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 LOK  SABHA

 Thursday,  4th  April,  1955.

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 FORMATION  OF  ALL  INDIA  BAR

 #2204,  Shri  S.  N.  Das:  Will  the  Min-
 ister  of  Law  be  pleased  to  refer  to  the
 reply  given  to  starred  question  No.
 79l  on  the  llth  September,  954  and
 state:

 (a)  whether  Government  have  taken
 a  final  decision  on  the  recoinmenda-
 tions  of  the  All  India  Bar  Committee;

 (b)  whether  Government  have  _  ac-
 cepted  the  recommendation  for  the
 creation  of  an  autonomous  and  unified
 Bar  on  an  All  India  basis;

 (c)  if  so,  when  the  necessary  legis-
 lation  is  likely  to  be  introduced;  and

 (d)  what  other  recommendations
 are  under  consideration?

 The  Minister  in  the  Ministry  of  Law
 (Shri  Pataskar):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 (d)  All  the  recommendations  are
 under  consideration.  Opinions  have
 been  received  from  the  State  Govern-
 ments  and  others  on  the  various  recom-
 mendations  of  the  All-India  Bar  Com-
 mittee  and  they  are  being  examined.

 Shri  S.  N.  085:  How  much  more  time
 will  Government  take  to  come  to  a
 final  decision  in  this  matter?
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 Shri  Pataskar:  Government  have  re-
 ceived  the  replies  from  almost  all  the
 State  Governments  excepting  cne  and
 they  will  shortly  decide  the  matter.

 Shri  S.  N.  Das:  May  I  know,  Sir,
 what  were  the  opinions  of  the  State
 Governments  in  this  matter?

 Shri  Pataskar:  There  are  three  or
 four  important  recommendations  and
 they  are  not  all  of  them  unanimous.

 Shri  Kasliwal:  May  I  know,  Sir,  whe-
 ther  Government  have  invited  the
 opinions  of  the  High  Courts  and  the
 High  Court  Bar  Associations  in  this
 matter?

 Shri  Pataskar:  Yes,  Sir,  Government
 have  called  for  the  opinions  of  the
 High  Courts,  the  Supreme  Court,  the
 Universities  and  also  the  Bar  Associa-
 tions—all  these  through  the  State
 Governments. =

 बेंलीकॉप्टर

 #  २२०४,  श्री  भक्त  व॒र्शन:  क्या  रक्षा  मंत्री  यह
 बताने  की  कृपा  करने  फक  भारतीय  वायुसेना  द्वारा
 प्राप्त  पाए  गए  हेलीकॉप्टर  का  उपयोग  करने
 में  "कितनी  सफलता  मली  हैं?

 रक्षा  उपमंत्री  (सरदार  मजीठिया):  हेलीकॉप्टर
 सैनिकों  आर  सामान  को  उन  जहाँ  में  जहां

 पहुंच  मुश्किल  हें  ले  जाने,  ऑर  संचारण  र
 बचाव  के  कामों  में  बहुत  काम  के  साबित  हुए  हैं।
 वह  उन  जनपदों  में  जहां  आम  हवाई  जहाज  काम
 में  नहीं  लाए  जा  सकते,  विपत्ति  में  फंसे  हुए
 ऑर  हताहत  लोगों  को  निकालने  के  काम  मेँ
 लाए  जाते  हूँ।

 श्री  क्त  दर्शन:  क्‍या  माँ  जान  सकता  &  कि
 इन  हेलीकॉप्टरों  में  अधिक  से  अधिक  कितने



 2223  Oral  Answers

 थ्याक्‍्त  बी  सकते  हैं,  कितनी  ऊंचाई  तक  यह

 उड़  सकता  हैं  ऑर  कितने  मील  प्रात  घंटा  इसकी

 उड़ान  हैं?

 सरकार  मजीठिया:  यह  पायलेट  ऑर  को-पायलेट
 के  अलावा  पांच  ऑर२  आदिमयों  को  ले  जा  सकता  हैं
 ऑर  यह  द्वेंलीकॉप्टर  जहां  तक  मुझे  याद  पड़ता
 हें  कोई  साह  तेरा  हजार  फट  कंचे  जा  सकता

 हैं आर इसकी रफ्तार  gruising  speed
 wig  85  knots  हैं।

 शी  भक्त  दर्शन:  क्या  यह  सिद्ध  हो  गया  हैं  फक

 इन  हेलीकॉप्टरों  का  उपयोग  करने  में  तथा  दूसर
 हवाई  जहाजों  का  उपयोग  करने  में  जान  आर

 माल  क॑  खतर॑  की  आशंका  नहीं  हैं  ?

 सरकार  मजीठिया:  जी  नहीं,  यह  बिल्कुल  सैफ

 हवाई  जहाज  हैं  ।

 श्री  भक्त  वर्शन:  क्या  कोई  एसी  योजना

 तैयार  की  गई  हैं  या  तेयार  की  जा  रही  हैं  कि

 विदेशों  से  बहुत  बड़ी  संख्या  में  इनको  यहां
 पर  मंगाया  जाय  या  स्वयं  भारत  में  इनको
 लगातार  किया  जाय  ?

 सरकार  मजीठिया:  नहीं  अभी  ्तो  कोई  एसी
 स्कीम  नहीं  हैं  लोकन  यह  बात  सही  हैं  कि  हम

 इस  वक्‍त  विचार  कर  रहे  हैँ  कि  कुछ  ऑर  हवाई
 जहाज  मंगाए  जाएं।

 CONFERENCE  OF  EDUCATION  MINISTERS

 *2206.  Shri  Krishnacharya  Joshi:  Will
 the  Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  decisions  of  the
 Conference  of  the  Education  Ministers
 of  the  various  States  held  in  954  have
 been  implemented;  and

 (b)  if  so,  what  are  the  main  deci-
 sions  which  have  been  implemented  so
 far?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [See  Appendix  X,  an-
 nexure  No.  34.]
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 Shri  Krishnacharya  Joshi:  The  state-
 ment  shows  that  the  Hindi  Shiksha
 Samiti  has  been  reconstituted.  May
 I  know  the  total  number  of  members
 in  the  reconstituted  Committee  of  the
 Samiti  and  how  they  were  selected?

 Dr.  M.  M.  Das:  The  total  number  of
 members  of  the  Hindi  Shiksha  Samiti
 fs  twenty-four  and  the  members  have
 been  selected  on  the  following  basis:

 Chairman  to  be  nominated  by  the
 Government  of  India  and  to
 hold  office  during  the  rleasure
 of  the  latter:

 One  representative  each  of  the
 Government  of  Andhra.  Assam.
 Coorg,  Bombay,  Hyderabad,
 Kutch,  Madhya  Pradesh,  Mad-
 ras,  Manipur,  Mysore,  Orissa,
 PEPSU,  Punjab,  Saurashtra,
 Travancore-Cochin,  Tripura
 and  West  Bengal  to  held  office
 during  the  pleasure  of  the  no-
 minating  authority:

 One  member  from  the  Lok  Sabha
 to  be  nominated  by  the  Speaker
 to  hold  office  for  a  period  of
 three  years:

 One  member  from  the  Rajya  Sabha
 to  be  nominated  by  the  Chair-
 man  and  to  hold  office  for  a
 period  of  three  years;

 Two  representatives  of  the  leading
 Hindi  organisations  designated
 by  the  Government  of  India,
 and  to  hold  office  fur  a  term
 of  three  years;

 One  representative  each  of  the
 Governments  of  the  two  Hindi-
 speaking  States  and  to  hold
 office  in  rotation  for  a  term  of
 one  year:  the  order  of  rotation
 to  be  determined  by  the  Gov-
 ernment  of  India

 Shri  Krishnacharya  Joshi:  May  I
 know  the  names  of  the  States  which
 have  appointed  Planning  Officers  and
 what  part  of  the  expenditure  has  been
 borne  by  the  Central  Government?

 Dr.  M.  M.  Das:  The  Central  Educa-
 tion  Ministry  received  proposals  for
 appointment  of  special  officers  from  the
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 Governments,  of  Bhopal,  U.P.,  Coorg,
 Saurashtra,  Travancore-Cochin  and
 Hyderabad.  Fifty  per  cent.  of  the  ex-
 pend:ture  on  salaries,  etc.,  were  sanc-
 tioned  by  the  Central  Government,  to
 be  paid  by  them.

 Shri  Krishnacharya  Joshi:  May  I
 know  the  total  amount  of  grants  given
 to  the  non-Hindi-speaking  States  for
 propagation  of  Hindi  and  what  is  the
 basis  of  that?

 Dr.  M.  M.  Das:  During  the  vear  1954-
 55  grants  to  the  extent  of  Rs.  2,79,000
 were  sanctioned  by  the  Central  Gov-
 ernment  to  the  various  ncn-Hindi-
 speaking  States  which  sent  their
 schemes  for  propagation  of  Hindi  for
 the  approval  of  the  Central  Govern-
 ment.

 The  rate  of  contribution  was  46  per
 cent.  of  the  expenditure  to  be  given
 by  the  Centre  in  the  case  of  those
 States  which  have  got  their  own  legis-
 latures  and  in  the  case  of  those  States
 which  have  got  no  legislatures  of  their
 own  hundred  per  cent.  will  be  given
 by  the  Central  Government.

 शर्जोटबर

 #  २९०७.  श्री  एच०  एन०  मुकर्जी:  क्या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करोंगे  फक:

 (क)  विभिन्न  गजौटयरों  में  सुधार  करने  की

 पिता  में  अभी  तक  कितना  काम  हुआ  हैं,  ऑर

 (ख)  क्या  यह  कार्य  फटकर  किया  जा  रहा  हें
 अथवा  व्यवस्था  रूप  से?

 शिक्षा  मंत्री  के सभासाचव  (डा०  एम०  एम०
 चाप):  इस  विषय  पर  विचार  हो  रहा  हैँ।

 Shri  H.  N.  Mukerjee:  Is  it  in  con-
 templation  of  Government  to  start  this
 work  under  the  direction  of  a  Central
 Advisory  Board  which  shall  see  to  it
 that  Gazeteers  of  good  quality  are  pro-
 duced  in  different  States  under  a  com-
 mon  direction?

 Dr.  M.  M.  Das:  It  is  proposed  to  take
 up  this  work  during  the  second  Five
 Year  Plan  and  details  have  not  yet
 been  ascertained.
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 Shri  H.  N.  Mukerjee:  May  I  know  if
 it  is  also  the  intention  of  Government
 to  ask  the  Epigraphica)]  Branch  of  the
 Archaeological  Department  to  rrepare
 a  Gazeteer  of  ancient  place  names
 several  thousands  of  which  are  strewn
 about  in  our  ancient  literature  and
 inscriptions?

 Dr.  M.  M.  Das:  All  these  details  have
 to  be  gone  into.

 TRANSLATION  OF  CENTRAL  ACTS

 *2208.  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Law  be  pleased  to  state
 how  many  Acts  of  Parliament  have
 been  translated  in  the  various  State
 languages  of  India?

 The  Minister  in  the  Ministry  of  Law
 (Shri  Pataskar):  Hindi  64;

 Bengali  oe  4;
 Kannada  33;
 Marathi  «683;
 Gujerati  33;
 Punjabi  2;  and
 Urdu

 aft  विभाग  मिश्र:  अभी  मंत्री  जी  ने  जो  पढ़
 कर  बतलाया  उसके  अनुसार  तो  एक  भी  कानून
 का  हिन्दी  में  अनुवाद  नहीं  हुआ  हैं?

 श्री  पाटनकर  :  मेने  बतलाया  फक  ६४  एंक्ट्स
 का  हिन्दी  में  ट्रांसलेशन  मुआ  हैं।

 श्री  विभूति  मिश्र:  अधिकतर  कानून  जा  यहां
 पर  बनते  हैं  वह  अंगूठी  भाषा  में  बनते  हैं,  जबकि

 दश  की  co  प्रितशत  जनता  अंगूठी  नहीं  जानती,
 तो  मेँ”  जानना  चाहता  &  फक  सरकार  कब  तक
 अविलम्ब  कार्यवाही  करेगी  जिससे  सार॑  कानून
 यहां  के  हिन्दी  में  हो  जाएं  ?

 श्री पाटस्कर:  पहले  एक  सवाल  के  उत्तर  माँ
 बतलाया  गया  हैं  फक  सरकार  ने  इसके  लए  एक
 अलग  से  डिपार्टमेंट  कायम  कर  रक्खा  हूँ  जिसके

 द्वारा  सेंट्रल  प्यास  का  हिन्दी  में  ट्रांसलेशन  का
 काम  बह  जोर  से  जारी  हैं।

 Shri  Thimmaiah:  Is  it  the  intention
 of  Government  to  translate  the  Central
 Acts  in  all  the  regional  languages?

 Shri  Pataskar:  Yes,  the  work  so  far
 as  the  different  langusges  except  Hindi
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 are  concerned  is  assigned  to  the  diffe-
 rent  State  Governments:  Assamese  to
 Assam;  Bengali  to  West  Bengal;  Guja-
 rati,  Kannada  and  Marathi  to  Bombay;
 Malayalam  to  Travancore-Cochin,  Oriya
 to  Orissa,  Punjabi  to  PEPSU,  Tamil  to
 Madras,  Telugu  to  Andhra  and  Urdu
 to  Hyderabad.

 श्री  विनीत  मिश्र:  लोकन  हम  जो  सेंट्रल
 गवर्नमेंट  के  प्रतिनिधि  हैं,  हमें  भी  तो  कुछ

 मालूम  होना  चाहिए  कि  सेंट्रल  गवर्नमेंट  इस  बार
 में  क्या  कर  रही  हैं  ऑर  कितना  काम  कर  चुकी
 हैँ  ताक  हम  वोटरों  को  इसके  बार  में  जानकारी
 करा  सके।

 श्री  पाकर:  एक्स  के  हिन्दी  ट्रांसलेशन  का
 काम  स्टंट  गवर्नमेंट ों  को  नीं  दिया  गया  हैं,
 वह  काम  सेंट्रल  गवर्नमेंट  कर  रही  हैं।

 श्री  पति  मिश्र  :  सेंट्रल  गवर्नमेंट  क्या  कार्य
 कर  रही  हैं....

 INSTITUTE  OF  ARMAMENT  STUDIES
 KIRKEE

 *2210.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Defence  be  pleased  to  state:

 (a)  whether  the  Institute  of  Arma
 ment  Studies  at  Kirkee  keeps  any  com
 tact  with  the  Universities  and  other
 Civilian  Research  Institutions  in  lnudia;

 (b)  if  so,  the  names  of  those  Uni-
 versities  and  Institutions;  and

 (c)  whether  any  attempts  have  been
 made  to  discuss  this  Defence  Science
 training  system  with  any  other  coun-
 tries?

 The  Minister  of  Defence  (Dr.  Katju):
 (a)  Yes.

 (b)  (i)  Institute  of  Science.  Banga-
 lore.

 (ii)  National  Chemical  Labora-
 tory,  Poona.

 (iii)  National  Physical  Lubora-
 tory,  New  Delhi.

 (iv)  Mathematical  Instruments
 Factory,  Calcutta.

 (v)  Engineering  College,  Foona.
 (vi)  The  University  of  Delhi.
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 (c)  The  Course  is  similar  to  that  in
 the  Royal  Military  College  of  Science
 in  U.K.  but  adapted  to  meet  our
 requirements.

 Shri  S,  C.  Samanta:  May  I  know
 whether  Professor  P.M.S.  Blackett,
 Fellow  of  the  Royal  Society  and
 Nobel  Laureate  was  invited  to  visit
 this  Institute?  If  so,  what  was  his
 reaction?

 Dr.  Katju:  I  have  not  been  able  to
 catch  the  question.

 Mr.  Speaker:  There  were  two  Pro-
 fessars.........

 Shri  S.  C.  Samanta:  Whether  Pro-
 fessor  Blackett  was  invited  to  see  the
 work  done  at  this  Institute?

 Dr.  Katju:  I  want  notice  of  that.
 Shri  S.  C.  Samanta:  May  I  know  whe-

 ther  there  is  any  provision  for  sending
 the  students  from  this  Institute  abroad?

 Dr.  Katju:  Not  in  this  connection.

 Roya.tty  AND  DEAD  RENT  ON  MINERALS

 *22l].  Ch.  Raghuhir  Singh:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  refer
 to  the  reply  given  to  starred  question
 No.  112.  on  the  25th  August,  954  and
 state:

 (a)  whether  the  Expert  Committee
 set  up  to  examine  the  question  of  rates
 of  royalties  and  dead  rent  on  minerals
 has  submitted  their  final  report:  and

 (b)  if  so,  what  are  their  recommen-
 dations?

 The  Mister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  (a)  and  (b).
 The  reports  of  the  3  Sub-Committees
 regarding  rates  of  royalties  and  dead
 rents  have  been  received  and  will  be
 considered  by  the  Royalty  and  Dead
 Rents  Committee  shortly.

 Ch.  Raghubir  Singh:  May  I  know
 whether  the  recommendations  made  by
 the  Committee  have  been  accepted  or
 not?

 Shri  K.  D.  Malaviya:  The  reports  of
 the  Sub-Committees  are  being  consi-
 dered  by  the  Government.

 Ch.  Raghubir  Singh:  May  I  know  the
 provinces  this  Committee  visited?
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 Shri  K.  D.  Malaviya:  There  was  no
 specific  programme  of  visiting  all  the
 provinces  by  this  Committee,  but  it
 visited  all  those  places  which  they
 thought  should  be  visited.

 Shri  N.  B.  Chowdhury:  May  I  know
 whether  Government  propose  to  lay  a
 copy  of  the  recommendations  on  the
 Table  of  the  House?

 Shri  K.  D.  Malaviya:  These  recom-
 mendations  are  now  being  considered  by
 the  main  Committee,  and  the  delay  has
 been  due  to  the  fact  that,  in  between,
 the  Taxation  Enquiry  Commission  was
 also  considering  the  same  points.  Now
 that  the  Report  of  the  Taxation
 Enquiry  Commission  has  been  made
 public,  the  Committee  will  conclude  its
 deliberations  and  then  the  Government
 will  have  to  consider  what  to  do.

 िदंशी  विद्यार्थी

 $  २२६२.  श्री  रघुनाथ  पीस:  क्या  शिक्षा  मंत्री

 यह  बताने  की  कृपा  करने  कक  भारत  सरकार  द्वारा

 छात्रवृत्ति  प्राप्त  कितने  विद॑शी  विद्यार्थी  इस
 समय  विदेशों  में  अध्ययन  कर  रहे  हैं?

 रेशा  मंत्री  क ेसकतसाचिय  (डा०  एम०  एम०

 वास):  कोई  नहीं।

 श्री  रघुनाथ  पसीज:  क्‍या  माँ  जान  सकता  हूं
 कि  आप  फानन  स्ट्रास  को  भी  हिंदुस्तान
 में  स्कार्लाशप  देते  हैं  ?

 Dr.  M.  M.  Das:  There  are  so  many
 schemes  of  the  Central  Government
 for  giving  scholarships  to  foreign  stu-
 dents  for  studying  in  this  country.

 aft  रघुनाथ  पसीज:  क्या  उनकी  संख्या  मेँ  जान
 सकता  हू  ?

 Dr.  M.  M.  Das:  I  can  give  the  num-
 ber  of  individual  schemes.  For
 example,  under  the  General  Cultural
 Scholarship  Scheme,  the  number  of  stu-
 dents  studying  in  India  is  259;  under
 the  Vocational  Training  Scheme,  only
 one  candidate  has  joined  and  others
 are  likely  to  join  during  the  yer  i055-
 56;  under  the  Indo-German  Industrial
 Co-operation  Scheme,  thirteen  German
 nationals  are  studying  in  India;  under

 4  APRIL  955  Oral  Answers  2230

 the  Technical  Co-operation  Scheme,
 Colombo  Plan,  the  number  of  scholars
 has  not  been  fixed,  but  at  present  07
 students  are  studying  under  this
 Scheme;  under  the  Reciprocal  Scholar-
 ship  Scheme,  17  students  are  studying.

 श्री  रघुनाथ  सिह:  दूसरें  अमरीकन  स्ट्रेट्स
 की  क्या  संख्या  हैं?

 Dr.  M.  M.  Das:  The  question  is  a
 different  one,  and  the  present  supple-
 mentary  question  has  no  relevancy  to
 the  main  question.

 Shri  V.  P.  Nayar:  Is  it  a  fact  that  at
 present,  in  the  current  year,  over  700
 foreign  students  are  studying  in  India
 with  scholarships  from  the  Government
 of  India  and  could  I  know  whether
 Government  are  aware  that  these  fore-
 ign  students  studying  in  India  under
 Government  scholarships  are  meeting
 in  Madras  some  time  this  month?

 Dr.  M.  M.  Das:  I  would  like  to  draw
 the  attention  of  the  hon.  Member  to
 the  main  question  which  asks  whether
 the  Government  of  India  has  given
 scholarships  to  any  foreign  students  for
 studying  in  any  foreign  country.

 CENTRAL  ADVISORY  COMMITTEE  ON
 ARCHAEOLOGY

 #2213.  Shri  Ibrahim:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  how  many  mectings  of  the  Cen-
 tral  Advisory  Committee  on  Archaeo-
 logy  were  held  in  1954-55;  and

 (b)  how  far  their  recommendations,
 if  any,  have  been  implemented?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  One.

 (b)  A  statement  is  laid  on  the  Tabie
 of  the  House  [See  Appendix  X,  an-
 mexure  No.  35].

 Shri  Ibrahim:  May  I  know  huw  many
 States  have  set  up  archaeological  orga-
 nisations  up  till  now?

 Dr.  M,  M.  Das:  Part  ‘A’  States:  The
 U.P.  has  got  its  archaeological  depart-
 ment;  Andhra  nil;  Madhya  Pradesh  nil;
 Madras  nil;  Bombay,  thé  proposal  for
 setting  up  an  archaeological  organisa-
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 tion  is  under  consideration.  Part  B
 States:  Hyderabad  has  got  an  archaeo-
 logical  department;  Madhya  Bharat
 under  consideration;  Mysore  has  got
 an  organisation;  PEPSU  nil;  Saurash-
 tra  has  got  its  own  archaeological
 organisation;  Travancore-Cochin  also
 has  got  its  own  organisation.  Part  C
 States:  Bilaspur  nil;  Kutch  ©  nil;
 Vindhya  Pradesh  under  consideration.

 Shri  Ibrahim:  May  I  know  whether
 Government  propose  to  send  an  arch-
 aeological  mission  to  Afghanistan?  If

 so,  when?

 Dr.  M.  M.  Das:  The  proposal  is  under
 consideration.

 श्री  fo  एन०  मिश्र:  जेसा  फक  अभी  बताया
 गया  फक  कई  प्रान्तों  में  यह  आकिलाजकल
 डिपार्टमेंट  खिलने  का  अभी  विचार  नहीं  हैं,  क्या
 माँ"  पूछ  सकता  हूं  कि  इन  प्रान्तों  में  यह  कभी
 खोला  जाएगा  या  नहीं  ?

 Dr.  M.  M.  Das:  We  have  written  to
 all  the  State  Governments  to  open

 their  own  archaeological  organisations
 for  looking  after  the  archaeological  sites
 and  monuments  which  are  under  their
 control,  but  some  of  them  only  have
 given  replies  to  our  letter  and  I  have
 told  the  House  which  of  them  have
 got  their  organisations  and  which  have
 not.

 Shri  B.  S.  Murthy:  May  I  know  whe-
 ther  the  Andhra  Government  have
 asked  for  financial  aid  for  setting  up
 an  archaeological  organisation  in
 Andhra?

 Dr.  M.  M.  Das:  The  Andhra  Govern- ment  have  written  in  their  reply  that
 the  State  has  no  finance  to  set  up  such
 a  department.

 Mr.  Speaker:  Have  they  asked  for
 any  help?  Are  Government  consider-
 ing  to  help  them?

 Dr.  M.  M,  Das:  I  beg  to  have  notice.

 ७१०००  Sy She as Lac,
 एम  ५०

 ६०४  Wye)  eke  Uses  ६७७
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 [The  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  They  have
 not  asked  for  such  help.]

 लोकप्रिय  साहित्य

 #  २२१४,  डा०  राम  सुभरा  सिंह:  क्या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करने  कि:

 (क)  rs  लोकिप्रय  साहित्य  को  प्रोत्साहन  mm  बने
 की  योजना  के  अन्तर्गत  REM MY  में  किन  किन
 भाषाओं  के  साहित्यों  को  प्रोत्साहन  दिया  गया;
 आर

 (@)  इस  कारावास  में  इस  योजना  पर  कितना
 खर्च  हुआ  ?  at  |

 शिक्षा  मंत्री  के समासाचिण  (शा०  एम०  एस०
 वास):  (क)  आसामी,  बंगला,  गुजराती,  हिन्दी,
 कन्नड़,  मैथली,  मलयालम,  मराठी,  उड़िया,
 पंजाबी,  ताल,  तेलुगू  आर  चर्ददष।

 (@)  एक  विवरण  सभा  के  सामने  रखा  जाता
 हैं  7  व्रीड़ित  परिशिष्ट  ९०,  अनुबन्ध  संख्या
 श्व]

 wo  wa  सुभग  सिह:  इस  विवरण  को  द॑खने
 से  ज्ञात  होता  हैं  कि  २१  मार्च  तक  पुरस्कार
 आदि  के  रूप  में  २२,२८१  रु०  दिया  गया  आर
 केवल  कर्मचारियों  पर  20,400  रु०  खर्च  हुआ
 तो  वे  कर्मचारी  लोग  कड  ऑर  भी  काम  करते

 हैं!  या  केवल  ३२,२८२  रु०  बांटने  में  उन  पर

 0,400  रु०  खर्च  हुआ  ?

 Dr.  M.  M.  Das:  The  ‘otal  expenditure
 will  b@  Rs.  77,883,  out  of  which  the
 expenditure  on  staff  will  be  Rs.  10.500.

 ढा०  राम  सुभग  सिह:  लोकन  इस  विवरण  में
 जो  99,८५१  रु०  गदिया  गया  हैं,  उसमें  स॑  २४.०००
 रु०  तो  पुस्तकों  के  खरीदने  का  व्यय  हैं.  ऑर
 80,400  रु०  स्टाफ  पर  खर्च  हुआ  हें।  बाकी  बांटने
 वाला  रुपया  २२,३५२  होता  हैँ।  इसलिए  माँ"  जानना
 चाहता  हं  फक  जब  ९०,५००  रु०  स्टाफ  पर  खर्च

 हुआ  हैं,  तो  जो  कर्मचारी  हैं  वह  कोई  जर  भी
 काम  करते  थे  या  सिर्फ  यह  रुपया  बांटने  का
 काम  करते  थे।
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 Dr.  M.  M.  Das:  The  hon.  Member  may
 kindly  realise  that  the  task  is  a  huge
 one.  All  these  books  have  been  writ-
 ten  in  the  different  regional  languages.
 It  has  to  be  ascertained  sometimes  whe-
 ther  they  have  to  be  translated  into
 Hindi  or  into  English  and  all  this  work
 has  to  be  done.  That  is  why  the
 expenditure  on  staff  has  been  con-
 siderable.

 सेठ  गोविन्द  बास :  लोकिप्रय  साहित्य  का
 निर्णय  करने  के  सम्बन्ध  में  फक न्हीं  गौर  सरकारी
 संस्थाओं  से  भी  राय  मांगी  जाती  हैं  ?  ऑर  शादी
 मांगी  जाती  हैं  तो  वे  कॉन  सी  संस्थाएं  हें  ?

 Dr.  M.  M.  Das:  A  Folk  Literature
 Committee  was  set  up  for  this  purpose,
 consisting  of  four  official  inembers.  one
 each  from  Education,  Community  Pro-
 ject  Administration,  Finance  and  Infor-
 matjon  and  Broadcasting,  and  three
 non-official  members,  whose  rames  are
 there.  This  Committee,  in  consulta-
 tion  with  the  State  Governments,
 selected  panels  of  reviewers  for  the  dif-
 ferent  regional  languages.  The  awards
 of  the  reviewers  were  consolidated  by
 this  Committee  and  prizes  were  given.

 AMELIORATION  OF  HANDICAPPED
 PERSONS

 2215,  Shri  C.  R.  Iyyunni:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Dr.
 Heien  Keller  has  come  to  India  to
 study  the  measures  adopted  for  the
 amelioration  of  the  condition  of  the
 blind  and  other  physically  handicapped
 persons;  and

 (b)  if  so,  whether  she  has  come  here
 at  the  invitation  of  Government?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  Miss  Keller  is  on  a  cultural  visit

 to  this  country.
 (b)  Yes,  Sir.
 Shri  C.  R.  lyyuanni:  May  I  know  the

 places  she  has  so  far  visited?

 Dr.  M.  M.  Das:  She  has  so  far  visited:
 New  Delhi,  Bombay,  Hyderabad,
 Madras,  Bangalore,  Ootacamund,
 Mysore,  Calcutta  and  Srinagar.
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 Shri  C.  R.  Iyyunni:  May  I  know  whe-
 ther  she  has  submitted  any  report  on
 the  measures  to  be  undertaken  for  the
 amelioration  of  the  condition  of  the
 blind?

 Dr.  M.  M.  Das:  No,  Sir.  She  wil
 not  submit  any  report.  The  purpose
 of  her  visit  does  not  include  submis-
 sion  of  any  report.

 House  RENT  AND  COMPENSATORY
 ALLOWANCE

 #2219,  Shri  M.  Gurupadaswamy:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  whether  the  classifications  of
 cities  for  purposes  of  House  rent  and
 Compensatory  Allowance  made  in
 947  on  the  basis  of  the  J94l  census
 has  been  suitably  modified  in  accord-
 ance  with  the  Census  Report  of  1951:
 and

 (b)  if  so,  the  present  class  in  which
 Jubbalpore  has  been  placed?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  (a)
 Yes,  Sir.  It  was  reviewed  and  modi-
 fleq  where  necessary.

 (b)  ‘C’  Class.  ५
 Shri  M.  8,  Gurupadaswamy:  May  I

 know  in  which  class  Bangalore  has
 been  included?

 Shri  M.  C.  Shah:  Bangalore  is  in  ‘B’
 class.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  cities  having  a  population  of
 one  lakh  and  more  were  not  classified
 as  ‘C’  because  their  population  did  not
 exceed  115,000?

 Shri  M.  C.  Shah:  No.  Ordinarily
 1,15,000  was  taken  as  8  criterion  to
 include  in  ‘C’  class  after  the  census
 of  95l.

 TECHNICAL  AID  THROUGH  UNITED
 NATIONS

 $2221.  Shri  8.  K.  Das:  Will  the  Min-
 ister  of  Fimance  be  pleased  to  lay  a
 statement  on  the  Table  of  the  House
 sHowing:

 (a)  the  financial  contribution  made
 by  India  to  the  expanded  Technical
 Assistance  Programme  of  the  United
 Nations  since  the  inception  of  the  Pro-
 gramme;
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 (b)  the  extent  of  assistance  received
 by  India  so  far  under  this  Programme
 by  way  of  technicians,  training  facili-
 ties,  etc.;  and

 (c)  the  number  of  the  Indian  tech-
 nicians  who  have  been  sent  out  to
 other  countries  and  the  number  of
 foreigners  who  have  been  trained  in
 India  under  this  Programme?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  (a)  to
 (c).  A  statement  is  laid  on  the  Table.
 [See  Appendix  X,  annexure  No,  37].

 Shri  B.  K.  Das:  May  I  know  whether
 any  assistance  has  been  received  by
 way  of  cash”?

 Shri  M.  C.  Shah:  By  way  of  cash?
 No.  We  have  not  received  anything
 by  way  of  cash;  we  have  received  by
 way  of  equipment.

 Shri  B.  K.  Das:  May  I  know  what
 are  the  special  subjects  of  study  select-
 ed  for  these  Indian  trainees  who  have
 been  sent  abroad?

 Shri  M.  C.  Shah:  Various  Ministries
 have  suggested  various  subjects.  I  have
 not  got  4  break-up  of  all  these  subjects.

 Shri  B.  K.  Das:  May  I  know  whether
 these  subjects  have  been  selected  with
 a  view  to  make  the  Indian  students
 qualify  so  that  they  may  replace  the
 technicians  we  have  got  from  the
 United  Nations?

 Shri  M.  C.  Shah:  Certainly;  that  Is
 the  ides.

 Shri  N,  M.  Lingam:  May  I  know  :f
 the  Government  is  satisfied  that  the
 benefit  we  derive  from  the  Technical
 Assistance  Programme  of  the  United
 Nations  is  commensurate  with  the  con-
 tribution  we  make  to  the  scheme?

 SBhri  M.  C.  Shah:  Yes,  Sir.  Ordinarlly
 we  have  contributed  sums  varying  from
 dollars  2,50,000  to  dollars  4,00,000  and
 we  have  been  receiving  assistance  to
 the  extent  of  one  million  dollars  every
 year.

 Shri  B.  K.  Das:  May  I  know  to  which
 countries  our  Indian  ¢echniclans  have
 been  sent?

 4  APRIL  955  Oral  Answers  2236

 Shri  M.  C.  Shah:  I  have  not  got  that
 information;  I  want  notice.

 Gop

 #2293.  Shri  N.  Rachiah:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  it  is  ६  fact  that  gold
 deposits  have  been  found  in  the  Chit-
 aldrug  District  of  Mysore  State;  and

 (b)  if  so,  the  estimated  quantity  of
 gold  available  in  these  deposits?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  (a)  It  is  report-
 ed  that  gold  has  been  noticed  in  the
 following  places  in  Chitaldrug  Dis-
 trict:—

 (i)  Halekal,  East  of  Davangere.

 (ii)  Honnemaradi  (South  East  of
 Jagalur);  °

 (iii)  Kotemaradi  and  Gonur  (North-
 east  of  Chitaldrug);

 (iv)  Bodimaradi,  Javangondanhalli,
 Ramanhalli,  Ajjanhalli,  Anne-
 sidri  and  Dindivara.

 (0)  The  quantity  of  gold  available  in
 these  deposits  has  not  been  estimated.

 Shri  N.  Rachiah:  May  I  know  the  cost
 involved  in  the  survey?

 Shri  K.  D.  Malaviya:  There  is  no  se-
 parate  account  kept  for  gold  survey.
 The  organisation  is  for  all  survey  pro-
 gramme  and  they  do  all  the  work  ac-
 cording  to  this  programme.

 Shri  N.  Rachiah:  May  I  know  whe-
 ther  it  is  a  fact  that  even  copper  ore
 is  found  in  this  area?

 Shri  K.  D.  Malaviya:  I  have  not  got
 that  information  just  now.

 RESEARCH  SCHOLARSHIPS

 2224,  Shri  Bahadur  Singh:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  the  number  of  students  who  were
 awarded  scholarships  to  carry  on  re-
 search  work  in  Physics  in  the  National
 Physical  Laboratory  at  Delhi;
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 (b)  the  number  who  on  completion
 of  their  research  migrated  to  Pakistan
 for  service;  and

 (c)  whether  any  action  has  been
 taken  to  recover  from  such  research
 scholars  who  migrated  to  Pakistan  the
 amounts  of  scholarships  paid  to  them
 by  Government?

 The  Minister  of  Natural  Resources
 (Shri  छू,  0.  Malaviya):  (a)  Two  scho-
 larships  were  awarded  by  the  Counct!
 of  Scientific  and  Industrial  Research.

 (b)  None.

 (c)  Does  not  arise.

 Shri  Bahadur  Singh:  May  I  know,
 Sir.  whether  Dr.  Naqvi,  a  lecturer  in
 Physics  in  the  Delhi  University,  who
 was  one  of  the  students  who  were
 awarded  research  scholarships  in  the
 National  Physical  Laboratory,  has  mig-
 rated  to  Pakistan  in  the  last  week  of
 March?

 Shri  K.  D.  Malaviya:  I  do  not  know
 about  this  gentleman  who  has  been
 referred  to  by  the  hon.  Member;  but
 two  scholarships  were  awarded  in  the
 National  Physical  Laboratory  in  954
 and  none  of  these  two  people  has  gene
 out.  Three  more  students  from  the
 Baroda  University  were  selected  to
 work  in  the  National  Physical  Labora-
 tory,  but  they  were  getting  scholarships
 from  the  Baroda  University.  We  are
 not  aware  if  anyone  of  them  has  gone
 to  Pakistan.  So  far  as  Dr.  Naqvi  is
 concerned,  we  do  not  know  anything.

 Shri  Bahadur  Singh:  Has  Dr.  Naqvi
 been  getting  scholarship  after  9477

 Shri  K.  D.  Malaviya:  This  question
 does  not  arise  so  far  as  the  National
 Physical  Laboratory  is  concerned.

 Shri  Viswanatha  Reddy:  May  I  know
 whether  as  9  result  of  the  researches
 carried  on  by  the  two  scholars  in  the
 National  Physical  Laboratory,  any  re-
 search  degree  was  awarded  to  them?

 Shri  K.  D.  Malaviya:  That  does  not
 arise  out  of  this  question.
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 InpDIAN  MuUSEUM

 2225,  Shri  N.  B.  Chowdhury:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  contemplate  trans-
 ferring  the  Indian  Museum  from
 Calcutta  to  Delhi;  and

 (b)  if  so,  the  reasons  therefor?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 I  may  add,  Sir,  that  it  has  never
 been,  nor  is  it  now,  the  intention  of  the
 Government  of  India  to  shift  the  Indian
 Museum  from  Calcutta  to  any  other
 city.

 Shri  N.  B.  Chowdhury:  May  I  know
 whether  the  Government's  attention  has
 been  drawn  to  a  detailed  report  in
 the  Daily  Yuganthar  that  certain  gov-
 ernment  officials  of  the  Education  Min-
 istry  went  from  Delhi  to  Calcutta  re-
 cently  to  discuss  the  possibility  of  trans-
 ferring  the  Museum?

 Mr.  Speaker:  That  does  not  arise.

 yy!  pyr,  SSSI  ५७  Lace

 (alsf  Wy)  she  Usyss  Slates
 -  2  tt  Ste  4

 [The  Minister  of  Education  and  Natu-
 ral  Resources  and  Scientific  Research
 (Maulana  Azad):  This  is  not  correct.]

 Shri  S.  C.  Samanta:  May  I  know  whe-
 ther  any  exhibits  from  the  Calcutta
 Museum  have  been  removed  to  Delhi:
 ff  so,  for  what  purpose  and  will  they
 be  returned?

 Maulana  Azad:  Yes.

 Mr.  Speaker:  Does  the  hon.  Member
 want  to  know  about  exhibits  in  general
 or  does  he  want  to  know  about  some
 specific  exhibits?

 Shri  8.  C.  Samanta:  Some  exhibits.

 Mr.  Speaker:  Has  the  hon.  Minister
 any  information  on  the  point?
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 चीवरी  ७०  GF  ००  |  का  ye

 3४०  Lyte  pind:  «२३५७०  uel

 [Maulana  Azad:  Three  of  its  exhibits
 are  still  in  the  Central  Museum  now.]

 Wueat  Loan  EpucaTiONAL  EXCHANGE
 PROGRAMME

 #2226,  Shri  8.  N.  Misra:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  team
 of  Librarians  has  been  selected  by
 Government  to  visit  U.S.A.  under  the
 Wheat  Loan  Educational  Exchange  Pro-
 gramme;  and

 (b)  if  so,  the  names  of  the  Members
 of  the  team?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):

 (a)  Twelve  Librarians  have  pro-
 ceeded  to  U.S.A.

 (b)  The  names  of  the  Librarians  are:

 l.  Syed  Bashiruddin.

 2.  Shri  K.  R.  Degai.

 3.  Shri  Nabi  Ahmad.

 4.  Shri  Sachidulal  Das  Gupta.

 5.  Shri  Amar  Nath  Sharma.

 6.  Shri  B.  C.  Banerjee.

 7.  Shri  Dines  Chandra  Sarkar.

 8.  Shri  Pramil  Chandra  Basu.

 9.  Shri  M.  V.  Raghuvandra  Rao.

 10.  Shri  Subramani  Ramabhadran.

 l.  Dr.  Maneck  Bapuji  Vajifdar.

 12.  Shri  J.  8.  Anand.

 I  may  add,  Sir,  that  the  final  selec-
 tlon  was  made  by  the  Government  of
 the  United  States  of  America  on  the
 recommendation  of  the  Government  of
 India.

 Shri  S.  N.  Das:  Msy  I  know  the
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 names  of  the  libraries  from  which  they
 have  been  sent?

 Dr.  M.  M.  Das:  Syed  Bashiruddin
 from  the  Muslim  University,  Aligarh;
 Shri  K.  R.  Desai,  Librarian,  Gujerat
 University;  Shri  Nabi  Ahmad,  Secre-
 tary,  Jamia-Millia  Library.........

 9  Tole  ५०»,  ५०  ४८६

 abt  Ugo)  gp  the  ५७७७५  ui  ५५७

 ee  =  gtd  net  Gand  by

 जै  Ung,  95  cul  cS  gd  Upp.

 &  usr?

 [The  Minister  of  Education  and  Natn-
 ral  Resources  and  Scientific  Research
 (Maulana  Azad):  This  list  is  very  long.
 In  my  opinion  it  is  unnecessary  to  read
 it.]

 श्री  fo  एन०  मिश्र:  अभी  मंत्री  महोदय  ने
 बतलाया  हैं  फक  यह  चुनाव  अमरीका  की  तरफ  से
 किया  गया  था  ।  लोकन  पैनल  आफ  नफ़स  तो
 उन्होंने  ही  भेजी  होगी  |  तो  क्‍या  माँ  पूछ
 सकता  हूं  कि  ये  नाम  जो  भेजे  गये  वे  प्रान्त

 वाइज  भेजे  गये  थे  या  प्र  भारत  को  लेकर  भेजे
 गये  थे  ?

 Dr.  M.  M.  Das:  There  is  a  scheme
 of  ‘book  exchange’  with  the  United
 States  of  America.  These  instituijons
 have  participated  in  that  particular
 scheme.  The  Government  of  India
 invited  names  from  those  institutions
 who  participated  in  that  scheme,

 MULTIPURPOSE  '  '‘CHOOLS  IN  ORISSA
 *2227.  Shri  Sanganna:  Will  the  Min-

 ister  of  Education  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Orissa  have  asked  for
 a  financial  assistance  of  Rupees  twenty-
 two  lakhs  for  the  opening  of  multi-
 purpose  schools  in  the  Orissa  State;
 and

 (b)  if  so,  the  decision  taken  there
 on?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (a)  Yes,  Sir.

 (b)  The  matter  is  under  considera-
 tion.
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 May  I  add  that  the  Government  of
 Orissa  have  been  informed  about  the
 extent  to  which  their  proposal  would
 be  finally  approved  and  that  for  the
 implementation  of  their  schemes,  the
 Central  Government  is  prepared  to
 grant  about  Rs.  20,27,000.  So,  out  of
 Rs.  22  lakhs  asked  by  the  Government
 of  Orissa,  the  Central  Government  are
 prepared  to  give  Rs.  20,27,000.  But
 no  grants  have  been  sanctioned  up  till
 now.

 Shri  Sanganna:  What  is  the  vroposal
 under  the  scheme?

 Dr.  M.  M.  Das:  There  are  several
 proposals.  The  number  of  inulti-
 purpose  schools  that  the  Orissa  Gov-
 ernment  wants  is  13;  the  Central  Gov-
 ermment  has  approved  only  10;  the
 number  of  courses  wanted  and  sanic-
 tioned  is  26  and  20  respectively.  Faci-
 lities  for  teaching  asked  for  was  30  but
 sanctioned  number  is  6.  Improvement
 of  teaching  in  the  existing  schools—
 the  number  asked  for  and  sanctioned  is
 30.  For  the  purpose  of  the  improve-
 ment  of  the  school  libraries  the  num-
 ber  asked  for  was  53  including  3
 multi-purpose  schools;  of  this  40  has
 been  sanctioned.  Introduction  of  crafts
 in  middle  schools—the  number  asked
 for  and  sanctioned  is  75  and  60  res-
 pectively.  For  training  of  teachers
 four  were  wanted  by  the  State  Gov-
 ernment.  One  centre  for  the  training
 in  crafts  has  been  sanctioned.

 Shri  Sanganna:  May  I  know  whether
 the  Government  of  Orissa  have  opened
 any  schools  so  far  in  the  State?

 Dr.  M.  M.  Das:  We  asked  them  whe-
 ther  it  would  be  possible  for  them  to
 implement  ga  part  of  this  scheme  dur-
 ing  the  last  financial  year  but  they
 pleaded  their  inability  to  do  so.  The
 scheme  will,  most  probably,  be  taken
 up  during  the  current  financial  year.

 Loan  FROM  U.S.A.

 *2228.  Dr.  Rama  Rao:  Wil]  the  Min-
 ister  of  Finance  be  pleased  to  state:

 (a)  the  amount  out  of  the  45  million
 dollar  loan  from  U.S.A.  to  be  utilised
 for  procurement  of  “surplus  agricultu-
 ral  commodities”;
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 (b)  whether  the  commodities  will  be
 taken  over  during  the  current  year:
 and

 (c)  whether  Government  will  lay  a
 copy  of  the  relevant  agreement  on  the
 Table  of  the  House?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  (a)
 Between  $25  to  $30  million  for  pur-
 chases  of  wheat  and  cotton.

 (b)  It  is  expected  that  the  entire
 quantity  will  be  received  during  the
 current  financial  year.

 (c)  A  copy  of  the  Loan  Agreement  is
 laid  on  the  Table  of  the  House.  [Placed
 in  Library,  See  No.  S-25/55.]

 Dr,  Rama  Rao:  In  view  of  the  crisis
 in  the  prices  of  agricultural  vroducts.
 may  I  know  why  the  Government  has
 undertaken  to  buy  American  farm  pro-
 ducts  out  of  this  loan  of  $25  to  $30
 million?

 Shri  M.  C.  Shah:  It  was  considered
 necessary  to  have  some  purchase  of
 wheat  and  therefore,  Government  of
 India  agreed  to  have  some  quantity  of
 wheat.

 Dr.  Rama  Rao:  I  have  gone  through
 the  statement  in  a  hurry  and  I  would
 like  some  clarification  from  exhibit  A
 and  exhibit  B.  In  exhibit  A,  para  3,
 it  says  that  the  interest  on  unpaid
 principal  balance  hereof  shall  be  at
 the  rate  of  4  per  cent  whereas  in
 exhibit  8-2,  it  is  said  that  the  rate  of
 interest  will  be  three  per  cent.  May
 I  know  why  this  difference?

 Shri  M.  C.  Shah:  If  the  repayment
 is  in  dollars,  interest  will  have  to  be
 paid  at  the  rate  of  three  per  cent:  if
 in  rupees,  four  per  cent.

 Dr.  Rama  Rao:  Is  it  one  of  the  con-
 ditions  of  this  agreement  that  we  have
 to  sell  what  America  wants  to  stock-
 pile,  say  some  materials  for  war  pur-
 poses—for  instance,  are  we  to  agree  to
 sell  some  substances  or  have  we  the
 authority  to  exclude  things  like  ura-
 nium  and  other  atomic  materials?

 Shri  M.  C.  Shah:  It  has  no  concern
 with  this  question.  The  question  is
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 with  regard  to  the  commodity  purchas-
 ed  under  the  loan  agreement.

 Mr.  Speaker:  We  go  to  the  next
 question.

 Shri  K.  K.  Basu:  We  have  a  different
 question.

 Mr.  Speaker:  If  it  relates  to  wheat.
 I  may  allow  it

 Shri  K.  K.  Basu:  Absolutely  wheat.
 May  I  know  what  is  the  difference  in
 the  price  of  wheat  and  cotton  imperted
 from  America  adding  the  debt  charges
 and  the  price  prevailing  in  the  fudian
 market?

 Shri  M.  C.  Shah:  I  may  require  no-
 tice  just  to  calculate  the  difference.

 TECHNICAL  TRAINING  COLLEGE

 #2229,  Shri  K.  0,  Sodhia:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  total  strength  of  the  staff  of
 the  Technical  Training  College  at

 Jallahali;  and

 (b)  to  whom  the  training  is  impart-
 ed  at  the  Oollege  ang  what  is  the
 period  of  training?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  79.

 (b)  The  College  imparts  training  to:

 (i)  Officers  of  the  Technical
 Branch  of  the  LA.F.;

 (ii)  Apprentices  of  a  few  techni-
 cal  trades.

 Duration  of  training  for  the  techni-
 cal  officers  and  apprentices  is  86  weeks
 and  4  years  respectively.

 Shri  K.  C.  Sodhia:  Is  there  any
 limit  upto  which  service  should  have
 been  rendered  before  officers  are
 taken  for  training?

 Sardar  Majithia:  There  is  no  limit.
 The  officers  who  have  got  technical
 training  are  selected  from  the  Indian
 Air  Force  and  the  airmen  also  get  a
 chance  of  getting  commissions  in  that
 branch.
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 Shri  K.  C.  Sodhia:  Do  the  officers  of
 the  Indian  Air  Force  get  their  train-
 ing  outside  the  country,  too?

 Sardar  Majithia:  Formerly  they  used
 to.  But,  now  it  is  restricted  to  those
 cases  only  where  we  cannot  impart
 training  in  that  particular  branch
 which  is  needed.

 Shri  K.  C.  Sodhia:  How  many  are
 such  branches  for  which  we  have  got
 no  training  facilities  in  India?

 Sardar  Majithia:  Very  few—possibly
 one  or  two.

 बुनियादी  तालीम  गवेषणा  कन्

 #  २२१४.  श्री  नवल  प्रभाकर:  क्या  परीक्षा  मंत्री

 यह  बताने  की  कृपा  करने  पक:

 (क)  क्या  यह  सच  हैं  फक  बुनियादी  तालीम
 का  एक  गवेषणा  केन्द्र  वर्धा  में  स्थापित  क्या
 जा  रहा  हैं  ;  ऑर

 (ख)  याद  हां,  तो  उसके  स्थापित  होने  की  कब
 तक  सम्भावना  हैं  ?

 रिशाल  मंत्री  क ेसमाचार  (डा०  एम०  एम०
 वास):  (क)  भारत  सरकार  को  फँसे  कसी  प्रस्ताव
 के  बार॑  में  मालूम  नहीं  हैं  1

 (ख)  प्रश्न  नहीं  उठता।

 ARCHAEOLOGICAL  MISSION  TO
 AFGHANISTAN

 *2235.  Shri  S.  N.  Das:  Will  the  Min-
 ister  of  Education  be  pleased  to  state:

 (a)  whether  any  decision  in  the
 matter  of  organising  and  despatching
 an  archaeological  Mission  to  Afghanis-
 tan  to  work  there  for  exploration  and
 the  search  of  sculptures  etc.  has  been
 taken  as  recommended  by  the  Central
 Advisory  Committee  on  Archaeology;

 (b)  if  so,  when  this  Mission  is  like-
 ly  to  go  there;  and

 (c)  the  strength  and  constitution  of
 the  team  and  the  expenditure  involved?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.  Das):
 (8)  Not  yet,  Sir.
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 (b)  and  (c).  Do  not  arise.

 I  may  add  that  the  view  of  the
 Government  of  India  regarding  this
 particular  question  is  that  Government
 should  first  of  all  have  a  clear  idea
 of  the  programme  of  this  Mission,  the

 main  sites  which  it  should  visit  in
 Afghanistan  and  the  information  that
 is  already  available  regarding  these
 sites.  The  object  of  the  Mission
 should  be  to  work  in  such  places  as  are
 likely  to  throw  fresh  light  on  the
 Indian  history.  These  informations
 are  being  collected  now.

 Shri  S.  N.  Das:  May  I  know  whether
 the  Government  of  Afghanistan  has
 been  consulted  in  this  matter  and  whe-
 ther  it  is  agreeable  to  this  proposal?

 Dr.  M.  M.  Das:  I  explained  the  posi-
 tion,  Sir.  Most  probably  the  Govern-
 ment  of  Afghanistan  has  been  consult-
 ed.

 SMUGGLING

 *2236.  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Fimance  be  pjeased  to
 state:

 (a)  the  total  value  of  smuggled
 goods  seized  in  954  on  the  Nepal
 border;

 (b)  the  number  of  smugglers  arrest-
 ed  and  convicted  during  the  above
 period;  and

 (c)  the  particulars  of  the  smuggled
 goods?

 The  Minister  of  Revenue  and  Defence
 Expenditure  (Shri  A.  C.  Guha):  (a)  to
 (c).  A  statement  containing  the  re-

 quired  information  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appen-
 dix  X,  Annexure  No.  38].

 aft  विभूति  मिश्र:  स्टेटमेंट  को  दखने  से  पता
 चलता  हें  फक  २४,४००  रुपए  की  लागत  के  स्मगल्ह

 गुड्स  पकड़  गए  हैं,  ऑर  फिर  स्टेटमेंट  के  पार्ट
 बी  में  मंत्री  जी  लिखते  हें  कि  No  ‘smuggler
 was  arrested  and  convicted  during
 the  year  1954,  but  only’  de-
 partmental  action  was  taken,
 यह  बात  समय  में  नहीं  आती  हें  कि  चोर  भी  नहीं
 कड़ा  गए,  उनको  सजा  भी  नहीं  ष्  आर  २४,४००
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 रुपए  का  सामान  पकड़ा  गया,  तो  यह  कॉन  सा

 डिपार्टमेंटल  एक्शन  लिया  गया  ?

 अध्यक्ष  महोदय:  आर्डर,  आर्डर,  इसमें  सिर्फ

 इतना  हदी  लिखा  हैं  कभी  प्रासिक्यूशन  नहीं  हुआ,
 लेकिन  (डिपार्टमेंटल  एक्शन  लिया  गया।

 श्री  निभाती  मिश्र:  अगर  कोड  पकड़ा  नहीं  गया

 तो  यह  इतना  सामान  कैसे  मला?

 अध्यक्ष  महोदय  :  आप  जरा  स्टेटमेंट  को  पढ़िए।

 Shri  A.  C.  Guha:  If  I  may  explain,
 @  person  may  not  be  arrested  or  pro-
 secuted  but  the  goods  might  have  been
 seized  and  confiscated.

 aft  किभूतति  मिश्र:  जिससे  सामान  पकड़ा  गया

 उसको  सजा  नहीं  दी  गई  तो  इससे  तो

 स्मर्गालग  ऑर  बढ़ने  की  आशंका  हें  ?

 ROYALITIES  TO  FoREIGN  FIRMS

 *2237.  Shri  Ibrahim:  Will  the  Min-
 ister  of  Fimance  be  pleased  to  state:

 (a)  the  total  number  of  industrial
 schemes  sanctioned  by  Government
 during  954  in  which  Indian  Firms  are
 required  to  pay  royalties  to  the  foreign
 firms  for  technical  know-how:  and

 (b)  the  total  amount  of  royalty  so
 paid  during  the  above  perlod?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  (a)  39
 industrial  schemes  were  sanctioned  by
 Government  during  3954  in  which
 Indian  firms  were  required  to  pay
 royalties  to  foreign  firms  for  technical
 ‘know-how’.

 (b)  Rs.  44°60  lakhs  which,  of  course,
 include  payments  made  in  respect  of
 arrangements  entered  into  in  earlier
 years  also.

 Shri  Joachim  Alva:  In  sanctioning
 industrial  schemes  do  Government  care-
 fully  scrutinise  the  quantum  of  royal.
 ties  and  fhe  period  of  years  for  which
 it  is  sanctioned?

 Shri  M.  0.  Shah:  Yes,  Sir.
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 AGA  Kuan’s  PENSION

 *2238.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Aga  Khan  has  stopped  drawing  the
 monthly  grant  which  has  been  paid  to
 his  family  since  1844;  and

 (b)  if  so.  since  when  he  has  stcpped
 drawing  the  amount?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  (a)  Yes.

 (b)  Since  lst  January,  1954.
 Dr.  Ram  Subhag  Singh:  May  I  know

 the  amount  of  that  monthly  grant  and
 for  what  purpose  the  grant  was  given
 before  that  date,  also,  whether  any
 land  grant  was  also  given  at  that  time
 or  before?

 Shri  Datar:  The  grant  was  given  in
 844  by  ‘he  British  Government  in  con-
 sideration  of  service  to  the  East  India
 Company.  Even  before  the  life-time
 of  the  present  His  Highness  the  Aga
 Khan  it  was  reduced  to  Rs.  1.000.  But
 actually  the  Aga  Khan  was  being  paid
 only  Rs.  00  net  after  deductions  on
 account  of  Income-tax  and  Super-tax.

 Dr.  Ram  Subhag  Singh:  The  other
 part  of  my  question  was  whether  any
 land  grant  was  also  given.  to  that
 family  in  844  or  at  any  other  time  and,
 if  so,  whether  that  land  grant  has  also
 been  surrendered  by  him?

 Shri  Datar:  J  am  not  aware  of  any
 land  grant.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  the  Minister  will  make  en-
 quiry  about  it?

 Shri  Datar:  Yes.  I  shall  make  en-
 quiries.

 Shri  Joachim  Alva:  Was  the  payment
 of  Rs.  .000  to  the  Aga  Khan  not  con-
 sidered  superfluous  and  even  unjust
 when  he  has  been  weighed  in  sufficient
 gold  and  diamond?

 ApvisonYy  COMMITTEE  ON  CAPITAL
 IssvEes

 *2239,  Shri  K.  0.  Sodhia:  Wil)  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  the  number  of  sittings  of  the
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 Advisory  Committee  on  Capital  Issues
 held  during  ‘1954-55;  and

 (b)  the  number  of  cases  in  which  its
 recommendations  were  not  accepted
 during  the  same  period?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Sbri  M.  C.  Shah):  (a)
 Four.

 (b)  None.

 Shri  K.  C.  Sodhia:  May  I  know  whe-
 ther  the  Committee  consists  only  of
 government  servants  or  is  there  any
 representation  of  the  public  in  It?

 Shri  M.  C.  Shah:  The  persons  are:
 Shri  A.  Ramaswami  Mudaliar,  ncn-offi-
 cial;  Shri  Nijalingappa.  Member  of  Par-
 liament:  Shri  P.  D.  Nanjee,  representing
 the  Federation  of  Indian  Chambers  of
 Commerce  and  Industry;  Shri  G.  A.  S.
 Sim  from  the  Associated  Chambers  of
 Commerce,  Calcutta;  Shri  B.  D.  Somani
 from  the  all  India  Manufacturers’  Asso-
 ciation,  Bombay—all  non-officials.

 Shri  N.  B.  Chowdhury:  The  Minister
 said  that  there  was  no  sitting.  How
 did  the  Committee  function  then?

 Shri  M.  C.  Shah:  When  did  I  say
 there  was  no  sitting?

 Mr.  Speaker:  He  said  four.

 Shri  K.  C.  Sodhia:  What  recommen-
 dations  did  they  make  to  the  Controlier
 of  Capital  Issues?

 Shri  M.  C.  Shah:  They  have  an  advi-
 sory  capacity,  and  whatever  matter  Is
 referred  to  them  they  consider  anda
 make  recommendations  on  them.  There
 were  about  twenty-four  {tems  consi-
 dered.

 फिल्मी  के  कालेज

 $  २२४०.  श्री  स्थल  प्रभाकर :  क्‍या  पेशवा  मंत्री

 यह  बताने  की  कृपा  करने  फक

 (क)  दिल्ली  के  कालेजों  को  "किस  आधार  पर
 शदे  लाख  रुपया  का  अनुदान  दिया  गया  हैं;  ऑर

 (ख)  इन  अनुदानों  से  विद्यार्थियों  को  कितनी

 सुविधाएं  दी  जाएंगी  ?
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 fret  मंत्री  के सभासाचण  (ढा0०  एम०  एम०

 चास):  (क)  भारत  सरकार  ने  दिल्ली  में  कालेजों

 को  ९२  लाख  रुपए  का  अनुदान  किसी  साल  नहीं
 दिया  हैं।

 (ख)  प्रश्न  नहीं  उठता।

 श्री  नबल  प्रभाकर  :  क्या  माँ  जान  सकता  हू  कि

 & 3  इस  साल  की  रिपोर्ट  मेँ  दिया  गया  हैं  कि

 दिल्‍ली  कालेज  को  २  लाख  रुपया  बने  के  लए
 रक्खा  गया  हैं,  उसका  विवरण  क्‍या  हैं?

 डा०  एम०  एम०  वास:  दिल्ली  कालेज  को  या

 दिल्‍ली  के  कॉलेजों  को?

 श्री  नबल  प्रभाकर:  दिल्ली  में  एक  दिल्ली
 कालेज  हें,  उसके  लए  रिपोर्ट  मेँ  लिखा  हें  कि

 २  लाख  रुपया  दिया  गया  हैं,  मेँ  जानना  चाहता

 हूं  फक  उसका  विवरण  क्‍या  हैं।

 डा०  एम०  एम०  वास  :  सवाल  यह  हैं  कि  दिल्ली
 के  कालेजों  के  "लिए  ९२  लाख  रुपया  दिया  गया  हैं।
 So  far  as  this  particular  Delhi  College
 is  concerned  (if  the  hon.  Member  means
 the  college  near  Ajmeri  Gate),  I  bez
 to  submit  that  the  Delhi  College  never
 received  Rs.  3  Jakhs  in  a  year.  In
 1953-54,  the  Central  Government  gave
 Rs.  1,12,397,  and  in  the  last  financial  year
 ‘1954-55,  a  sum  of  Rs.  1,00,738  was  given
 to  this  College,  not  three  lakhs.

 Goan  INVESTMENT  IN  INDIA

 *224l.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  invest-
 ments  by  Goans  in  India  are  increas-
 ing:  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha):
 (a)  and  (b).  Government  have  no  in-
 formation  beyond  what  is  contained  in
 the  Reserve  Bank  of  India’s  Report  on
 the  census  of  India’s  Foreign  Liabili-
 ties  and  Assets,  a  copy  of  which  is
 available  in  the  Library  of  the  House.
 That.  Report  gives  the  position  of  Por-
 tuguese  India’s  investments  in  India
 as  on  30th  June,  1948,  The  Heserve
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 Bank  is  undertaking  another  census  of
 India's  Foreign  Liabilities  and  Assets
 which,  when  completed,  will  show  the
 position  till  the  end  of  1953.  The  Bank's
 report  is  expected  to  be  out  next
 month.

 Shri  Joachim  Alva;  Under  the  cloak
 of  investments,  has  Government  found
 out  any  cases  of  transfer  of  monies
 by  which  Portuguese  objectives  of
 ruling  Goa  are  perpetuated?

 Shri  A.  C.  Guha:  The  question  ts
 about  Goan  investment  in  India.  So
 there  is  no  question  of  transferring
 Indian  capital  to  Goa.

 अन्दमान  जीप  समूहों  के  'हए  जहाज

 #  २२४२.  ‘Bo  राम  सुभग  सिह:  क्‍या  गुहकार्थ
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  अन्दमान  द्वीप  सतह  के  तटीय
 यातायात  को  विकसित  करने  तथा  वहां  की
 तस्कर  कार्यवाही  को  रोकने  के  लिए  सरकार  वहां
 आधिक  जहाज  भेजने  का  प्रबन्ध  करने  के  लिए
 विचार  कर  रही  हैं,

 (ख)  यादि  हां,  तो  सरकार  कितने  आपराधिक
 जहाज  वहां  भेजेगी;  ऑर

 (ग)  प्रबन्ध  किस  तारीख  तक  किए  जाने  की
 आशा  हैं?

 गृह-कार्य  उपमंत्री  (श्री  विचार):  (क)  तथा  (ख).
 हां।  अंत रू द्वीप  सचिव  के  लिए  एक  पुराना  जहाज
 खरीदने  की  स्वीकृत  पहिले  ही  दी  आ  चुकी
 हैं।  द्वीप-तट  पर  गश्त  लगाने  के  लिए  दो  बढ़ी
 नावों  के  खरीदने  का  प्रस्ताव  भी  विचाराधीन  हैं।

 (ग)  अन्त सरू द्वीप  सर्विस  के  [लिए  जहाज  खरीदने
 को,  चीफ  कमिश्नर  से  कहा  गया  हैं  फक  शिव  ही
 वह  'हायर क्टर  जनरल,  सप्लाई  आर  डिस्पोजल
 के  सामने  इनकी  मांग  सूची  रखे  7  अभी  निश्चय
 रूप  से  नहीं  कहा  जा  सकता  फक  कब  कोड  योग्य
 जहाज  हमें  मिलेगा

 wo  राम  सुभग  सिंह:  पुराने  जहाज  खरीदने
 का  निश्चय  क्‍यों  किया  गया,  ा  जब  यह  मांग
 रक्खी  गई  हैं  डायरेक्टर  जनरल  आफ  सिविल
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 सप्लार्हज  के  यहां कि  वे  उसे  ऑर  दो  ऑर  जहाजों  को

 खरीद  तो  कब  तक  इन  जहाजों  के  खरीद॑  जाने
 की  सम्भावना  हैं?

 Shri  Datar:  So  far  as  these  three
 ships  are  concerned,  a  decision  was
 taken  last  year  and  the  amounts  have
 been  included  in  the  present  year’s
 budget.

 Bro  शम  सुलग  सिह:  पुराने  जहाज़ों  के  खरीदने
 का  निश्चय  क्यों  किया  गया?

 Shri  Datar:  A  fresh  or  a  new  steam-
 ship  would  cost  Rs.  80  lakhs.  There-
 fore  Government  considered  that  it
 would  be  better  to  try  a  second-hand
 ship  if  we  could  get  it  for  about  Rs.  5
 lakhs.

 Shri  B.  S.  Murthy:  May  I  know
 whether  arrangements  have  been
 made  to  run  steamers  from  Madras  to
 the  Andamans  and,  if  so,  when  does
 the  first  steamer  leave  as  per  this
 arrangement?

 Shri  Datar:  So  far  as  I  know,  there
 is  no  such  proposal  before  Govern-
 ment.

 श्री  एस०  सी०  सामन्त:  क्या  मेँ  जान  सकता

 हूं  फक  छोट  छोट  पांचों  के  "लए  भी  कोई  इंतजाम
 किया  गया  हैं?

 Shri  Datar:  Government  are  con-
 sidering  that  question  also.

 Shri  Bhagwat  Jha  Azad:  What  ar-
 rangements  are  being  made  for  com-
 munication  between  the  North  Anda-
 mans  and  South  Andamans  and  Mid-
 dle  Andamans  apart  from  these  ships
 which  are  from  Calcutta  or  Madras?

 Shri  Datar:  That  is  exactly  what  is
 implied  in  the  question  put  by  Shri
 Samanta.  Government  are  consider-
 ing  whether  launches  can  ply  _be-
 tween  islands  and  islands.

 टंक निकल  शिक्षा  के लिए  अमोल  भारतीय

 परिषद्‌

 $  ९२४२,  a  awe  प्रभाकर:  क्या  शिक्षा  मंत्री

 यह  बताने  की  कृपा  करेंगे  पीक

 (क)  टंक निकल  शीर्ष  क े(लए  असल  भारतीय
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 परिषद्‌  की  सिफारिश  पर  खोली  जाने  वाली
 प्रत्येक  संस्था  में  कितने  ब्यक्ति  ऑँच्यागिगिक,

 इजिनिर्यॉरेग  तथा  प्रशासन  मेँ  प्रशासित  किए

 जाएंगे;  ऑर

 (ख)  प्रीशज्ञाथियों  को  क्या-क्या  सुविधाएं  दी

 जाएंगी  ?

 किशना  मंत्री  क ेसमासाचिथ  (डा०  एम०  एम०

 दास):  (क)  तथा  (ख).  मांगी  गई  सूचना  का

 एक  विवरण  सभा  के  सामने  रख  गदिया  गया  हैँ

 [विेखए  परिशिष्ट  दे0,  अनुबन्ध  सुरैया  २६]

 श्री  नवल  प्रभाकर  :  जैसा  कि  विवरण  से

 ज्ञात  होता  हैं  कि  धर  एसी  संस्था  में  दस,  दस
 छात्र  लिए  जाएंगे।  तो  क्‍या  मेँ  जान  सकता  हं  कि

 इंस्ट्टीयूट  आफ  टेक्नॉलोजी,  खड़गपुर  में  सात  ही
 छात्र  क्यों  गलत  गए,  आर  क्यों  नहीं  पाए  गए  ?

 Dr.  M.  M.  Das:  Only  one  course  has
 been  opened  in  industrial  engineer-
 ing  for  the  first  time  in  the  Indian
 Institute  of  Technology,  Kharagpur,
 and  in  the  last  session  the  course
 began  with  only  seven  students.

 श्री  नबल  प्रभाकर:  जब  इन  में  दस  लेने  की

 बात  थी  तो  सात  ही  क्‍यों  लए  गए,  आर  क्‍या

 कारण  था  कि  तीन  आर  नहीं  लए  जा  सके।

 Dr.  M.  M.  Das:  We  have  stated  in
 the  statement  that  it  may  be  that  in
 each  course  there  will  be  ten  stu-
 dents.  The  scheme  has  not  been  fina-
 lised  and  arrangement  is  being  made
 for  completing  these  schemes.

 arm  w  एस०  सहगल:  किस  किस  जगह
 पर  कोर्स  शुरू  करने  का  इन्तजाम  किया  गया  हैं?

 Dr.  M.  M.  Das:  So  far  as  these  In-
 dustrial  Engineering  and  Industrial
 Administrative  courses  are  concerned,
 three  institutions  have  been  selected.
 One  is  the  Indian  Institute  of  Tech-
 nology,  Kharagpur.  The  other  is  the
 Indian  Institute  of  Science,  Banga-
 lore,  and  the  third  is  the  Victoria
 Jubilee  Technica!  Institute  in  Bom-
 bay.
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 श्री  नवल  प्रभाकर:  क्‍या  में  जान  सकता  हूं  कि

 हन  संस्थाओं  के  लिए  जब  चुनाव  किया  जाता

 हैं  ता  उसका  आधार  क्या  होता  हैं?

 Dr.  M.  M.  Das:  Most  probably  there
 is  a  Selection  committee  in  the  In-
 stitute  itself  which  selects  the  candi-
 dates.

 श्री  नबल  प्रभाकर:  मेर  प्रश्न  के  भाग  क  के
 उत्तर  में  जो  विवरण  दिया  गया  हैं  उसमें  ऑर
 जौ  उत्तर  मेर  प्रश्न  के  भाग  ख  का  दिया  गया

 हैं  उसमें  भी  मंत्री  महोदय  ने  बतलाया  हैं  शक

 विद्यार्थियों  के  लिए  शिक्षा  सम्बन्धी  सब  सूची-
 धाएं  दी  जाएंगी।  वह  आवश्यक  सुविधाएं  क्‍या

 हैं,  मेँ"  उनका  विवरण  जानना  चाहता  ह
 Dr.  M.  M.  Das:  What  is  meant  by

 the  word  ‘suvidha'’?  In  an  educa-
 tional  institution,  all  the  advantages,
 all  facilities  are  given  to  the  stu-
 dents.  All  the  facilities  are  given
 provided  the  candidate  pays  his  fees.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 DISCIPLINE-cum-SPIRITUAL  SYSTEM  OF
 EpvucaTION

 *2209.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  what  efforts  have  been  made  to
 popularise  General  Bhonsle’s  disci-
 pline-cum-spiritual  system  of  educa-
 tion  scheme;  and

 (b)  what  has  been  the  response  of
 educationists  to  the  scheme?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  There
 is  no  displine-cum-spiritual  system
 of  educational  scheme  but  probably
 the  member  refers  to  General
 Bhonsle’s  scheme  for  improvement  of
 discipline  in  schools.  Attention  of
 the  member  is  invited  to  the  reply
 given  to  Question  No.  1300,  dated
 23rd  September,  1954:

 (b)  We  have  no  information.  The
 matter,  moreover,  concerns  the  State
 Governments.

 69  LSD.
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 UNTOUCHABILITY

 *2216.  Dr.  Satyawadi:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  total  amount  given  so  far
 to  the  States  of  Punjab,  PEPSU  and
 Himachal  Pradesh  in  connection  with
 anti-untouchability  campaign  during
 the  current  year?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Daftar):  I  assume  the
 hon.  Member  desires  information  re
 garding  the  amounts  sanctioned  for
 1954-55.  The  amounts  sanctioned  fo-
 each  of  these  States  are:—

 Punjab  Rs.  91,000
 PEPSU  Rs.  37,000
 Himachal  Pradesh  Rs.  1,00,000

 Srarr  oF  Tripura  STaTe  P.  W.  D.

 *22i7.  Shri  Biren  Dutt:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  there  is  a  shortuge  of
 staff  to  carry  out  the  works  assigned
 to  the  P.W.D.  in  Tripura  State;  and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  in  the  matter?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  Yes.

 (b)  Steps  are  being  taken  by  the
 Administration  to  recruit

 from  open  market  by  advertisement
 in  different  papers,  as  also  to  obtain
 officers  on  deputation  from  Part  A
 States.

 FORMER  PRINCES  IN  GOVERNMENT
 SERVICE

 22I8.  Thakur  Lakshman  Singh
 Charak:  Will  the  Minister  of  Home
 Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  took  a  number
 of  former  Princes  and  their  sons  in
 the  Central  Government  service  on
 integration  of  States;

 (b)  if  so,  the  number  of
 taken  in  service;  and

 persons

 (c)  whether  they  are  exernpted  from
 appearing  before  the  Union  Public
 Service  Commission?
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 The  Deputy  Minister  of
 Affairs  (Shri  Datar):  (a)  Yes;

 (b)  Seven  in  LFS.
 Three  in  LAS.
 One  in  IPS.

 Home

 (Information  regarding  other
 services  is  being  collected
 and  will  be  laid  on  the
 table  of  the  House.)

 (c)  Selection  for  appointment  to  the
 4.F.S.  was  made  by  a  Special  Selection
 Board  of  the  Ministry  of  External
 Affairs  in  accordance  with  the  deci-
 sion  of  the  Cabinet.  The  selections
 made  by  this  Board  were  exempted
 from  the  purview  of  the  Union  Public
 Service  Commission  by  a  special  noti-
 fication.  Selection  to  the  LA.S.  and
 I.P.S.  was  made  by  the  special  Emer-
 gency  Recruitment  Board  appointed
 by  the  Government  of  India.  The
 Chairman  of  the  Union  Public  Service
 Commission  was  the  Chairman  of  this
 Board.

 INVESTMENTS  IN  PaKISTAN

 *2220.  Shri  Tulsidas:  Will  the
 Minister  of  Finance  be  ,  Pleased  to
 state:

 (a)  the  present  total  investments  in
 Pakistan  by  the  Indian  industrial  and
 trading  concerns  separately;

 (b)  whether  any  licences  are  issued
 for  this  purpose  by  the  Government  of
 India;  and

 (c)  if  so,  the  conditions  for  ‘the
 same?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  0.  Shah):  (a)
 Government  have  no  information.

 (b)  and  (c).  Normally,  investment  of
 Indian  capital  in  foreign  countries  in-
 cluding  Pakistan  is  not  permitted  ex-
 cept  in  the  case  of  opening  of  branch-
 es  of  trading,  banking  and  insurance
 concerns.  In  all  such  cases  approval
 of  the  Government  of  India  is  re-
 quired  for  investment  abroad  and
 each  case  is  considered  on  merits.
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 Arp  FROM  Soviet  Russia
 °2222.  Shri  R.  P.  Garg:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  India  has  been  offered
 any  financial  aid  by  Soviet  Russia
 recently;  ’

 (b)  if  so,  how  much;  and

 (c)  whether  Government  have  de-
 cided  to  accept  it?

 The  Minister  of  Kevenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  (a)
 No,  Sir.

 (b)  and  (e).  Do  not  arise.

 RESTRICTIONS  ON  VISITS  OF  FORMER
 RULERS  TO  FOREIGN  COUNTRIES

 *2230.  Shrimati  Maydeo:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  whether  any  restriction  is
 imposed  by  Government  on  the  num-
 ber  of  foreign  trips  the  former  rulers
 of  States  in  India  may  make?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  There  are  no
 special  restrictions  which  apply  only
 to  Rulers.

 REORGANISATION  OF  SERVICES
 922382,  Shri  A.  R.  Sewal:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  sfate:

 (a)  whether  it  is  a  fact  that  an
 officer-on-special-duty  was  sent  by  the
 Government  of  India  to  organise  the
 services  after  the  integration  of  the
 States  in  Himachal  Pradesh;  and

 (b)  if  so,  whether  he  has  submitted
 his  report  ?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  Yes.

 (b)  Information  is  being  collected
 from  the  Government  of  Himachal
 Pradesh,  and  will  be  placed  on  the
 Table  of  the  House  when  received.

 INSURANCE  COMPANIES
 *2233.  Shrimati  Sucheta  Kripalani:

 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  the  expense  ratio  allowed  ६०
 the  managements  of  the  Insurance
 Companies  at  present;  and  °
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 (b)  the  purpose  for  which  _  this
 limit  was  fixed?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  .M.  C.  Shah):  (a)
 The  limits  of  expenses  of  manage-
 ment  for  Life  and  General  Insurers
 are,  as  required  under  sections  40B(2)
 and  40C(l)  of  the  Insurance  Act,
 prescribed  in  Rules  7D  and  I7E  of
 the  Insurance  Rules,  1939.

 (b)  These  limits  are  fixed  in  order
 to  ensure  that  insurers  do  not  fritter
 away  their  funds  by  uneconomic
 management  and  thus  endanger  the
 interests  of  the  policy  holders.

 हैदराबाद  करनी

 got.  श्री  रघुनाथ  सिह:  क्‍या  पित्त  मंत्री  यह

 बताने  की  कृपा  करेंगे  पक  हँदराबाद  में  इस  समय

 जितने  हाली  सिक्के  सक्रिय  परिचालन  में  हैं  ?

 राजस्व  ऑर  रक्षा  व्यय  मंत्री  (किए  सी०

 गुर):  हाली  सिक्का  ९  अप्रेल,  ९६५५  से  चलन साए

 नहीं  रहा।  फंसे  कुल  हाली  सिक्कों  का  मूल्य,
 जौ  अभी  वापस  नहीं  किए  गए  ऑर  जो  सम्भवतः

 जनसाधारण  के  पास  रह  गए  होंगे,  ९  अप्रैल,  २६५४

 को  ६.४६  करोड़  रुपए  था।  हाली  सिक्के  को  भार

 तीय  मुद्रा  में  बदलवाने  की  सुविधाएं  ३९  मार्च,
 १६५६  तक  जारी  रहेंगी।

 झ
 GEoI  ‘OGICAL  SURVEY

 180.  Chaudhri  Muhammed  Shaffee:
 Will  the  Min‘ster  of  Natural  Resources

 ang  Scientific  Research  be  Pleased  to
 state:

 (a)  whether  the  Geological  Survey
 of  India  propose  to  undertake  surveys
 in  Jammu  and  Kashmir,  Nepal,  Bhu-
 tan,  Sikkim  and  the  Andamans  during
 1955-56;

 (b)  if  so,  the  total  amount  sanction-
 ed  therefor;

 (c)  how  much  time  will  be  spent  on
 these  surveys;  and

 (d)  the  number  and  the  names  of
 the  places  which  will  be  surveyed?
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 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  (a)  to  (d).  A
 statement  giving  the  required  infor-
 mation  is  attached  [See  Appendix
 X,  annexure  No.  40.]

 SMUGGLING

 78l.  Chaudhri  Muhammed  Shaffce.
 Will  the  Minister  of  Finance  be  pleas
 ed  to  state:

 (a)  the  number  of  smugglers  re
 ported  to  have  been  killed  on  the  Indo-
 Pakistan  borders  during  the  period
 from  the  ist  January  to  the  3lst
 March,  1955;

 (b)  the  total  value  of  the  goods
 thus  seized;  and

 (c)  the  quantity  and  kind  of  goods
 seized?

 The  Minister  of  Revenue  and
 Defence  Expenditure  (Shri  A.  O.
 Guha):  (a)  to  (c).  The  information
 asked  for  is  being  collected  and  will
 be  placed  on  the  Table  of  the  Lok
 Sabha  in  due  course.

 .
 Lire  INSURANCE  COMPANY

 782.  Chaudhri  Muhammed  Shaffee:
 Will  the  Minister  of  Finance  ०९  pieas-

 ed  to  state:
 (a)  the  number  and  the  names  of

 the  Life  Insurance  Companies  in
 India  taken  over  by  Government  for
 administration  since  ‘1951;

 (b)  the  amount  of  monthly  |  salary
 including  allowances  drawn  by  these
 Administrators  and  their’  staff;  and

 (c)  whether  any  of  the  Administra-
 tors  has  submitted  any  report  or  any
 scheme  to  the  Controller  and  if  so,  is
 nature?  ba

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  (a)
 and  (b).  A  statement  is  laid  on  the
 Table  of  the  House.  [See  Appendix  X,
 annexure  No.  41.)

 (c)  Yes,  Sir.  Reports  have  been
 received  from  the  Administrators  in
 respect  of  all  companies  except  four.
 Recommendations  made  are  generally
 for  transfer  of  business  to  other  in-
 surers  or  winding  up  of  the  particu-
 iar  insurer.
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 ScreNcE  OF  SERICULTURE

 783.  Shri  Keshavaiengar:  Will  the
 Minister  of  Education  be  pleased  to
 state  :

 (a)  whether  there  is  any  Education-
 al  Institution  in  India  which  imparts
 sericultural  knowledge  along  with
 genera]  education;  and

 (b)  if  so,  where  it  is  located?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  and  (b).
 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Lok
 Sabha  later.

 गुह-काम  मंत्रियों  का  सम्मेलन

 ose.  श्री  एम०  एल०  पलियेवी :  क्या  गृहकार्य
 मंत्री  यह  बताने  की  कृपा  करने  'कि  ६  ऑर  ७

 जनवरी,  १६४५  को  हुए  गह-कार्य  मंत्रियों  के
 सम्मेलन  में  भाग  पग  राज्यों  के  मंत्रियों  को
 आमंत्रित  न  करने  अथवा  उन  से  परामर्श  न  लेने
 के  कारण  क्या  थे  ?  है

 शाह-कार्य  उपमंत्री  (श्री  तार):  भाग  'क'  ऑर
 'ख!  राज्यों  से  भिन्न,  भाग  'ग!  राज्यों  में

 शान्ति  आँख  व्यवस्था  का  उत्तरदायित्व  भारत
 सरकार  का  हैं,  इसलिए  भाग  “ग!'  राज्यों  के  गृह-
 कार्य  यात्रियों  को  गृह-कार्य  मंत्रियों  के  सम्मेलन
 में  आम  हीं  किया  गया  था।

 LOANS  AND  GRANTS  TO  PUNJAB

 785.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to

 state  ;

 (a)  the  amounteof  aid  in  the  shape
 of  loans  and  grants  given  so  far  to
 the  Punjab  Government  during  the
 Plan  period  for  the  following  pur-
 poses:

 (i)  Small-scale  Industries;
 (ii)  Handloom  Industry;
 (iii)  Neel  Gai;
 div)  Small  Dams;
 (v)  Roads;
 (vi)  Bridges;

 (vii)  Specialized  Training;  and
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 (b)  the  progress  made  so  far  on
 the  above  work?  7

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  ML  C.  Shah):  (a)
 and  (b).  The  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 मजबूर  संघ

 3५६,  सेठ  गोबिन्द  दास:  क्या  रक्षा  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि:

 (क)  रक्षा  विभाग  के  कारखानों  में  'कि नन कन
 राजनीतिक  दलों  ने  मजदूर  संघों  का  संगठन
 निया  हैं;  ऑर

 (ख)  सम्बन्धित  राजनीतिक  दलों  से  उनका
 सम्बन्ध  बताते  ह्यए  मजदूर  संघों  के  नाम  ऑर  उन
 के  सदस्यों  की  अलग-अलग  संख्या  क्‍या  हैं  ?

 रक्षा  मंत्री  (डा०  काटजू):  (क)  डिफेंस

 फैक्ट्रियों  (की  आधार  ट्रेड  यूनियनों  आल

 इंडिया  डिफेंस  एम्प्लाइज  फॉड्रशन  के  सार
 सम्बन्धित  हैं  जो  कि  हिडन  नेशनल  ६

 यूनियन  कांगेस,  पहित  इाजताग  समा  आर  ट्रक
 यूनियन  कॉमर्स  के  सम्मिलित  प्रयत्न  से  खड़ी
 की  गई  हैँ।

 (ख)  एक  विवरण  लोक  सभा  के  पटल  पर  रखा

 हैं  7  [लिखिए  परिशिष्ट  ९०,
 अनुबन्ध

 संरूया

 पशु  ।

 GOVERNMENT  SERVANTS

 787.  Chaudhri  Muhammed  __Shaffee:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  number  of  Central  Govern-
 ment  servants,  Ministry-wise,  placed
 under  suspension  during  the  years
 953  and  ‘1954;

 (b)  the  period  of  suspension  on  an
 average;

 (c)  whether  any  case  of  misuse  of
 rules  regarding  suspension  was
 brought  to  the  notice  of  the  Ministry;
 and

 (9)  if  so,  the  action  taken  fn  that
 regard?
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 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  to  (b).  The
 information  is  not  readily  available
 and  its  collection  would  involve  an
 undue  amount  of  time  and  labour.

 (c)  No.

 (d)  Does  not  arise.

 CENTRAL  SECRETARIAT

 188.  Chaudhri  Muhammed  _  Shaffec:
 Will  the  Minister  of  Home  Affairs  be
 p:eased  to  state:

 (a)  the  number  of  files  which  were
 reported  missing  from  the  Central
 Secretariat  during  the  years  953  and
 1954;

 (b)  how  many  of  them  were  later
 recovered  and  how  many  of  them
 were  finally  declared  as  lost;  and

 (c)  the  action  taken  against  per-
 sons  responsible’?  "jr  their  custody  and
 che  names  of  the;  Ministries  involved?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  to  (c).  A
 statement  containing  the  information
 so  far  available  is  laid  on  the  Table
 of  the  House.  [See  Appendix  X,
 annexure  No.  43.]

 Tuerr  on  M.E.S.  PROPERTY

 189.  Sardar  Hukam  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  Case  No.  C/830  State  Vs.
 (i)  V.  B.  Kapur  and  (ii)  Mohan  Singh
 of  953  in  the  Court  of  the  Chief
 Presidency  Magistrate,  Calcutta,  and
 state  the  value  of  the  M.E.S.  property
 alleged  to  have  been  stolen  or  misap-
 propriated  by  the  two  S.D.Os.  of  the
 M.E.S.  at  Fort  William,  Calcutta?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  The  value  of
 the  property  alleged  to  have  been
 siolen  or  misappropriated  was,  accord-
 ing  to  the  complaint  lodged  with  the
 police,  anything  from  Rupees  ten  to
 fiteen  lacs.

 Starr  oF  Tripura  SraTE  P.W.D

 790.  Shri  Biren  Dutt:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  scales  of  pay  admiss‘ble  to
 P.W.D.  employees  in  Tripura  State?
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 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  A  statement
 showing  the  scales  of  pay  of  the
 Public  Works  Department  employees
 of  the  Tripura  State  is  laid  on  the
 Table.  [See  Appendix  X,  annexure
 No.  44]

 HIsToRY  OF  FREEDOM  MOVEMENT

 191.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  meetings  of  the
 Board  of  Editors,  of  the  ‘History  of
 Freedam  Movement  in  India’,  held  so
 far;  and

 (b)  the  percentage  of  attendance  of
 cach  Member  in  these  meetings?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  Nine,  ex-
 cluding  three  meetings  held  by  circu-
 lation  of  papers.

 (b)  Excluding  meetings  held  by
 circulation  of  papers,  the  figures  are:—

 per  cent.
 oi  Dr.  Syed  Mahmud  oe  89

 (Chairman)
 2.  Dr.  R.  C.  Majumdar  400
 3.  Shri  Balvantray  G.  Mehta  400
 4.  Shri  D.  V.  Potdar  1
 5.  Prof.  M.  Habib  86
 6.  Dr.  S.  N.  Sen  89
 7.  Lala  Feroze  Chand  00
 8.  Prof.  K.  A.  Nilakanta

 Sastri  oe  56
 9.  Acharya  Narendra  Deva  oe  74
 10.  Shri  8.  M.  Ghose  400

 (Member-Secretary).

 Sumptuary  ALLOWANCE

 792.  Thakur  Jugal  Kishore  Sinha:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  any  account  of  sumptu-
 ary  allowance  is  kept  by  the  Minister
 concerned;  and

 (b)  whether  it  is  a  fact  that  Minis-
 ters  draw  the  full  amount  of  sumptu-
 ary  allowance  even  if  they  are  not
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 able  to  utilise  during  the  specified
 period?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  and  (०).
 Under  Section  5  of  the  Salaries  and
 Allowances  of  Ministers  Act  952  and
 the  rules  framed  thereunder,  all  Cabi-
 net  Ministers  and  the  Minister  of
 Parliamentary  Affairs  are  entitled  to
 a  Sumptuary  Allowance  of  Rs.  500/-
 per  mensem  and  the  Ministers  of  In-
 formation  and  Broadcasting  and  De-
 fence  Organisation  a  sumptuary  al-
 lowance  of  Rs.  250/-  per  mensem,  This
 allowance  is  normally  drawn  in  the
 salary  bill  of  the  Minister  who  is
 not  required  to  maintain  any  account
 therefor.  The  amount  of  the  allow-
 ance  has  been  fixed  on  the  basis  of
 the  average  expenditure  on  enter-
 tainment  which  a  Minister  is  expect-
 ed  to  incur  every  month.  The  ques-
 tion  of  utlising  the  saving  or  meeting
 the  excess  during  any  specified  period
 does  not  therefore  arise.

 LoAN  AND  GRANT  TO  HYDERABAD

 193,  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  amounts  of  loan  and  grant
 asked  for  by  the  Government  of  Hy-
 derabad  for  Hyderabad  and  Secun-
 derabad  Municipal  Corporations,
 during  the  First  Five  Year  Plan
 period;  and

 (b)  the  amounts  and  dates  on  which
 they  were  advanced?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  (a)
 and  (b).  The  following  two  loans
 have  been  sanctioned  to  the  Govern-
 ment  of  Hyderabad  for  the  specific  re-
 quirements  of  Hyderabad  Municipal
 Corporation  cnly:

 (i)  A  loan  of  Rs.  2:75  lakhs  was
 sanctioned  by  the  Food  and
 Agriculture  Ministry  being
 the  sum  required  by  the  State
 for  the  city’s  sewage  water
 utilisation  scheme;  the  loan
 was  first  sanctioned  on  2nd
 December,  1952;  but  as  the
 amount  was  not  utilised  in
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 that  financial  year,  the  amount
 was  re-sanctioned  12th
 June,  1953;  and

 १४)  Five  Schemes  of  water  supply
 in  urban  areas  in  Hyderabad
 State  were  approved  in  1954-
 55  for  a  loan  assistance  of
 Rs.  30  lakhs  out  of  8  total
 estimate  of  expenditure  of
 Rs.  3.55  lakhs  expected  to  be
 incurred  thereon  in  the  last
 two  years  of  the  present
 Plan  period.  The  scheme  for
 remodelling  of  Hyderabad
 City  Water  Supply  is  one  of
 the  five  schemes  and  is  ex-
 pected  to  cost  Rs.  4  lakhs.
 An  advance  of  Rs.  TS  lakhs
 (being  25  per  cent.  of  the
 aproved  amount)  was
 placed  at  the  disposal  of  the
 State  Government  on  3७0
 January,  96f  4he  Hyderabad
 Government  have  earmarked
 Rs.  2.5  lakhs  out  of  the  ad-
 vance  to  Hyderabad  Munici-
 pality.

 DEFENCE  WorKERS’  DEMANDS

 194,  Shri  Gidwani:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Deputy  Minister  of  Defence  assured
 the  Defence  Workers  at  Kanpur  on
 the  Gth  March,  ‘1955,  that  their  rea-
 sonable  demands  would  be  met  at
 the  earliest;

 (b)  whether  any  action  has  been
 taken  in  that  connection;  and

 (c)  if  so,  the  nature  thereof?

 The  Minister  of  Defence  (Dr.
 Katju):  (a)  The  Deputy  Defence
 Minister,  Shri  Satish  Chandra,  met
 the  representatives  of  the  Scientific
 Workers  Association  (Indian  Ordnan-
 ce  Service)  at  Kanpur  on  _  the  6th
 March  955  and  told  them  that  their
 demands  would  be  considered.

 (b)  and  (c).  The  demands  of  the
 workers  are  being  considered  by  Gov-
 ernment  sympathetically.
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 Empire  or  Inpia  LIFE  ASSURANCE  Co.
 Lip,

 795.  Shri  Basappa:  .Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 v

 (a)  when  and  why  an  Adminis-
 trator  was  appointed  to  manage  the
 affairs  of  the  Empire  of  India  Life
 Assurance  Co.  Ltd.;

 (b)  whether  he  has  submitted  his
 report  and  if  not,  the  reasons  there-
 for;

 (c)  the  action  taken  on  the  audit
 report  for  953  during  the  Adminis-
 trator’s  management;  and

 (d)  when  the  administration  of  this
 Company  will  be  handed  over  to  a
 fresh  Board  of  Directors?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  (a)
 The  Administrator  was  appointed  on
 llth  July,  95l.  The  appointment  of
 an  Administrator  was  necessitated  by
 the  insurer  acting  in  a  manner  pre-
 judicial  to  the  holders  of  life  insu-
 rance  policies.

 (b)  No,  Sir.  The  Administrator
 has  not  submitted  his  report  as  cer-
 tain  criminal  and  civil  proceedings
 against  the  ex-directors  of  the  com-
 pany  are  still  pending  in  the  Courts.

 (c)  No  action  has  been  taken  by
 Government  who  are  satisfied  that  the
 Administrator  is  taking  necessary
 action  ,on  the  points  in  the  report
 which  require  action.

 (d)  The  question  will  be  considered
 only  after  the  Administrator  submits
 his  report  under  section  52B(l)  of
 the  Insurance  Act.

 NAMKUM  Myuuirary  Dairy  Farm

 196.  .Thakur  Jugal  Kishore  Sinha:
 Will  the  Minister  of  Defence  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  _re-
 ceived  any  report  from  the  Ranchi
 Goshala  giving  any  statistics  about
 the  milk  supply  from  the  cows  which
 were  rejected  by  the  Namkum  Mili-
 tary  Dairy  Farm  as  uneconomical;

 (b)  if  so,  the  details  of  the  statis-
 tics;
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 (c)  whether  in  view  of  the  facts  as
 revealed  in  the  report,  the  cows  in
 question  can  be  considered  as  uneco-
 nomical;  and

 (d)  the  basis  on  which  -attle  in
 the  Dairy  farm  are  declared  uneco-:
 nomical?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Information
 regarding  the  milk  yield  of  only  one
 cow  for  the  period  from  l6th  April
 to  2Ist  May  954  was  reported  in  May
 1954.  No  subsequent  report  has  been
 received.

 (b)  Four  cows  were  handed  over
 to  the  Ranchi  Goshala,  Ranchi  on
 5th  April  1954.  It  was  reported  by
 the  Goshala  that  one  of  the  cows  was
 giving  2  to  4  lbs.  milk  every  day.
 A  statement  showing  the  details  of
 the  milk  yield,  as  furnished  by  the
 Goshala,  is  laid  on  the  Table.  [See
 Appendix  X,  annexure  No,  45.]

 (c)  and  (d).  The  milk  performance
 of  only  one  cow  is  available  and  that
 only  for  36  days.  From  the  milk
 performance  of  a  few  days  only,  it  is
 not  possible  to  give  an  opinion  as  to
 whether  the  cow  was  economical  or
 not.  However,  milk  yield  is  not  the
 only  criterion  to  declare  an  animal  un-
 economical  or  otherwise.  Its  per-
 formance,  condition,  health,  future
 economic  utility,  state  of  pregnancy,
 calving  record,  dry  period  and  veteri-
 nary  history  are  examined  in  detail
 when  its  disposal  is  being  decided.  A
 statement  showing  the  record  of  the
 animals  under  reference  and_  the
 reasons  for  their  being  declared  un-
 economical  is  laid  on  the  Table  [See
 Appendix  X,  annexure  No,  45.]  Fac-
 tors  on  which  animals  ere  generally
 declared  uneconomical  ure  given  in
 the  statement  attached,  [See  Appendix
 X,  annexure  No,  45.)

 Ban  on  SALE  07  Maps

 197.  Thakur  Jugal  Kishor:  Sinha:
 Will  the  Minister  of  Defence  be  pleas-
 ed  to  state:

 (a)  the  names  of  the  large-scale
 maps  on  the  sale  of  which  a  ban  has
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 been  imposed  by  the  Bihar  Govern-
 ment  at  the  instance  of  the  Ministry
 of  Defence;

 (b)  the  conditions  under  which  the
 restricted  maps  are  supplied;  and

 (c)  whether  it  is  a  fact  that  the
 supply  of  large-scale  restricted  maps
 for  the  purpose  of  making  represen-
 tations  in  connection  with  the  delimi-
 tations  of  constituencies  were  refused?

 The  Minister  of  Decfence  (Dr.
 Katju):  (a)  Restrictions  on  the  sale,
 publication  and  distribution  of  maps
 published  by  the  Survey  of  India  are
 imposed  by  the  Government  of  India
 and  not  by  the  State  Governments.
 The  Government  of  India  have  classi-
 fied  certain  types  of  maps  as  “res-
 tricted”.  It  is  not  in  public  interest
 to  disclose  the  particulars  of  such  res-
 tricted  maps.

 (b)  (i)  The  maps  are  required  to
 be  treated  as  confidential
 and  the  recipient  is  requir-
 ed  to  take  every  reasonable
 precaution  for  their  safe
 custody,

 (ii)  No  maps  are  to  be  repro-
 duced  in  part  or  in  whole,
 either  by  photography  or
 by  any  other  means.

 (iii)  If  the  maps  are  lost,  a  re-
 port  is  required  to  be  made
 to  the  Director,  Military  In-
 telligence,  Army  Head-
 quarters,  immediately.

 (iv)  The  maps  are  normally  re-
 turned  to  the  issuing  au-
 thority  either  after  a  spe-
 cified  period  or  when  no
 longer  required,  whichever
 date  is  earlier.  They  may
 have  to  be  returned  earlier

 *  if  called  up  to  do  so.

 (c)  Powers  have  been  delegated  to
 State  Governments  to  sanction  or  re-
 ject  applications  for  the  issue  of  res-
 ‘tricted  maps  of  areas  lying  within  the
 respective  State  boundaries  to  indi-
 viduals  for  bonafide  use.  The  Gov-
 ernment  of  India  are  not  aware  of
 any  such  refusal  by  the  State  Gov-
 ernment.
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 Customs  Duty

 798.  Shrimati  Sushama  Sen:  Will  |
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  revenue  derived  from  Cus-
 toms  Duty  on  import  of  anti-biotic
 drugs  during  ‘1954-55;  and

 (b)  the  amount  of  Customs  Duty
 derivéd  from  X’Ray  films  and  surgi-
 cal  instruments  imported  ‘during
 1954-55?

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha):
 (a)  The  figures  of  revenue  for  cus-
 toms  duty  on  the  import  of  anti-biotic
 drugs  are  available  only  for  the
 period  April’  954—January  1985.  and
 are  as  follows:—

 Penicillin
 Other  anti-biotics,
 such  as  streptomycin,
 gramicidine,  tyroci-
 dine  and_  tyrothri
 cin  Rs,  36,42,254

 ee
 Total  Rs.  63,34,115

 Rs,  26,91,861

 (b)  The  amount  of  revenue  derived
 from  customs  duty  on  tmport  of  sur-
 gical  instruments  during  the  same
 period  is  about  Rs.  1  lakhs.  Statis-
 tics  relating  to  the  customs  duty  on
 import  of  X’Ray  films  are  not  sepa-
 rately  recorded.

 ‘
 AMELIORATION  OF  SCHEDULED  TRIBES.

 799.  Shri  N.  Rachiah:  Will  the  Min-
 ister  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  names  of  the  projects  on
 which  the  amount  given  to  Mysore
 State  for  the  amelioration  of  Schedul-
 ed  Tribes  during  the  year  1954-55  has
 been  spent;  and

 (b)  the  total  expenditure  incurred
 so  far  on  these  prvujects?.

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  and  (b).
 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.
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 INDUSTRIAL  SCHOOLS

 800.  Shri  Balakrishnan:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  number  of  Industrial  Schools
 started  under  the  First  Five  Year
 Plan  in  the  Madras  State?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  Information

 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Lok  Sabha  in  due
 course.

 att  का  चोरी  फै छपे  लाया  जाना

 cor.  श्री  अमर  सिह  डामर:  क्या  वित्त  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  REMAKE  के  दौरान  में

 चोरी  फ्छ्पे  गाना  से  सोना  लाते  ह्यए  कितने  ब्यक्ति

 पकड़ गए?

 राजस्व  ऑर  रसा  व्य  मंत्री  श्री  ए०  सी०  गुहा):
 गोआ  से  भारत  में  चोरी  छिपे  सोना  लाने  के

 अपराध  में  २६५२-५४  मों  २०  ब्यक्ति  पकड़
 गए  |

 पिछड़  बगो  का  कल्याण

 Sox.  श्री  अमर  सिंह  डामर:  क्या  गृह-कार्य  मंत्री

 यह  बताने  की  कृपा  करोंगे  कि:

 (क)  क्या  मध्य  भारत  राज्य  को  चाल  वर्ष  में

 (९)  भूतपूर्व  आपराधिक  आदिम  जातियाँ,  (२)

 अनुचित  जातियों,  (२)  अनुसूचित  आदिम

 जातियाँ;  ऑर  (४)  अन्य  पिछड़  वर्गों  के कल्याण

 के  लए  कोई  अनुदान  दिया  गया  हैं;  आर

 (ख)  यादि  हां,  तो  इस  प्रकार  नियत  की  गई

 कपल  राशि  क्या  हैं?

 शाह-कार्य  उपमंत्री  (श्री  दातार):  (क)  तथा

 (ख).  मध्य  भारत  सरकार  को  REMEMM  के

 लिए  निम्नलिखित  अनुदान  की  स्वीकृत  दी  गई
 थी:

 (९)  भूतपूर्व  आपराधिक  आदिम
 जातियाँ  क॑  कल्याण  के

 लिए  रु०  ०.४९  लाख
 (२)  अनुसूचित  जातियाँ  के

 कल्याण  के  लए  (छत
 छात  को  दूर  करने  के

 लिए)  रु०  २.००  लाख
 69  LSD,
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 (२)  अनुसूचित  आदिम  जातियाँ

 के  कल्याण  के [लए  रु०  ५.००  लाख

 (४)  अन्य  पछड़  वर्गा  के
 कल्याण  के  लए  रु०  ९.९०  लाख

 जोड़  रु०  ९२.१९  लाख

 २६४५-४६  के  लिए  अनुदान  का  निर्णय  शिव  ही
 होने  वाला  हैं।

 VEHICULAR  ACCIDENTS  IN  DELHI

 803.  Chaudhri  Muhammed  Shaffee:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  number  of  vehicular  acci-
 dents  in  Delhi  in  the  year  ‘1954;

 (b)  the  number  among  them  which
 proved  fatal;  and

 (c)  what  steps  have  been  taken  to
 prevent  such  occurrences?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  1054.

 (b)  76

 (c)  A  statement  is  laid  on  the  Table
 of  the  House,  [See  Appendix  X,  an-
 nexure  No.  46.7

 “GANDHI  MAHAPURANA”

 804,  Shri  Sanganna:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 author  from  Berhampur  (Orissa)  has
 approached  Government  for  financial
 assistance  to  publish  “Gandhi  Maha-
 purana”  in  eighteen  parts;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  considera-
 tion.



 2277  Written  Answers

 तम्बाकू,

 Soy.  श्री  अमर  सिह  डामर:  क्या  वित्त  मंत्री

 यह  बताने  की  कृपा  करने  कि:

 (क)  मध्य  भारत  राज्य  में  ९६५२-५२,  ९६४२-४४

 ऑर  REMBRK  में  तम्बा कर  पर  उत्पादन  शुल्क
 लगाने  से  सरकार  को  कुल  कितनी  आय  हुई;
 ऑर

 (ख)  इस  शुल्क  को  एकत्रित  करने  के  लिए
 उस  सत्र  में  प्रशासन  पर  कपल  कितना  व्यय  हुआ  ?

 राजस्व  ऑर  रक्षा  व्यय  मंत्री  (श्री  ए०  सी०  गुहा):
 (क)  तथा  (ख).  उपलब्ध  सूचना  का  विवरण

 सदन  की  मेज  पर  रख  दिया  गया  हैं.  [लिखिए
 परिशिष्ट  ९०,  अनुबन्ध  संख्या  ue]

 भारत  में  रविवार

 cog.  श्री  अमर  सह  हमर :  क्या  गृह-कार्य  मंत्री

 पह  बताने  की  कृपा  करेंगे  कक  संविधान  लाख  होने

 @  समय  भारत  माँ  कितने  विदशी  रहते  थे?
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 saat  (श्री  बाता):  भारतीय  सव

 धान  के  लागू  होते  समय,  भारत  में  विदशी

 राष्ट् रज नाँ  की  ठीक  ठीक  संख्या  हमार  पास  नहीं

 हैं.  परन्तु,  ३९-२२-४६  को  भारत  में  रजिस्टर्ड

 जीवनियाँ  की  संख्या  ४९,६६९  थी।

 मध्य  भरत  में  केन्द्रीय  सरकार  क॑  कार्यालय

 soo,  श्री  अमर  सह  डामर:  क्या  गृह-कार्य  मंत्री

 यह  बताने  की  कृपा  करेंगे  पक:

 (क)  क्‍या  यह  सच  हें  कि  प्रशासन  सम्बन्धी

 सुविधा  की  ढुीष्ट  से  केन्द्रीय  सरकार  के  कुछ

 कार्यालय  मध्य  भारत  माँ  खाले  गए  हैं।  ऑर

 (ख)  याद  हां,  तो  वे  कार्यालय  कॉन-कौन

 से  हैं'  ऑर  वे  कहां-कहां  पर  पत्थर  हैं  ?

 रूह-कार्य  उपमंत्री  (श्री  दातार):  (क)  तथा  (खा.

 मांगे  द्द्ए  समाचार  एकीत्रत  किए  जा  रहे  हैं.  ऑर

 कछ  ही  समय  में  लोक  सभा  पटल  पर  रख  दिए

 जाएंगे।
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 LOK  SABHA

 Thursday,  4th  April,  955

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock

 [Mr.  Speaker  in  the  Chair]

 QUESTIONS  AND  ANSWERS
 (See  Part  I)

 11-52  a.M.
 MOTION  FOR  ADJOURNMENT

 Exopus  0७  BENGALI-SPEAKING  PEOPLE
 FROM  GOALPARA

 Mr.  Speaker:  I  have  received  notice
 of  an  adjournment  motion.  The  sub-
 ject  is:  the  situation  arising  out  of
 large-scale  exodus  of  Bengali-speaking
 people  from  the  District  of  Goalpara,
 State  of  Assam,  into  the  District  of
 Cooch  Behar  and  other  Districts  of  the
 State  of  West  Bengal  caused  by  the
 widespread  persecution  of  the  Bengali-
 speaking  people  in  the  District  of
 Goalpara  and  the  calling  out  of  the
 Military.

 In  this  respect,  I  have  also  received
 two  calling  attention  notices  and  two
 short  notice  questions.  The  matter
 seems  to  be  agitating  the  minds  of
 some  people.  I  should  like  to  know
 what  the  facts  are  to  consider  this
 motion.

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  The  matter  has
 been  agitating  also  my  mind  and  the
 minds  of  my  other  friends  and  col-
 leagues  in  the  Government.  I  share
 the  sentiments  of  those  who  have  given
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 notice  of  this  motion.  I  can  only
 hope  that  a  calm  and  peaceful  at-
 mosphere  will  be  restored  so  that  the
 questions  of  grave  moment  which  the
 States  Reorganisation  Commission
 has  to  consider  may  be  considered  in
 a  proper  way.  I  am  distressed  over
 the  incidents  that  have  happened  in
 Goalpara.  The  State  Government  is
 doing  all  it  can  to  put  an  end  to  the
 state  of  tension  that  has  been  dominat-
 ing  the  scene  for  some  time.

 I  have  not  the  latest  information
 with  me.  The  matter  concerns  the
 State  Government.  But,  if  further  in-
 formation  is  received,  I  shall  be  ready
 to  place  it  before  tne  House.  The
 State  Government  approached  the
 army  in  Darjeeling.  A  militarv  officer
 was  sent  to  contact  the  civil  authorities
 and  to  render  whatever  assistance  was
 deemed  to  be  necessary.  Two  com-
 panies  were  subsequently  asked  to
 serve  as  a  stand  by  in  Siliguri.  One
 of  them  has  since  gone  to  another
 place.  But,  so  far  as  I  am  aware,  ac-
 cording  to  the  latest  information,  there
 is  no  occasion  for  making  use  of  the
 army  there  Their  presence  has
 restored  the  confidence  and  things
 have  possibly  returned  to  normal.  That
 is  the  information  that  I  possess  at
 present.

 I  am  sorry  that  such  happenings
 have  taken  place  in  any  part  of  our
 country.  I  do  not  want  to  take  shelter
 under  the  plea  that  it  is  a  State  Gov-
 ernment’s  concern.  Everything  that
 happens  in  India  is  the  concern  of
 every  one  of  us.  But.  constitutional-
 ly,  the  matter  cannot  be  raised  here.
 I  thave  personally  been  in  touch.  I
 might  say,  with  the  Chief  Minister
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 [Pandit  G.  B.  Pant]
 even  before  the  happenings  started.  I
 had  written  to  the  Governments  of
 the  States  where  there  seemed  to  be
 strong  feelings  over  these  matters.  I
 received  a  letter  from  Shri  N.  C.
 Chatterjee  yesterday.  I  had.  in  fact.
 written  to  the  Chief  Minister  even  be-
 fore  the  receipt  of  that  letter.  I  wrote
 to  him  again  after  the  receipt  of
 that  letter.  In  my  personal  capacity,
 Iam  anxious  to  do  all  I  can
 and  I  repeat  that  I  am  deeply  distres-
 sed  over  what  has  happened.

 Shri  N.  C.  Chatterjee  (Hooghly):
 Am  I  to.  understand  that  the  troops
 are  moving  or  they  are  stationed?
 The  latest  report  was  that  the  troops
 are  going.  Have  they  gone  or  are
 they  stationed?

 Pandit  G.  B.  Pant:  My  information
 was  that  two  companies  were  asked  to
 stand  by  at  Siliguri.  One  of  them  had
 gone  to  Goalpara.  That  had  the  desir-
 ed  effect.  If  any  further  information
 is  needed,  I  shall  make  enquiries.

 Shri  T.  K.  Chaudhuri  (Berham-
 pore):  I  have  one  question  to  ask.  A
 large  number  of  people  have  come
 over  from  Assam  into  West  Bengal.
 Most  of  these  people  have  been  once
 displaced  from  their  homes  in  East
 Pakistan.  May  I  have  an  assurance
 from  the  Government  that  all  aid
 would  be  given  financially  to  the  West
 Bengal  Government  so  that  these
 people  may  at  least  find  some  shelter
 in  West  Bengal?

 Pandit  G.  B.  Pant:  I  do  not  know  if
 this  question  arises  out  of  the  present
 situation.  But,  I  should  like  to  render
 every  reasonable  assistance  to  the
 State  Government  to  enable  them  to
 help  these  displaced  persons.

 Shri  K.  K.  Basa  (Diamond  Har-
 bour):  May  I  make  one  submission?
 As  it  is  reported  in  the  Calcutta  Press
 and  other  papers  also,  there  is  strong
 allegation  of  partisan  character
 against  a  section  of  the  police.  I  would

 of  urgent  public
 importance

 only  request  the  hon.  Home  Minister
 to  make  a  full  statement  after  ascer-
 taining  all  these  things.  It  really  pains
 us  all.  We  do  not  want  in  any  way  to
 precipitate  things.  If  he  cam  give  an
 assurance......

 Mr.  Speaker:  After  all,  the  hon.
 Home  Minister  has  said  that  when  he
 gets  information,  he  will  place  it  be-
 fore  the  House.  Do  I  understand  it
 correctly?

 Pandit  G.  B.  Pant:  Yes.
 Mr.  Speaker;  He  will  place  such

 information  or  whatever  it  might  be.
 There  are  also  two  calling  attention
 notices  on  which  also  he  wil]  be  giv-
 ing  information.  Any  way,  the  ques-
 tion  for  the  adjournment  motion  now
 does  not  survive.  We  may  await  the
 statement.

 PAPERS  LAID  ON  THE  TABLE
 APPROPRIATION  Accounts  (CiviL)  95l-

 52  anD  AupIT  Report,  953  AND
 COMMERCIAL  APPENDIX  THERETO.

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha):
 I  beg  to  lay  on  the  Table  a  copy  of
 each  of  the  following  papers,  under
 article  5()  of  the  Constitutioa:

 (l)  Appropriation  Accounts
 (Civil)  1951-52  and  the  Audit  Re
 port  1953,  [Placed  in  Library,  See
 No,  S-6/55.]

 (2)  Commercial  Appendix  to  the
 Appropriation  Accounts  (Civil)
 1951-52  and  the  Audit  Report  1953.
 [Placed  in  Library.  See  No.  S-7/
 55.)

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 CRaSH  OF  INDIAN  AIRLINES  CONSTELLA-

 TION  IN  SouTH  Cutna  SEA
 Mr.  Speaker:  The  hon.  Member

 might  perhaps  know  that  in  the  order
 of  business,  immediately  after  ques-
 tions,  the  adjournment  motion  comes
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 in.  Thereafter,  papers  to  be  laid  on
 the  Table  and  other  formal  business,
 and  other  business  like  calling  atten-
 tion  comes  afterwards.  So,  the  hon.
 Member  need  not  be  anxious.

 Shn  M.  S.  Gurupadaswamy
 (Mysore):  Under  rule  2l6  I  beg  to
 call  the  attention  of  the  Minister  of
 Communications  to  the  following
 matter  of  urgent  public  importance
 and  I  request  that  he  may  make  a
 statement  thereon:

 “The  crash  of  an  Indian  Airlines
 Constellation  on  the  llth  April,
 3959  in  the  Sea  of  Sarawak.”

 2  Noon.
 The  Minister  of  Communications

 (Shri  Jagjivan  Ram):  ]  have  to  an-
 nounce  with  deep  regret  that  the
 Constellation  aircraft,  VI-DEP,  be-
 longing  to  Air  India  International
 crashed  into  the  South  China  Sea
 whilst  on  a  charter  flight  from  Hong-
 Kong  to  Jakarta  on  the  lth  April
 4959  at  about  4°55  hours  IST.  The
 eharter  had  been  arranged  by  Air
 India  International’s  Hong-Kong  office.
 The  aircraft  was  carrying  eleven  pas-
 sengers  consisting  of  three  staff  mem-
 bers  of  the  Chinese  delegation  to  the
 Bandung  Conference,  five  Chinese
 newspapermen,  one  staff  member  of
 the  delegation  of  the  Democratic  Re-
 Public  of  Viet  Nam  and  one  Austrian
 and  one  Polish  journalist,  besides

 eight  members  of  crew.  The  part  thus
 consisted  mostly  of  advance  staff  of
 the  Chinese  Government,  and  Press
 representatives  going  to  attend  the
 Bandung  Conference,

 According  to  the  latest  information,
 there  are  three  survivors.  They  are
 Shri  M.  C.  Dixit,  co-pilot  of  the  air-
 craft.  Shri  J.  C.  Pathak,  Flight  Nayi- gator;  and  Shri  A.  S.  Karnik,  Aircraft
 Maintenance  Engineer.  All  the  three
 have  sustained  injuries  and  are  being given  medical  attention.  I  have  just
 received  a  report  that  three  bodies
 have  been  recovered  of  which  two
 have  been  identified  as  those  of  the
 crew.
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 The  aircraft  left  Hong-Kong  at  99:56
 hours  IST  for  Jakarta  and  was  expect~-
 ed  to  arrive  there  at  7°45  hours  IST.
 On  its  way,  the  aircraft  sent  routine
 radio  messages  of  its  position  at  13°45
 hours  and  14'45  hours  IST.  At  14°55
 hours  IST  a  distress  call  was  heard
 from  the  aircraft  by  Jakarta  after
 which  there  was  no  contact  with  the’
 aircraft.  On  receipt  of  the  distress
 call,  air  and  sea  rescue  measures  were
 initiated.

 The  site  of  the  crash  is  40  a  vegicn
 about  00  miles  northwest  of  Kuching
 the  capital  of  Sarawak.

 The  Government  of  India  express
 their  deepest  sympathy  with  the  rela-
 tions  of  the  persons  involved  in  the
 accident  and  with  the  peoples  and  tho
 Governments  concerned.  Full  investi-
 gations  into  the  causes  leading  to  the
 accident  will  be  made.  As  the  wreck-
 age  of  the  aircraft  will.  be  helpful  fcc.
 the  purpose  of  the  investigation,  action.
 has  been  initiatea  for  undertaking
 salvage  operations.

 According  to  the  International  Cival
 Aviation  Convention.  the  formal  Court
 of  Enquiry  can  be  set  up  by  the  Gov-
 ernment  of  the  country  within  whose
 territorial  limits  the  accident  has
 takenyplace.  If  the  site  of  the  acct-
 dent:  ig'on  the  high  seas,  the  Govern-
 ment  6f  the  country  where  the  aircratt
 is  registered  can  appoint  a  format
 Gourt  of  Enquiry.  Action  is  already
 being  taken  to  expedite  the  setting
 up  of  the  Court.  The  Government  of
 India‘  will  in  any  case  offer  the  fullest
 co-operation  in  the  investigation  ct
 the  accident.

 Meanwhile,  all  necessary  steps  ior
 rescue  operations  have  been  under
 taken  in  co-operation  with  the
 neighbouring  countries.  The  Govern-
 ment  of  India  greatly  appreciate  the
 prompt  help  which  has  been  given  by
 all  concerned  in  this  connection.

 A  high  officer  of  Air  India  Interna,
 tional  left  for  the  scene  of  the  acci-
 dent  immediately  on  receipt  of  in-
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 ff formation  of  the  accident.  Two  o

 cers  of  the  Civil  Aviation  Department
 will  be  leaving  tomorrow  for  the  scene of  the  accident  to  make  preliminary
 investigations.

 Shri  T.  K.  Chaudhuri  (Berham-
 pore):  May  I  make  a  submission  in
 this  connection?  In  view  of  the  fact
 that  very  serious  allegations  have
 been  made  by  the  Foreign  Ministry  of
 the  People’s  Republic  of  China,  and
 the  official  New  China  News  Agency,
 that  this  accident  was  due  to  sabot-
 age,  may  I  ask  through  you  whether
 Government  have  any  statement  to
 make  on  that?

 Mr.  Speaker:  I  think  when  facts  are
 stated  in  pursuance  of  a  notice  for
 calling  attention—the  suggestion
 which  the  hon.  Member  makes  may  be
 all  right  but—it  will  be  for  Govern-
 ment  now  to  proceed.  They  have  al-
 ready  stated  that  they  will  give  the
 fullest  co-operation  and  all  allegations
 made,  it  may  be  presumed,  will  be
 taken  into  consideration.

 DEMANDS  FOR  GRANTS  FOR
 1955-56

 DEMANDS  Te  MINISTRY  OF  COMMERCE
 AND  INDUSTRY

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  of  the
 Demands  for  Grants  relating  to  the
 Ministry  of  Commerce  and  Industry.
 Out  of  6  hours  allotted  for  the  De
 mands  of  this  Ministry,  about  one
 hour  has  already  been  availed  of  on
 the  7th  April,  ‘1955,  and  5  hours  now
 remain.

 Now  I  will  make  one  position  clear
 —I  believe  it  has  been  agreed  to  by
 all  sections  of  the  House  as  I  under-
 stand  it—that  the  House  adjourns  at
 4:45  pm.  This  does  not  take  up  any
 time  out  of  that  which  the  hon.  Mem- bers  will  have  for  purposes  of  discus-
 sion,  and  the  hon.  Minister  of  Com-
 merce  and  Industry  will  reply  to-
 morrow.  He  will  take  half  an  hour.
 Thet  is  the  arrangement  which  we
 have  got  now.
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 Shri  V.  V.  Giri  (Pathapatnam):  The
 Industrial  Policy  Resolution  of  948 was’  800d  so  far  as  it  went.  But  un-
 fortunately  the  spirit  of  it  could  not be  understood  or  appreciated  by  the common  man  in  this  country.  So,  a new  orientation  of  this  Policy  was given  .And  the  hon,  Prime  Minister after  his  return  from  China  publiciy declared  that  the  future  policy  of  the
 country  or  rather  the  future  Pattern of  society  will  be  the  socialist  pattern, That  was  further  emphasised  by  the resolution  passed  at  the  Avadi  session of  the  Congress,  and  later  reiterated by  Shri  Dhebar,  President  of  the Indian  National  Congress,
 (Panorr.  THakur  Das  BuaRGava  in  the

 Chair]
 I  am  very  glad  to  say  that  the  spirit of  it  has  been  caught  by  the  nation today.  If  I  may  say  so,  the  nation has  taken  up  the  challenge  for  secur- ing  the  socialist  Pattern  of  society.  It behaves  all  sections,  both  inside  this House  as  well  as  outside,  without having  mutual  recriminations,  to  try and  propagate  in  a  sincere  manner ®*nd  establish  the  Socialist  pattern  of society  indicateq  by  the  statements  of the  great  leaders  of  our  country.
 It  may  be  relevant  and  Pertinent, if  I  refer  to  a  few  sentences  from  the memorandum

 Planning  Committee  which  came  into existence  when  there  Was  provincial autonomy  in  the  Provinces.  On  Pages 39  and  40  of  that  report,  he  stated:
 “It  is  clear  that  the  drawing  up of  a  comprehensive  national  plan becomes  clearly  an  academic exercise  with  no  relation  to

 seality  unless  the  planning authority  or  those  to  whom  it  is responsible  are  in  a  position  to give  effect  to  the  plan.  If  this
 authority  is  powerless  or  circum- scribed  or  restricted  and  has  its
 activities  limited,  it  cannot  plan, An  essential  prerequisite  for  plan-
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 ning  is  thus  complete  freedom  and
 independence  for  the  country  and
 removal  of  all  outside  control.
 This  implies  that  the  country  pos-
 sesses  in  itself  full  sovereign
 authority  to  take  any  measures,
 adopt  any  policies,  and  form  any
 relations  with  other  countries  as
 may  seem  best  to  its  governing
 authority  in  the  interests  of  the
 country  and  its  people.  National
 independence  is  thus  an  indispens-
 able  preliminary  for  taking  all
 the  steps  that  might  be  found
 necessary  for  carrying  out  the
 plan  in  all  its  various  aspects.  It
 is  not  even  possible  to  draw  up  a
 plan  on  any  other  basis.  At  the
 present  moment,  it  is  clear  that
 mot  only  have  we  in  India  no
 national  independence,  but  we

 are  hedged  in  and  obstructed  by
 numerous  restrictions,  limita-
 tions,  safeguards  and  reservations
 which  block  the  path  to  planning
 and  progress.  Our  plan  for
 national  development  must,  there-
 fore,  be  drawn  up  for  a  free  and
 independent  India.”

 Thanks  to  the  sacrifices  made  by  mil-
 lions  of  our  countrymen  and  country-
 women  under  the  leadership  of  the
 Father  of  the  Nation,  Mahatma
 Gandhi,  we  have  today  secured  com-
 plete  sovereign  political  independence
 at  a  time  when  the  nations  of  the
 world  were  engaged  in  the  bitterest
 struggle  using  all  the  weapons  of  des-
 truction.  If  therefore,  we  have  secur-
 ed  political  independence  during  the
 period  of  a  quarter  of  a  century,  it
 should  not  be  difficult,  especially
 when  we  are  today  masters  in  our
 own  country  to  secure  a_  socialist
 pattern  of  society,  as  has  already
 been  indicated.  But  it  requires  the
 assistance,  the  propaganda,  the  active
 work  of  all  those  who  are  interested
 in  this.

 My  hon.  friend,  the  Commerce  and
 Industry  Minister,  is  reported  to  have
 said—I  hope  I  am  correct—addressing
 the  Provincial  Congress  Committee

 i4  APRIL  4955  for  1955-56  5338

 chiefs  as  follows:
 “The  Commerce  and  Industry

 Minister,  Shri  T.  T.  Krishnama-
 chari,  is  understood  to  have  said
 at  the  conference  of  the  PCC
 Presidents  and  Secretaries  in  New
 Delhi  on  Tuesday—In  order  to
 establish  a_  socialist  pattern  of
 society,  we  have  to  steer  clear  of
 both  the  capitalist  pattern  and
 the  totalitarian  type  of  economy’.”

 I  am  sure  so  long  as  my  hon.  friends,
 the  Minister,  the  Deputy  Minister
 and  the  other  Minister  who  represent
 the  Commerce  and  Industry  Ministry
 can  give  us  an  assurance  that  the
 capitalist  pattern  would  be  avoided,
 some  of  us  who  believe  in  a  cent  per
 cent  socialist  democracy  give  an
 undertaking  that  certainly  totalitarian
 policy  will  not  be  introduced  in  this
 country,  because  we  have  believed  all
 along,  during  the  fight.  that  we  have
 given  to  the  British  Government,  when
 We  secured  political  independence,
 that  we  shall  try  to  maintain  demo-
 eracy  undiluted,  and  a  socialist  demo-
 eracy  at  that.  I  am  absolutely  certain
 that  in  this  country  of  ours,  liberty  of
 thought  liberty  of  speech  and  liberty
 of  action  will  be  guaranteed  to  every
 citizen,  to  express  his  views  in  the
 manner  he  pleases.  I  therefore  assure
 my  hon,  friend  that  so  long  as  we  do
 not,  in  the  garb  of  a  socialistic  pattern,
 support  a  capitalist  system,  India  will
 stand  hundred  per  cent.  for  a  socialist
 democracy.

 Now,  luckily  for  us,  the  fundamental
 rights  of  the  Constitution  have  declar-
 ed  that  a  citizen  would  be  assured  of
 many  of  the  social  amenities  which  will
 give  reasonable  comfort  from  the  womb
 to  the  grave.  But  mere  enunciation,
 as  I  have  said  many  times,  will  not
 satisfy  the  common  man,  unless  the
 saying  is  put  into  effect.  I  am  absolute-
 ly  certain,  therefore,  that  so  long  as
 there  is  a  determination  on  the  part
 of  every  section  of  our  countrymen,
 surely  we  will  be  in  a  position  to
 secure  a  socialist  pattern  of  society.
 Not  only  a  socialist  pattern  of  society,
 which  will  lead  in  the  long  run  to
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 socialism  and  a  socialist  State,  but
 what  is  more,  our  immediate  objective
 should  be  to  secure  for  this  country
 a  classless  society  with  fundamental
 rights  assured.  Then  we  can  probably
 fake  our  place  among  the  civilised  na-
 <ions  of  this  world.

 }  woulg  only  like  to  express  my
 views  in  the  matter  of  the  public  and
 private  sector.  If  we  mean  socialisa-
 tion  of  the  means  of  production,  dis-
 tribution  and  exchange,  if  we  mean  8
 socialist  pattern  of  society,  we  must
 he  clear  in  our  own  mind  that  the
 private  sector  will  ultimately  be  ab-
 sorbed,  though  gradually,  into  the  pub-
 lic  sector.  We  must  be  sure  about
 this  in  our  own  mind.  Mere  words
 would  not  encourage  or  persuade  peo-
 ye  to  know  our  determination.  I  am  not
 one  of  those  who  say  that  the  private
 industry  should  be  abolished  lock,

 stock  and  barrel  here  and  now.  I  am
 for  giving  sufficient  notice  to  the  pri-
 vate  industrialist  when  a  certain  item
 of  the  private  industry  would  be  ab-
 sorbed  in  the  public  sector,  so  that  the
 private  industrialist  will  have  time  for
 exploitation  of  that,  provided  of  course
 he  follows  certain  limitations  and
 directions  issued  by  Government.  The
 private  industrialist  must  also  be  sure
 that  after  a  time,  that  item  in  the
 private  sector  will  go  to  the  public
 sector  and,  therefore,  he  must  be  pre-
 pared  really  to  prepare  that  until  for
 getting  into  the  public  sector.  If  that
 is  the  genuine  wish,  as  seems  to  be
 the  case,  because  many  of  the  capi-
 falists  ‘also  are  swearing  by  this
 socialist  pattern  of  society,  if  this  is
 done  and  if  the  Government  are  sure
 of  their  own  mind,  then  a  real  effec-
 tive  socialist  pattern  of  society  can  be
 brought  into  existence.  I  tell  my  hon.
 friend,  the  Minister  of  Commerce  and
 Industry,  that  unless  good  industriai
 relations  are  established  in  the  private
 industrial  section,  it  will  not  lead  ulti-
 mately  to  its  absorption  into  the  pub-
 Ne  sector.  Equally  I  tell  the  public
 sector  that  if  they  decide  to  get  the
 private  sector  absorbed  into  the  pub-
 lie  sector,  the  public  sector  must  set

 up  an  ideal,  an  example,  regarding
 conditions  of  working.  I  would  sug-
 gest  to  the  hon.  Minister  to  persuade
 every  private  industrialist  to  realise
 that  workers  are  no  longer  hewers  of
 wood  and  drawers  of  water,  but  that
 they  are  dominant  partners  in  the  in-
 dustry  having  a  dominant  responsibi-
 lity.  And  I  do  expect  the  workers  to
 do  a  good  day’s  work  for  a  good  day’s
 wage.  I  also  warn  them  that  they
 should  show  enough  integrity,  enough
 character  and  be  disciplined  workers.
 A  worker  who  is  not  disiplined  inside
 the  workshop  cannot  be  disciplined
 outside  the  workshop.  Therefore,  while
 I  tell  the  duties  of  the  industrialists,
 whether  in  the  private  sector  or  the
 public  sector,  I  also  tell  the  workers
 that  if  they  want  to  have  a  voice  in
 the  control  of  the  industry,  if  they
 want  to  make  themselves  feel  that
 they  are  not  merely  wage-earners  but
 are  producers  of  wealth  and  that  they
 are  free  men,  it  is  highly  necessary
 that  they  must  improve  themselves  in
 every  way,  and  organise  trade  unions
 in  a  sound  manner.  Therefore,  with
 this  as  the  basis  I  wish  to  point  out
 to  the  Minister  for  Industry  to  see
 that  in  every  private  sector  or  private
 industry  a  kind  of  standing  machinery
 is  established  which  will  be  in  @  posi-
 tion  to  deal  with  the  differences’  and
 disputes  that  arise  from  time  to  time
 so  that  strikes  and  lock-outs  may  be
 avoided.

 I  am  one  of  those  who  believed  dur-
 ing  the  last  35  years  that  strikes  should
 be  the  very  last  resort  in  the  armoury
 of  the  workers,  when  all  other  methods
 of  settlement  fail  and  it  is  an  ideal
 that  if  a  joint  standing  machinery  is
 established  in  all  the  industries,  there
 will  be  really  peace  in  that  industrial
 system.  If  all  these  things  are  accept-
 ed,  I  am  absolutely  certain  that  we
 will  pave  the  way  towards  a  position
 where  we  secure  industrial  peace,  we
 secure  production,  we  secure  for  the
 workers  a  voice  in  the  control  of  the
 industry,  and,  ultimately,  ideal  state
 of  existence  may  exist  when  both  the
 private  sector  and  the  public  sector
 may  say  that  we  have  guaranteed  in-
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 dustrial  peace  in  this  country.  I  am
 one  of  those  who  believe  in  the  cons-
 tant  meetings  of  the  tripartite  and
 bipartite  organisations  representing
 workers  and  employers,  who  could
 create  conventions  at  every  stage  so
 that  it  is  not  so  much  necessary  that
 they  should  depend  on  labour  laws
 and  they  should  depend  more  =  on
 labour  conventions  and  Tribunals.  I
 am  not  one  who  believes  in  adjudica-
 tion.  I  always  thought  adjudication  as
 enemy  No.  I.  But,  they  should  have
 a  place  of  the  kind  that  is  envisaged
 in  the  railways  and  the  tribunals
 should  be  charged  with  the  responsi-
 bility  that  if  our  workers  and  the
 employers  would  not  come  to  a  settle-
 ment,  the  dispute  or  the  matter  may
 be  referred  to  the  tribunal  whose  de-
 cision  may  not  be  final,  whose  deci-
 sion  is  only  tecommendatory.  I  am
 absolutely  certain  that  public  opinion
 will  generally  assist  the  decision  of
 that  tribunal  and  that  tribunal’s  deci-
 sion  will*also  be  respected  by  workers
 and  the  employers.

 I  do  not  wish  to  take  more  time  but
 I  only  wish  to  say  that  unless  we  are
 active,  we  make  the  public  understand
 that  we  are  out  to  have  a_  sociajistic
 pattern  of  society,  the  public  will  not
 be  able  to  appreciate.  Once  vthe  pub-
 lic  appreciates  that  we  mean  it,  once
 the  workers  of  this  country,  whether
 agriculturat  or  industrial,  understand
 not  only  the  spirit  of  it  but  they  come
 to  fee]  that  the  Governments  means  to
 achieve  it,  I  am  absolutely  certain
 that  we  can  again  produce  an  indus-
 trial  truce  for  a  few  years  and  I  am
 absolutely  certain  that  every  section
 of  labour  will  co-operate  so  that  we
 will  produce  an  ideal  state  of  existence
 which  will  ultimately  lead  to  socialism.
 4  therefore,  want  that  the  Industries
 Ministry  should  put  through  their
 Dolicy  on  the  ‘soundest  lines  and,  I  am
 certain,  if  they  do  so,  we  will  nave  a
 socialistic  pattern  of  society.

 Shri  Altekar  (North  Satara):  Sir,
 while  I  congratulate  the  Minister  for
 Commerce  and  Industry,  I  would  like
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 all  of  us  to  remember  the  words  of
 our  national  poet:

 सकल  पथ  हि  बाकि  खासे
 से  कथा  रय  मने।

 A  long  long  path  has  yet  to  be  travers-
 ed  should  always  be  borne  in  mind.  It
 may  be  that  as  compared  to  our
 rather  bad  conditions  some  time  he-
 fore,  as  also  the  conditions  in  back-
 ward  countries,  the  progress  we  made
 may  be  somewhat  considerable.  But,
 if  we  compare  the  state  of  our  coun-
 try  to  that  of  the  advanced  countries,
 we  will  see  where  we  stand.  Some
 statistics  in  this  connection  will  shed
 a  flood  of  light  over  this  subject.  I
 will  just  mention  a  few  of  them.  Our
 national  annual  income  in  95l  was
 Rs.  9,55l  crores,  half  of  which  was
 from  agricultural  sources  and  the
 other  half  from  industrial  and  other
 sources,  and  the  agricultural  popuia-
 tion  was  67  per  cent.  In  Japan  the
 income  from  other  sources  was  4h
 times  the  agricultural  income  and  the
 population  on  land  was  47  per  cent.  In
 Germany  the  population  on  land  was
 22  per  cent.  and  the  national  income
 was  8  times  the  agricultural  income.
 In  Canada,  the  population  on  land  was
 27  per  cent.  and  the  income  7  times
 the  income  from  agriculture.  In  che
 United  Kingdom  the  income  from
 other  sources  was  7  times  the  income
 from  agriculture  and  the  population
 on  land  was  only  6  per  cent.  In  the
 United  States  of  America  which  pro-
 duces  2°47  crores  of  tons  of  food-
 grains  as  against  4°57  crore  tons  in
 our  country  for  a  population  of  36

 crores—and  the  population  of
 United  States  is  only  5°  crores—the
 income  from  other  sources  is  4  times.
 Thus,  it  will  be  seen  that  unless  there
 is  a  great  increase  in  the  income  from
 industry  and  other  sources,  the  poverty
 of  the  land  cannot  vanish  ang  un-
 employment  and  under-employment
 cannot  altogether  be  overcome.

 I  shall  give  some  other  figures  also
 which  are  very  interesting  and  instruc-
 tive.  While  in  the  United  States  of
 America  those  who  live  on  land  have
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 8  acres  per  head,  in  Canada  24  acres,
 in  Russia  and  U.K.  5  acres,  in  India
 it  is  only  l  1/8  acre.  Thus,  we  shall
 find  that  for  such  a  huge  population
 the  land  available  for  cultivation  is
 very  small  and  as  the  population  is
 being  forced  to  live  on  land  there  is
 poverty  in  this  country.  It  was  a
 result  of  the  past  rule  which  suppres-
 sed  all  our  industries.  Formerly  we
 were  sending  our  fine  cloth  to  other
 countries  and  also  articles  of  trade
 and  handicraft.  That  was  all  gone
 and  70  per  cent.  of  the  population  was
 forced  to  live  on  agriculture.  As  a
 matter  of  fact,  if  all  this  poverty  in
 the  country  is  to  be  overcome,  the
 only  way  for  it  is  to  industrialise.  We
 must  transfer  a  large  number  of
 people  crowding  on  land  to  the  sec-
 tion  of  industry  and  allied  occupations.
 Therefore,  the  stress  in  the  Second
 Five  Year  Plan  must  be  on  industry,
 industry  big  and  small  and  it  must
 be  properly  integrated.

 I  would  like  to  dwell  upon  the  needs
 and  potentialties  of  industries  in  the
 Deccan.  So  far  as  the  Deccan  land  is
 concerned,  it  is  rich  in  soil  fitted  for
 the  sugar  industry.  While  the  land  in
 the  north  produces  only  8  tons  of
 sugarcane  per  acre,  that  in  the  South
 Produces  35  tons,  but  those  agricul-
 turists  who  use  improved  methods  of
 agriculture  produce  85  or  even  0
 tons  per  acre.  Normally,  if  petter
 methods  are  employed,  an  acre  in  the
 South  can  yield  an  average  of  60  to  75
 tons.  Therefore,  I  would  suggest  that
 there  is  scope  for  the  establishment  of
 more  sugar*  industries  in  the  South.
 There  are  aS  many  ag  4  sugar
 factories  there  and  2  more  are  com-
 ing  into  existence  and  all  possible  help
 should  be  given  so  that  they  should
 come  into  operation  and  start  produc-
 tion  as  soon  as  possible,  and  the  defi-
 olency  of  sugar  in  our  country  should
 be  overcome.

 80  far  as  the  improvement  of  the
 condition  of  agriculture  is  concerned
 as  also  production,  fertilizer  factories
 are  necessary.  The  Sindri  Factory  is
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 there;  but,  looking  to  the  needs  uf  the
 country,  the  output  of  that  is  quite—
 of  course,  I  may  say—insufficient.
 From  the  report  that  has  been  ¢iven
 by  the  Ministry,  we  find  that  the  need
 of  fertilizers  by  the  end  of  1960-61  will
 be  about  -18,50,000,  tons  a  year.  The
 Sindri  and  other  factories  can  hardly
 supply  one-fourth  of  the  need.  It  is
 but  right  and  proper  that  our  Govern-
 ment  have  decided  to  start  three  more
 factories.  I  would  like  to  make  out  a
 case  for  such  a  factory  near  the  Koyna
 Valley  Project  where  hydro-electric
 power  would  be  generated  and  which
 place  is  in  the  midst  of  sugar  factories
 and  an  area  producing  sugarcane.  It
 will  be  in  the  midst  and  therefore  ६29
 question  of  transport  will  be  easy.  As
 a  matter  of  fact,  the  price  of  fertilisers
 will  be  less  than  what  it  is  now  be-
 cause  the  cost  would  be  less.  Further-
 more,  it  will  be  found  that  the  factory
 there  is  convenient  from  several  points
 of  view,  because  hydro-electric  energy
 will  be  available  near  about  Karad,
 which  is  on  the  Southern  Railway.
 Karad  is  moreover  situated  on  the
 Poona-Bangalore  Highway.  Besides,  it
 is  connected  with  several  places  in  the
 Decan  by  a  network  of  metal  roads,
 so  that  there  will  not  be  any  bottle-
 neck  of  transport.  Even  the  fertiliser
 can  be  carried  to  various  places  in  the
 interior  by  trucks.  For  all  these  rea-
 sons,  it  will  be  a  very  suitable  posi-
 tion.

 Also,  the  factory  can  be  established
 at  this  place  because  the  principal
 requirement  for  ammonia  is  synthetic
 gas  consisting  of  the  mixture  of  hydro-
 gen  and  nitrogen.  Hydrogen  can  be
 produced  here  by  electrolysis  of  water
 and  power  for  that  will  be  available
 from  the  Koyna  project.  Ample  pure
 water  for  processing  will  be  available
 near  Karad,  which  is  on  the  banks  of
 the  Krishna  and  the  Koyna.  Then,
 it  is  desirable  that  there  should  be
 decentralisation  of  industries  and
 instead  of  crowding  them  near  Bom-
 bay,  it  will  be  desirable  to  have  it  in
 a  place  in  the  interior  like  Karad
 where  workers  from  rural  areas  will
 be  available  From  all  points  of  view
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 I  think  it  will  be  a  very  suitable  place.
 It  will  be  also  economical  to  establish
 this  factory  here.

 {  would  like  to  point  out  another
 thing.  Sometimes  it  is  said  that  one
 lakh  k.w.  of  hydro-electric  power
 would  be  taken  by  this  factory  and
 power  for  Bombay  will  be  diminishea.
 I  would  like  to  suggest  that  if  the
 second  stage  of  the  Koyna  project  is
 taken  up  immediately  after  the  com-
 pletion  of  the  first  stage,  in  all  5  lakhs
 k.w.  of  hydro-electric  power  will  be
 produced  and  there  will  be  no  difi-
 culty.  This  power  will  also  be  avail-
 able  for  establishing  another  important
 factory  for  the  manufacture  of  alu-
 minimum  in  the  Deccan.  So  far  as  this
 factory  is  concerned,  I  may  point  out
 that  Kolhapur  and  Ratnagiri  districts
 contain  rich  deposits  of  bauxite  and
 so,  it  will  be  very  convenient  to
 establish  a  factory  at  a  suitable  place
 on  that  side.  Aluminium  is  of  great
 importance  and  its  necessity  need  not
 be  stressed  because  of  its  uSe  In  the
 manufacture  of  aeroplanes  both  for
 Civil  and  Defence  purposes,  Therefore,
 if  we  establish  a  factory  for  the  manu-
 facture  of  aluminium  in  that  area,
 that  will  be  a  very  great  asset  to  the
 country  and  so,  this  should  be  taken
 into  consideration.

 There  is  another  factory  which  can
 be  established  and  that  is  a  soda-ash
 factory.  We  can  produce  soda-ash
 from  salt  and  salt  is  produced  on  the
 Bombay  coast  line.  Therefore,  if  a
 factory  is  situated  at  some  suitable
 place  like  Uran  in  Kolaba  District
 where  the  industrialists  are  prepared
 to  invest  Rs.  4  to  Rs.  5  crores,  it  will
 be  convenient.  If  the  Government
 wish  that  they  should  establish  a  fac-
 tory  in  the  public  sector,  of  course,
 that  should  be  done.  If  they  are  not
 doing  that,  then  someone  in  the  private
 sector  may  be  asked  to  do  that  with
 proper  control  on  the  working  of  the
 factory.  I  would  like  to  point  out  that
 the  industrialisation  of  the  country
 cannot  solely  be  established  by  the
 Public  sector  at  this  time,  because  the
 necessary  equipment  is  not  there.  Also,
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 the  necessary  technicians  are  not
 available  in  the  public  sector  at  this
 time.  So,  private  sector  must  equally
 be  permitted  to  play  its  part  and  from
 that  point  of  view,  there  should  be
 co-ordination  between  the  public  sec-
 tor  and  the  private  sector.  Both  should
 go  hand  in  hand  and  industrialise  our
 country  in  the  near  future.  The  pub-
 lic  sector  should  develop  in  such  a  way
 that  there  is  no  wastage  during  pro-
 duction  and  also  low  production.  In
 the  private  sector  the  spirit  of  making
 profits  should  go  down..  The  economy
 and  efficiency  in  the  private  sector
 should  permeate  in  the  public  sector.
 In  the  private  sector  the  spirit  of  serv-
 ing  the  great  cause  of  the  country
 should  also  permeate.  Both  these
 things  should  go  together.

 Another  thing  should  also  be  remem-
 bered,  viz.,  our  skill  in  production
 should  be  increased.  It  should  be  re-
 membered  that  in  Soviet  Russia  the
 important  function  of  the  trade  unions
 is  to  raise  production  to  reduce  the
 cost  of  production  and  to  improve  the
 skill  of  labour.  If  these  things  are
 borne  in  mind  by  our  trade  unions
 also,  the  industrialisation  of  our  coun-
 try  would  proceed  effectively  and  at
 very  great  speed.  We  will  overcome
 the  unemployment  problem  and  will
 be  producing  wealth  in  large  quantities
 and  thereby  improving  the  lot  of  all
 the  citizens  in  the  country.  This  will
 lead  us  on  the  onward  march  towards
 prosperity.  Our  country  should  not
 Oaly  be

 सुफलाम  and  सुजलाम  but  also  सतनाम
 and.  in  order  to  achieve  this,  there
 should  be  industrialisation  of  the  coun-
 try  in  a  large  meastire  and  at  a  rapid
 rate.

 Dr.  Rama  Rao  (Kakinada):  Sir,  1
 gave  notice  of  some  cut  motions  which
 I  will  first  read  and  then  speak.  The
 first  cut  motion  relates  to  the  Textile
 Enquiry  Committee  which  is  also
 known  as  Shri  Kanungo  Committee.
 The  second  cut  motion  is  about  un-
 employment  and  the  third  is  about
 sugar  factories.

 Taking  the  first,  Shri  Kanungo  Com-
 mittee  has  been  appointed  to  go  into
 the  question  of  textiles  particularly  to
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 help  the  handloom  industry.  That  was
 the  object,  because  it  has  to  be  review-
 ed  in  all  its  aspects.  But  unfortunate-
 ly,  this  Committee  over  which  the  pre-
 sent  Deputy  Minister  has  the  honour
 to  preside  has  practically  told  the

 death-knell  of  the  handloom  industry.
 Criticism  of  this  Committee  has  been
 unanimous  fron  all  sections  of  hand-
 loom  workers.  I  will  now  quote  from
 Pandit  Sunder  Lal,  who  is  well-known:

 “The  Committee  has  shown
 little  concerned  with  the  un-
 employment  aspect  of  the  problem.
 Its  chief  concern  appears  to  have
 been*to  remove  a  nuisance  from
 the  path  of  textile  mill  industry.
 The  handloom  appears  to  have
 some  valué”only  for  winning  some 799 ‘returng  in  foreign  exchange’:

 The  Committee  says  that  after  all
 about  50,000  handlooms  have  a  chance
 of  existing,  because  they  weave  cer-
 tain  special  varieties.  The  others  have
 no  chance  nor  no  need  to  exist.  That
 is  practically  the  conclusion  of  the
 Committee.  The  Committee  proposes
 that  the  handloom  industry  should
 commit  *suicide.  sOf  course,  they  say
 that  they  can  have  powerlooms  and
 so  on.  Shri  Kanungo  is  in  distinguish-
 ed  compény,  t&e  company  of  the  Em-
 press  &®  Pranre  who  said:  “If  they  have
 mo  bread,  why  not  they  eat  cake?”  The
 handloom®  weavers  are  starving;  they
 cann@  afford  to  invest  anything.  He
 wants  them  to  invest  Rs.  1,500  to
 Rs.  3,008.  ‘They  propose  certain
 schemes  which  in  practice  will  never
 take  place.

 Now,  I  will  quote  some  figures  from
 the  Report  of  the  Committee.  The
 textile  mill  industry  employs  74  lakhs
 of  workers  and  certain  powerlooms
 employ  50,000  workers  whereas  the
 handloom  industry  employs  5  lakhs
 workers.  Out  of  these  15,00,000
 workers,  several  lakhs  will  be  thrown
 out  of  employment  if  even  a  part  of
 these  recommendations  is  put  into
 effect.  Of  course,  they  give  pious  hope
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 that  the  new  Five  Year  Plan  will  give
 more  employment.  But  we  see  actually
 that  unemployment  is  increasing  and
 Government  are  accepting  at  every
 stage  that  the  unemployment  problem
 is  increasing  and  that  they  are  not  able
 to  solve  it.  Even  in  regard  to  the
 15,00,000  workers  in  the  handloom  in-
 dustry—which  by  the  way  is  an  under-
 estimate,  and  even  if  the  Sample  Sur-
 vey  Committee’s  observations  are  not
 quite  correct,  but  I  will  not  go  into
 those  details  now—how  does  the  Com-
 mittee  propose  to  employ  them?  Is  it
 just  by  throwing  them  out  of  employ-
 ment?  At  one  stage  they  say  that  by
 some  calculation,  if  you  throw  out
 20,000  out  of  employment  every  year,
 it  will  not  cause  social  or  economic
 disturbance.  I  do  not  know  what  it
 exactly  means.  If  you  throw  out  20,000
 people  out  of  employment  every  year,
 you  say  they  will  not  cause  much
 demonstrations,  offer  much  satyagraha
 or  cause  much  _  inconvenience  to  the
 hon.  Minister  or  the  Treasury  Benches.
 It  will  not  matter  to  the  Government
 if  20,000  people  are  just  starving  or
 begging  or  going  half-employed.  I  do

 not  exactly  understand  the  meaning  of
 this.  That  is  a  very  serious  under-
 estimate.  The  Minister  admits  that
 ultimately  the  greater  percentage  of
 the  handloom  workers  will  be  employ-
 ed.  The  pious  hope  of  finding  them
 alternate  employment  is  quite  illusory,
 as  all  Members  of  the  House  know.
 Therefore,  it  is  a  thing,  which  is  quite
 impossible  under  the  present  circum-
 stances,  that  is,  to  give  hope  for  these
 people  and  then  to  throw  them  out  of
 employment  is  quite  unrealistic  and
 quite  unkind,  to  say  the  least.  There-
 fore,  without  going  further  into  all  the
 recommendations  of  the  Committee,  I
 will  say  that  the  Committee  has  been
 obsessed  or  that  they  were  suffering
 from  the  obsession  of  finding  the  ways
 and  means  of  helping  the  great  mill
 industry.  They  have  offered  sugges-
 tions  for  finding  capital  and  other
 things  to  the  mill  industry  more  than
 to  the  handloom  industry.  But  even  in
 the  mill  industry  it  has  been  shown
 that  by  the  introduction  of  rationalisa-
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 tion  there,  it  will  throw  out  lakhs  of
 workers  out  of  employment.  Therefore,
 I  would  only  suggest  that  the  first
 thing  that  the  handloom  industry  must
 have  is  cheap  yarn.  The  Committee
 admits  this,  but  they  go  on  to  say  that
 it  is  not  possible  under  the  present
 circumstances  for  the  mills  to  supply
 yarn  and  that  there  is  no  chance  of
 subsidising  the  yarn.  But  they  do  not
 admit  that  if  the  Government  really
 want  to  supply  yarn  at  cheap  rates,
 which  the  Committee  insists  on,  the
 only  course  is  for  the  Government  to
 go  in  for  spinning  mills.  There  is  no
 other  way.  It  is  given  in  detail  how
 the  spinning  mills  are  reluctant  to  sup-
 ply  yarn  at  cheap  rates.  or  at  the  rates
 at  which  they  supply  te  the  weaving
 section.  If  Government  are  sincere  in
 helping  the  handloom  industry,  there
 is  no  alternative  to  the  Government
 except  to  start  spinning  mills  on  their
 own  and  help  the  handloom  workers,
 who,  with  their  families,  are  about
 one  crore  in  number.  It  is  admitted  in
 the  Report  that  there  are  20  lakhs  of
 handlooms.  Of  course,  they  say  that
 only  ३2  lakhs  are  effective.  Owing  to
 unemployment  afl  of  them  are  not
 working.  Previously,  the  figure  was
 mentioned  as  20  lakhs.  Even  taking
 20  lakhs,  the  number  of  people  living
 thereon  will  be  about  a  crore—not
 merely  the  workers,  but  their  families
 also.  Therefore,  if  you  are  anxious  to
 help  them,  you  must  supply  them  yarn
 at  very  cheap  rates  and  the  only  course
 is  to  have  your  own  spinning  mills  and
 do  it  as  early  as  possible.

 The  next  thing  to  help  this  industry
 is  reservation.  Of  course,  there  has
 been  a  lot  of  discussion  about  reserva-
 tion.  Once  the  Planni#tg  Commission
 mentioned  the  desirability  of  reserva-
 tion  and  supply  of  yarn  at  cheap  rates,
 but  there  is  no  likelihood  of  increasing
 the  percentage  of  reservation  at  any
 rate.  So,  we  insist  that  even  if  all  the
 varieties  of  dhoties  and  sarees  cannot
 be  reserved  for  the  handloom,  at  least
 a  percentage  of  it  must  be  reserved.
 Just  increasing  the  number  of  the
 varieties  is  no  use.  Dhoties  and  sarees
 are  the  main  items  of  the  handloom
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 industry  and  if  the  Government  is
 anxious  to  help  these  15,00,000
 workers,  as  he  admits,  and  their
 families,  they  must  raise  the  percent-
 age  of  reservation.

 Government  must  buy  more  hand-
 looms.  The  other  day,  in  reply  to  a
 question  of  mine,  Government  stated
 that  they  are  buying  -17,00,000  yards  of
 turban  cloth.  I  do  not  know  of  any
 varieties  of  turban  cloth—fine,  durable
 and  beautiful—which  the  handloom
 cannot  manufacture.  I  hope  the  Minis-
 ter  will  see  that  at  least  turbans  are
 supplied  by  the  handloom  industry
 and  it  can  be  easily  done  also.  I  have
 heard  that  even  on  sample  orders  they
 can  produce  things  to  any  standard,
 excepting  the  thicker  and  rarer
 varieties.  Therefore,  if  the  Gov-
 ernment  think  of  this  seriously,  they
 should  go  in  for  spinning  mills  and
 supply  yarn  at  cheap  rates.  They  should
 also  make  all  their  purchases  from  the
 handloom  industry  and  then  reserve
 sarees  and  dhoties  for  handlooms.
 That  is  the  only  way  of  helping  the
 handloom  industry.  Of  course,  I  know
 that  this  is  a  rather  backward  method
 of  production,  but  under  the  present
 circumstances  of  large  scale  unem-
 ployment  in  the  country,  we  have  no
 other  go  except  to  maintain  the  hand-
 looms  and  that  too  for  a  number  of
 years.

 I  then  come  to  rationalisation.  Many
 speeches  have  been  made  in  this  House
 about  rationalisation.  I  would  read
 only  one  news  item  which  shows
 rationalisation  in  practice.  Government
 gave  us  loud  and  strong  hopes  and  as:
 surances  that  alternate  employment
 will  be  found  for  those  that  are  thrown
 out  of  employment  due  to  rationalisa-
 tion.  This  news  item  is  from  the
 Times  of  India,  dated  the  6th  April
 +1955,  about  the  textile  industry  in  Kan-
 pur.  I  will  not  read  the  whole  item,
 but  it  says:

 “The  statement  by  the  U.P.
 Labour  Minister,  Mr.  Jugal
 Kishore,~  in  the  State  Legislature
 last  week  on  rationalisation  is  be-
 ing  interpreted  here  as  Govern
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 ment’s  ‘green  signal’  to  textile
 mills  to  ‘go  ahead’  with  their  re-
 organisation  scheme.”
 Then  it  says:

 “A  list  of  active  trade  union
 leaders,  it  is  learnt,  has  been
 compiled  by  the  police  to  meet
 any  threat  to  the  law  and  order
 situation  in  the  city.  However,
 the  actual  plan  of  action  by  the
 employers  remains  a  ‘“closely-
 guarded  secret”.  Knowledgeable
 circles  indicated  that  a  surplus
 total  of  4,500  operatives,  represent-
 ing  0  per  cent.  of  the  existing
 mobilised  force  in  textile  industry
 of  Kanpur,  were  to  be  eliminated
 as  a  result  of  rationalisation.”

 But  this  I  consider  to  be  rather  an
 underestimate,  because—I  quote  from
 the  A.I.C.C,  Economic  Review  and  it  is
 Shri  Tripathi’s  article—

 “The  real  reason  has  been  given
 out  in  a  speech  by  Mr.  Bell  of  the
 Textile  Manufacturers  of  Kanpur,
 who  has  said  that  by  rationalisa-
 tion  the  industry  would  profit  by
 throwing  out  9,000  labourers  and
 making  a  saving  of  one  crore  in
 Kanpur  alone.”

 Therefore,  Sir,  here  is  rationalisation
 in  practice.  Now,  take  this  figure.  Ac-
 cording  to  the  newspaper  report  4,500 people  are  being  thrown  out  of  employ- ment.  All  our  promises,  all  our  hopes
 and  all  the  assurances  of  the  Govern-
 ment  to  find  alternate  employment  is
 fraud  and  it  is  meant  to  deceive  people. Government  knows  very  well  that
 under  the  present  emp!oyment  situa-
 tion  all  their  promises  is  a  fraud.  To
 suppress  these  pepole;  to  prevent  them
 from  fighting  for  their  legitimate  and
 fundamental  right  to  work  and  liveli-
 hood,  they  are  preparing  this  ‘police
 tandobust’,  They  are  preparing  to
 take  steps  for  repression.  This  is  the
 way  that  rationalisation  is  going  to
 work  for  the  benefit  of  the  millionaires
 and  which  in  fact  will  destroy  the
 smaller  mills.  It  will  affect  the  hand-
 loom..  industry  and  throw  lakhs  of
 people  out  of  employment.  Then  in
 order  to  suppress  these  people  Gov-
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 ernment  are  going  to  use  baton  rifle
 and  tear  gas.  Instead  of  finding  em-
 ployment  for  those  who  are  already
 unemployed,  you  are  throwing  out
 those  who  are  already  employed.  In-
 stead  of  protecting  them  you  are  giv.
 ing  them  gas  bombs  and  bullets  say-
 ing:  “We  must  maintain  law  and
 order”.

 I  will  not  say  anything  more  about
 rationalisation.  I  will  only  say  one
 word  about  industrialisation.  Our  in-
 dustrial  and  commercial  rolicy  has  not
 been  helpful  to  our  agricultural  pro-
 duce.  The  Minister  knows  that  the
 prices  have  fallen  and  we  have  also
 spoken  about  it  here  in  the  Hous2
 several  times.  The  prices  of  agricul-
 tural  produce  have  no  relation  to  the
 prices  of  semi-manufactured  and
 manufactured  goods.  The  prices  of
 cotton  and  groundnuts  are  still  falling.
 Only  a  few  days  ago  I  mentioned  about
 it.  Even  today—the  figures  I  give  re-
 late  to  the  local  maund—the  price  of
 cotton  in  Andhra  has  come  down  to
 Rs.  6  from  Rs.  9  to  Rs.  10.  The  price
 of  groundnut  has  come  down  to  Rs.  3
 from  Rs.  8  a  maund,  So,  the  prices
 are  going  down  still  further,  but  the
 Government  have  not  been  able  to
 have  a  proper  machinery  to  maintain
 the  prices.

 Lastly,  Sir,  before  you  ring  the  bell,
 I  will  say  one  word  about  cigarette
 manufacture.  A  friend  of  mine  pointed
 out  how  a_  doctor  can  ask  for  more
 cigarette  factories.  It  is  not  that  I  am
 in  favour  of  smoking,  but  I  only  say:
 “If  you  smoke  at  all,  why  not  the  best
 cigarettes  and  have  Andhra  cigaret-
 tes?”

 Shri  G.  H.  Deshpande  (Nasik  Cen-
 tral):  Sir,  I  rise  to  express  my  views
 on  the  working  of  the  department
 under  consideration.  If  one  will  have
 even  a  cursory  glance  at  the  report
 submitted,  one  will  find  that  very  good
 Progress  has  been  made  during  the
 year  under  consideration.  During  the
 year  one  will  find  that  as  much  as  0
 licences  were  issued  for  starting  new
 concerns  and  224  licences  were  issued
 for  the  expansion  of  the  concerns
 that  are  already  going  on.  This  very
 number  will  show  that  we  are  making



 5153  ‘Demands  for  Grants

 good  industrial  progress.  Even  if  one
 would  go  through  the  figures  of  pro-
 duction  one  will  find  that  satisfactory
 progress  is  being  made  in  the  produc-
 tion  of  several  essential  commodities
 in  the  country.

 I  want  to  lay  stress  on  one  factor.
 The  hon.  Member  from  the  Communist
 Benches  who  spoke  last,  said  that  the
 Government’s  Enquiry  Committee
 about  the  textiles,  instead  of  wanting
 to  help  the  handloom  owners,  want  to
 help  the  millowners.  It  is  quite  a  per-
 verted  view  of  the  report.  If  one  would
 go  through  the  report  very  carefully,
 one  will  find  that  the  Committee  has
 shown  a  great  concern  for  the  hand-
 loom  workers  and  it  has  taken  into
 consideration  their  future.  I  would
 like  to  restrict  myself  to  this.  Let  us
 80  into  the  production  figures  of  tex-
 tiles.  For  the  present  we  have  got
 three  patterns  of  textile  production.
 One  is  the  handloom,  the  other  is  the
 power  loom  and  the  third  important
 pattern  is  mills.  During  the  year  under
 consideration,  mills  have  produced
 5,000  million  yards  of  cloth—in  the
 previous  year  it  was  4,000  million
 yards.  The  handlooms  have  produced
 1,400  million  yards  of  cloth  whereas  in
 the  previous  year  it  was  1,300  million
 yards.

 Shri  Bansal  (Jhajjar-Rewari):  Not,
 4,000.

 Shri  G.  H.  Deshpande:  This  year  it
 was  1,400  million  yards.  Power  looms
 have  produced  200  million  yards.  In
 all  our  production  is  6,600  million
 yards.  lf  we  are  to  assess  our  needs
 during  the  year  3960  we  must  take
 into  consideration  the  increase  in
 population  by  that  time  as  well  as  the
 increase  in  demand  due  to  the  rise  in
 Standard  of  living  of  the  pepole  in  the
 country  which  is  expected  with  our
 development  measures,  and  we  will
 find  that  our  needs  will  be  much  more
 than  what  we  produce,  for  the  present.
 We  will  require  at  least  2,000  million
 yards  of  cloth  more.  All  these  2,000
 million  yards  of  cloth  more  which  will
 be  required  by  960  will  not  be  pro-
 duced  by  handloom  if  we  have  the
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 handlooms  in  the  condition  in  which
 they  are  today.

 Somebody  said  that  nothing  is  done
 practically  for  the  handlooms.  How
 can  that  statement  be  made  when  we
 have  got  facts  before  us  from  where
 one  will  fing  that  during  the  year
 under  consideration  much  progress  has
 been  made  by  the  handlooms.  During
 the  last  year,  during  all  the  twelve
 months,  73,000  bales  of  yarn  were  con-
 sumed  by  the  handloom  weavers,  while
 during  the  current  year,  within  ten
 months,  they  have  consumed  78,000
 bales  of  yarn  on  handloom.  That  shows
 what  great  progress  is  being  made  by
 the  handlooms.  But,  even  then,  what
 is  the  present  position  of  the  hand-
 looms?  What  wages  do  they  get?  In
 certain  centres  they  do  get  good  wages,
 but  in  most  of  the  centres  one  will  find
 that  the  wages  they  get  are  not  at  all
 adequate.  When  we  take  into  con-
 sideration  the  wages  that  are  earned
 by  the  workers  in  handlooms,  we  can-
 not  say  that  only  one  man  works  on
 the  hand!oom.  His  family  helps  him;
 his  wife  helps  him  and  his  children
 help  him.  He  does  not  get  work  for
 all  the  twelve  months  of  the  year.  For
 many  days  he  has  no  work.  If  we  take
 into  consideration  the  present  miser-
 able  plight  of  the  handloom  workers
 we  will  find  that  it  is  necessary  to  find
 out  some  scope  for  their  betterment.

 Sir,  we  are  trying  to  make  power
 available.  I  do  not  understand  what
 harm  is  there,  if  when  power  is  made
 available  in  the  villages—and  I  ex-
 pect,  power  will  be  made  available  in
 almost  all  villages—the  handloom
 owners  would  try  with  the  help  of  the
 State  to  make  a  change  over  from
 handloom  to  powerloom.  What  harm
 is  there  if  they  do  that?  It  is  said
 that  unemployment  will  result.  Sir,  I
 come  from  a  constituency  where  you
 have  got  5,500  power  looms  working.  I
 am  referring  to  Malegaon  in  my  con-
 stituency.  A  few  years  before—be-
 fore  the  war—almost  all  the  weavers
 there  were  using  handlooms.  These
 enterprising  weavers  have  turned  over
 from  handlooms  to  powerlooms  dur-
 ing  the  War  period.  What  ig  the  effect
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 of  that?  One  will  find  that  there  is
 more  employment.  It  is  not  that  it
 resulted  in  unemployment,  but  there
 is  more  employment  and  all  those  who
 are  employed  on  these  power  looms
 are  getting  better  wages  than  what

 they  used  to  get  when  they  were  work-
 ing  with  handlooms.  I  would  like  to
 request  the  Minister  for  Commerce
 and  Industry  to  send  some  officials
 there  to  make  enquiries  about  this
 problem.  I  am  sure  they  will  find  that
 this  change  over  from  handloom  to
 power  loom  has  turned  out  very
 favourably  so  far  as  the  employment
 question  is  concerned.  Generally
 speaking  on  handloom  6  yards  of  cloth
 is  woven  while  on  power  looms  you
 will  find  that  30  yards  of  cloth  is
 woven.  In  between  handloom  and  the
 power  loom  you  have  got  another  pat-
 tern  which  is  known  as  ‘Improved
 automatic  handloom’.  So,  the  old  pat-
 tern  of  handloom  which  is  an  age-old
 thing  of  production,  cannot  help  the
 weavers  in  getting  better  wages  and
 that  cannot  give  us  better  production.
 As  I  have  said,  in  960  we  will  require
 at  least  an  additional  2,000  million
 yards  of  cloth.  I  do  not  want  that
 mills  need  special  help.  I  do  not  want
 any  expansions  so  far  as  the  weaving
 sections  of  our  mills  are  concerned.
 Nobody  has  suggested  that  and  I  do
 not  know  how  the  hod.  Member  who
 preceded  me  came  to  the  conclusion
 that  the  Textile  Enquiry  Committee
 was  anxious  to  help  the  mills.  If  he
 will  re-read  the  report  of  the  Textile
 Enquiry  Committee  with  open  eyes
 and  fair  mind,  I  have  no  doubt  he  will
 find  that  a  suggestion  has  been  mad?
 there,  that  there  should  be  no  expan-
 sion  of  mill  industry.  The  Committee
 has  recommended  the  decentralised
 pattern  of  production  for  the  increas-
 ed  production  of  cloth.  We  are  in  need
 of  more  cloth  by  1960.  If  we  have  to
 resort  to  any  pattern  of  production  it
 is  only  the  handloom  and  the  power
 loom.  Leave  the  handlooms  alone.
 Help  them  to  the  best  of  your  ability.
 But,  at  the  same  time,  if  there  are
 any  enterprising  weavers  who  want  t¢
 have  a  change  over  and  make  use  of
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 the  power  that  is  being  made  avail-
 able,  do  not  come  in  their  way.  That
 is  all  that  I  want  to  say:  I  therefore

 Shri  0.  R.  Narasimhan  (Krishna-
 giri):  Where  there  is  no  power......

 Shri  G.  H.  Deshpande:  Where  there
 is  no  power  let  handlooms  work.  I
 do  not  want  to  say  that  thandlooms
 should  be  stopped.  Let  them  have
 more  and  more  production.  Give
 them  rebate  as  you  are  doing  today
 but  if  anywhere  power  is  made  avail-
 able,  why  should  we  go  and  ask  them
 aot  to  use  it.  By  using  power  they
 will  get  better  wages  and  produce things  which  will  be  better  andj
 Cheaper  for  the  general  consumer.

 I  would  like  the  House  to  consider
 sympathetically  the  recommendations
 made  by  the  Textile  Enquiry  Com-
 mittee.  One  will  find  that  these  recom-
 mendations  are  very  friendly  to  the
 handloom  weavers  and  not  inimical  to
 their  interests.  Their  interest  lies  in
 Progress  and  improvement.

 Another  factor  which  I  would  like
 to  be  appreciated  in  the  Report  is  the
 emphasis  laid  on  Small  Scale  and  Vil-
 lage  Industries.  During  the  last  year
 or  the  year  before  that,  no  attention
 practically  was  paid  to  the  small  scale
 industries  and  village  industries.  Now
 the  Ministry  is  coming  forward  to  im-
 plement  Government’s  programme  a&
 announced  in  the  election  manifesto
 and  as  recommended  by  several  sincere
 workers  in  this  field.  Now  the  Govern-
 ment  is  serious  and  is  coming  cut  with
 a  number  of  schemes.  It  is  now  for
 the  workers  in  this  field  to  organise
 small  industries  on  a  _  co-operative
 enterprising  social  workers  would
 basis,  especially  in  the  villages.  If
 come  forward  and  help  the  Govern-
 ment  in  organising  the  schemes,  I
 nave  no  doubt  that  it  will  help  the
 country  in  giving  more  and  more
 employment.

 I  would  like  to  make  one  or  two
 more  suggestions.  One  of  the  hon.
 Members  referred  to  the  sugar  factories
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 in  the  Deccan.  Government  is  helping
 to  start  sugar  factories  on  a  cO-opera-
 tive  basis.  But  I  would  request  the
 Government  of  India  to  take  into  con-
 sideration  the  recent  fall  in  agricul-
 tural  commodity  prices.  They  expect
 the  agriculturists  in  the  Deccan  to
 organise  themselves  in  a  co-operative
 society  and  subscribe  Rs.  5  lakhs.
 Then  they  would  come  with  a  con-
 siderable  sum  of  money  and  help  them.
 But  I  would  request  the  Government
 to  take  into  consideration  the  fal]  in
 agricultural  commodity  prices  and  not
 expect  that  they  should  collect  Rs.  5
 lakhs.  They  should  expect  only  a
 collection  of  about  Rs.  0  lakhs.  They
 should  come  forward  with  help.
 Then  alone  it  would  be-  possible  in
 these  hard  days  for  the  agriculturists
 to  organise  sugar  factories  in  the
 Deccan.

 I  would  make  one  more  submission.
 There  is  in  Bombay  State  a  district
 known  as  the  Dangs.  It  is  very  rich
 with  forest  wealth  and  a  very  large area  is  under  bamboo  and  a  paper mill  could  be  started  there.  It  is  said
 by  experts  that  even  a  paper  mill  for
 newsprint  can  be  started  in  that  dis
 trict.  I  would  request  the  Government
 of  India  to  investigate  into  this  pro- posal  to  start  a  paper  mill  which  would
 Produce  newsprint.

 In  the  Government  of  India  Security Press  at  Nasik,  very  good  quality
 Paper  is  consumed  and  if  a  mill  is
 Started  just  in  the  vicinity,  it  will  get
 good  paper.  People  will  have  a  new
 industry  and  it  will  give  more  employ-
 ment  to  people.  I  wanted  to  place
 these  suggestions  before  the  Govern-
 ment,  I  have  no  doubt  that  good  pro-
 gress  was  made  last  year  and  that  the
 Same  pace  will  be  continued.  I  have
 also  no  doubt  that  more  efforts  will  be
 made  to  organise  small  scale  industries
 during  the  coming  year  with  the  help of  the  people  and  that  we  will  be  in  a
 Position  to  solve  the  question  of  un-
 employment.  I  have  done.

 Shri  Bansal:  As  my  friend  who  just
 Preceded  me  has  said,  this  Ministry
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 has  a  creditable  recerd  of  achieve-
 ment  during  the  last  year.  Production
 has  increased  by  more  than  seven  per
 cent.  as  against  about  five  per  cent
 in  the  previous  year.  The  foreign
 trade  position  also  seems  to  be  better.
 It  was  better  by  about  Rs.  3  crores  in
 the  export  trade.  As  regards  licence
 applications  Government  considered
 443  as  against  353  in  the
 previous  year.  Those  sanction-
 ed  were  37  against  82  in  1953.  Pro-
 duction  in  a  large  number  of  im-
 portant  industries  has  also  been  in-
 creasing.  All  this  is  quite  good.

 But  I  cannot  help  feeling  that  during
 the  last  five  or  six  months  a  sense  of.
 ennui  and  a  sense  of  inertia  seems  to
 have  come  over  the  Ministry.  I  find
 that  a  number  of  good  intentions  of
 the  Minister  and  the  recommendations
 of  a  large  number  of  committees  yet
 remain  unfulfilled  and  unimplemented.
 We  all  know  the  story  of  the  National
 Industrial  Development  Corporation.
 It  was  trumpeted  with  a  big  fanfare  in
 October.  More  than  six  months  have
 passed  and  except  working  out  some
 project  reports  of  some  industries,  at
 least  the  public  is  not  aware  as  to
 what  has  been  the  achievement  of  this
 Corporation.

 During  the  year  a  number  of  im-
 portant  committees  reported.  The
 Textile  Enquiry  Committee,  the  Jute
 Enquiry  Committee,  the  Pharmaceuti-
 cal  Enquiry  Committee,  the  Trade
 Marks  Enquiry  Committee,  the
 Engineering  Capacity  Committee......

 Dr.  Lanka  Sundaram  (Visakhapat-
 nam):  What  about  an  Indigestion  Com-
 mittee?

 Shri  Bansal:  I  do  not  know  what
 has  happened  to  the  recommendations
 and  the  reports  of  these  Committees.
 No  reference  has  been  made  as  to
 what  steps  Government  are  taking  to
 implement  the  various  recommenda-
 tions  of  these  Committees.  With  re-
 gard  to  the  Engineering  Capacity  Com-
 mittee,  the  report  here  mentions  that
 that  technical  reports  have  been  re-
 ceived  from  this  Committee  from  time
 to  time  and  they  have  been  under  con-
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 sideration.  But  what  effect  has  been
 given  to  the  recommendations?  Even
 the  industry  does  not  seem  to  know
 this.  I  do  not  think  that  it  is  a  very
 good  state  of  affairs.  And  if  I  have
 referred  to  the  increasing  production,
 betterment  in  the  foreign  trade  posi-
 tion  and  improvement  in  the  licences
 for  new  industries  with  approbation,  I
 also  have  an  uneasy  feeling  that  all
 this  may  be  due  to  the  momentum
 which  was  gathered  by  the  activities
 of  this  Ministry  during  the  last  year.
 If  this  momentum  is  allowed  to  be
 yver-taken  by  the  inertia  which  I  find
 unmistakably  in  the  Ministry  at  pre-
 sent,  then  I  am  afraid  that  all  the  pro-
 gress  that  is  being  made  will  not  be
 maintained.

 Therefore,  I  would  appeal  to  the
 Minister  and  to  the  Ministry  that  they
 should  not  allow  themselves  to  be
 overtaken  by  this  sense  of  ennui
 borderning  on  frustration.

 Even  as  regards  foreign  trade,  what
 is  our  position?  Although  it  has  im-
 proved  by  about  Rs.  3l  crores,  and  the
 terms  of  trade  are  slightly  better  than
 they  were  in  1953,  but  if  we  take  the
 over-all  picture,  our  foreign  trade  has
 actually  declined  from  what  it  was  in
 1948;  it  has  declined  by  about  0  per
 cent.  while  the  world  trade  in  the  same
 period  has  actually  improved  by  about
 forty  per  cent.  Then  again,  if  you
 compare  our  trade  with  the  figures  of.
 1937,  while  the  international  trade
 trebled  between  937  and  1952,  India’s
 foreign  trade  increased  by  only  50
 per  cent.—that  is,  it  was  only  2°5  times
 as  much  as  it  was  in  1937.

 Take  also  the  composition  of  our
 trade.  It  is  true  that  we  are  now  becom-
 ing  an  exporter  of  manufactured  goods
 and  generally  importers  of  machinery
 and  raw  materials.  But  what  are  the
 manufactured  goods  which  we  are  ex-
 porting?  Again,  the  very  same  tradi-
 tional  goods,  namely,  jute  manu-
 factures  and  _  cotton  textiles.  Other
 items  of  manufacture  account  for  only
 less  than  5  per  cent.  of  our  total  ex-
 port  trade.
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 I  have  an  article  before  me,  written
 by  one  of  the  international  authorities
 on  economics.  It  is  Professor  Arthur
 Lewis,  Head  of  the  Economics  Depart-
 ment  of  the  Manchester  University.
 He  had  paid  a  visit  to  this  country
 and  after  studying  the  situation  here
 he  has  analysed  our  foreign  trade  vis-
 a-vis  the  trade  of  the  world.  And  he
 came  to  the  conclusion  tnat  interna-
 tional  trade  in  textiles  and  appare!  has
 been  actually  on  the  decline  trom  899
 to  1950.  Percentage-wise  it  is  less
 than  half  of  what  it  was  in  1899,  while
 on  the  other  hand  the  trade  in  metal
 goods,  that  is  in  engineering  items,  has
 almost  doubled.  That  is,  while  it  was
 30°6  per  cent.  in  1899,  it  was  56°3  per
 cent.  in  1950.

 If  India  wants  to  do  well  in  its  ex-
 port  trade,  as  it  must  because  we  will
 have  to  depend  for  a  large  number  of
 items  for  our  developmental  pro-
 grammes  on  foreign  imports  and  we
 cannot  but  afford  to  increase  our  ex-
 port  trade,  then  we  will  have  to  de-
 velop  the  export  of  our  various  en-
 gineering  items.

 But  what  is  the  position  here?  We
 are  exporting  cutlery,  hardware,  im-
 plements  and  instruments  worth  only
 about  Rs.  2°5  crores,  electrical  goods
 and  apparatuses  worth  Rs.  30  lakhs,
 machines  of  all  kinds  Rs.  90  lakhs,
 (iron  and  steel  manufactures  Rs.  4
 crore  and  20  lakhs,)  manufactures  of
 other  metals  Rs.  l  crore  and  75  lakhs,
 and  so  on.  If  within  this  category  we
 include  apparel,  chemicals,  glass  and
 earthen  ware,  rubber  manufactures,
 woolen  yarn  and  manufacture,  the
 total  comes  to  Rs.  22°l2  crores  being
 the  average  of  the  last  four  years.

 But  what  steps  are  Government  tak-
 ing  to  step  up  the  exports  of  these
 commodities?  Some  Export  Promotion
 Councils  have  been  set  up;  one  for  silk
 and  rayon  yarn;  one  for  textiles.  But
 the  one  for  engineering  items  was
 proposed  to  be  set  up  a  year  back.  The
 Ministry  has  been  trying  to  persuade
 the  engineering  associations,  the  en-
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 gineering  manufacturers  to  set  up  this
 Export  Promotion  Council  for  en-
 gineering  goods.  While  the  Indian
 section  of  the  industry  is  not  only
 willing  but  keen  to  co-operate  witb
 Government,  I  find  that  the  European
 section—and,  Sir,  mind  you,  the  Euro-
 pean  section  is  dominant  in  this  line—
 has  flatly  refused  to  have  to  do  any-
 thing  with  this  Export  Promotion
 Council.  I  am  glad  that  in  spite  of
 that  Government  are  going  ahead  with
 setting  up  this  Council

 But  may  I  know  how  long  can  we  go
 on  tolerating  this  attitude  of  non-coope-
 ration  by  foreign  interests  in  this
 country?  Not  only  is  it  evident  in  this
 particular  case,  it  is  also  evident  in
 the  case  of  measurement  certificates
 issued  by  the  Indian  Chambers  of
 Commerce.  This  has  been  the  subject-
 matter  of  a  large  number  of  questions
 on  the  floor  of  this  House,  and  the
 other  day  the  hon.  the  Commerce
 Minister  almost  said  with  a  sang-froid,
 “Well,  it  is  a  problem,  but  Government
 does  not  really  know  what  to  do  with
 it”.

 Then,  what  is  the  Government’s
 policy  in  regard  to  those  foreign  con-
 cerns  that  are  completely  foreign-
 owned  and  foreign-controlled?  I  am
 referring  to  one  specific  case,  that  of
 Lever  Brothers.  It  was  rumoured  in
 the  market  some  time  back  that  due
 to  the  influence  of  the  Government  of
 India  they  were  thinking  of  offering some  capital  to  Indians.  And  that  was,
 if  my  knowledge  is  correct,  only  in  the
 form  of  debentures.  I  think  the  Gov-
 ernment  of  India  rightly  turned  down
 that  offer.  But  even  if  they  offer  issue
 capital  in  this  country,  I  would  suggest
 that  unless  a  substantial  amount  is
 offered  Government  should  have  noth-
 ing  to  do  with  that.  Because  it  will
 not  be  Indianisation,  it  will  be  per-
 Petuating  their  foreign  hold  under  the
 garb  of  partial  Indianisation.  And  I
 Would  like  the  Minister  here  and  now
 to  declare  as  to  what  is  the  policy  of
 the  Government  in  such  cases.  It  is
 no  longer  a  matter  which  can  be  con-
 fined  behind  the  closed  doors  of  the
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 Minister’s  room.  A  definite  statement
 of  policy  should  be  made  on  this  very
 important  question.

 On  the  export  trade,  while  I  am  ap-
 preciative  of  the  efforts  that  are  made
 by  the  Ministry  to  augment  it,  and
 while  a  large  number  of  delegations
 are  being  received  in  this  country  to
 have  bilateral  trade  negotiations  and
 some  delegations  have  been  sent  out
 from  this  country  as  well,  may  I  know
 whether  the  Government  of  India  have
 analysed  the  effects  of  a  large  number
 of  bilateral  agreements  which  ihey
 have  been  having  with  foreign  coun-
 tries.  Bilateral  trade  agreements
 seem  to  have  become  a  fashion  of  the
 day.  Any  country  comes  forward,
 sends  a  delegation,  our  Government
 also  sends  delegations  and  signs  agree-
 ments.  I  do  not  know  as  to  what
 actually  fhey  result  into.  Recently  we
 had  a  trade  delegation  from  Western
 Germany.  I  was  told  that  as  a  result
 of  that  agreement  we  have  succeeded
 in  exporting  to  that  country  some  of
 the  items  which  are  on  their  banned
 lists.  That  may  be  a  gain.  But  what
 I  would  like  to  know  is  whether  these
 various  trade  agreements  have  been
 carefully  analysed  by  Government
 and,  if  so,  what  is  their  conclusion

 Dr.  Lanka  Sundaram:  What  is  your
 conclusion?

 Shri  Bansal:  My  conclusion  is  that
 the  time  has  come  when  we  do  not
 have  to  have  bilateral  trade  agree-
 ments  with  any  countries  excepting
 some  of  the  iron  curtain  countries,  and
 that  too  not  for  our  good  but  for  their
 own  good  because  unless  we  have  a
 trade  agreement  the  trade  cannot  flow
 as  it  is  handled  by  one  corporation  or
 a  set  of  corporations  in  these  countries.

 But  what  I  would  like  to  emphasise
 in  this  connection  is  that  just  as  our
 foreign  policy  is  becoming  Asia  and
 Africa  minded,  our  trade  should  also
 become  Asia  and  Africa  minded  more
 and  more.  But  what  is  happening?
 We  send,  normally,  third-rate  delega-
 tions  to  the  ECAFE  and  to  the  Trade
 Promotion  Councils.  I  must  admit  that
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 there  are  honourable  exceptions.  The
 recent  delegation  which  went  to  the
 last  session  of  ECAFE  held  at  Tokyo
 was  not  in  that  category  because  it
 was  led  by  the  hon.  the  Commerce
 Minister.  But  a  large  number  of  other
 delegations,  I  must  admit,  have  been
 even  fourth-rate  (Dr.  Lanka  Sunda-
 tam:  What  about  the  leaders?)  with
 the  result  that  we  have  not  been  able
 to  make  any  impression  on  the  deli-
 berations  of  those  Conferences,  what
 to  speak  of  improving  trade  with  our
 neighbouring  countries.  After  all,  if
 we  want  to  increase  our  trade......

 Shri  छू,  K.  Basu’  (Diamond
 Harbour):  What  about  the  G.A.T.T.
 Delegation?  Was  it  good?

 Shri  Bansal:...We  have  to  deal  with
 our  neighbouring  countries  which  are
 going  to  buy  our  manufactured  items.
 I  know  that  our  Ministry  seems  to  be
 labouring  under  some  misapprehen-
 sion  that  the  countries  of  this  region
 are  almost  in  the  same  state  of  econo-
 mic  development  as  we  ourselves  are,
 that  tney  are  themselves  trying  to  de-
 velop  certatin  industries  which  we  are
 trying  to  develop  and  therefore  we
 may  not  be  able  to  export  the  items
 which  we  want  to  export.  But,  I  do
 not  take  that  view.  Because,  in  spite
 of  the  fact  that  we  are  generally  in
 the  same  level  of  economic  develop-
 ment,  there  are  a  large  number  of
 items  which  we  can  very  successfuly
 export  to  these  countries.  I  under-
 stand,  recently,  there  was  a  trade
 agreement  between  Burma  and  China.
 We  also  had  a  trade  agreement  with
 Burma.  But,  that  agreement  was  only
 with  regard  to  the  import  of  rice  from
 Burma.  But,  in  the  agreement  bet-
 ween  Burma  and  China,  arrived  at
 recently,  Burma  has  promised  to  im-
 port  most  of  her  requirements  as  re-
 gards  manufactured  items  from  China.
 I  do  not  know  why  we  cannot  expand our  trade  with  these  countries.

 I  would  say  a  word  only  with  re-
 gard  to  one  or  two  delegations  which
 were  sent  by  this  country.  One  was
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 sent  to  Russia  and  another  to  the
 Middle  East  countries.  They  must  have
 submitted  their  reports.  I  want  to
 know  how  long  these  reports  will  be
 kept  confidential.  After  all,  when  a
 trade  delegation  goes,  it  goes  there  to
 report  on  the  conditions  obtaining  in
 those  countries.  a

 Dr.  Lanka  Sundaram:  You  mean  the
 Industrial  delegation?

 Shri  Bansal:  To  Russia,  it  was  an
 Industrial  delegation;  to  the  Middle
 East  countries,  it  was  a  trade  delega-
 tion.  द

 Dr.  Lanka  Sundaram:  Reports  ap-
 peared  in  the  papers.

 Shri  Bansal:  The  report  has  not  ap-
 peared.  I  say  that  the  reports  sub-
 mitted  to  the  Government  have  not
 appeared.  At  least  the  report  of  the
 Middle  East  trade  delegation  has  not
 yet  appeared.  I  would  like  to  urge
 upon  the  Government  not  to  treat
 these  reports  as  confidential,  but  to
 publish  them  so  that  the  trade  may
 know  what  commercial  possibilities
 exist  in  those  countries.

 I  have  only  one  word  to  say  with  re
 gard  to  the  suggestion  that  we  must
 send  more  and  more  delegations  to  the
 Middle  Eastern  and  South  East  Asian
 countries  because  it  is  these  countries
 where  we  have  scope  for  development
 of  our  trade.  (An  Hon,  Member:  Fifth
 rate.)  We  should  also  invite  delega-
 tions  from  those  countries  so  that  our
 mutual  trade  may  develop.

 Shri  G.  D.  Somani  (Nagaur-Pali):  It
 is  gratifying  to  learn  that  our  indus-
 trial  production  continues  to  make
 satisfactory  progress,  about  which
 reference  has  also  been  made  by  more
 than  one  speaker  in  the  debate  today.
 This  remarkable  increase  in  industrial
 production  has  really  paved  the  way for  still  higher  and  more  substantial
 targets  that  are  bound  to  be  fixed  in
 the  Second  Five  Year  Plan  for  the  de-
 velopment  of  various  industries,
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 There  has  been  a  lot  of  controversy
 about  the  economic  policy  towards  in-
 dustrial  development  in  the  country,
 both  in  the  House  as  well  as  outside,
 and  about  the  respective  roles  which
 the  public  and  private  sectors  have  to
 play  under  the  present  circumstances.
 Even  just  now,  my  hon.  friend  Shri
 V.  V.  Giri  had  tried  to  warn  the  Gov-
 ernment  to  give  notice  to  the  private
 sector  that  it  has  to  merge  into  the
 public  sector,  and  therefore  it  must  re-
 adjust  itself  in  a  way  that  it  may  make
 preparation  for  merging  itself  in  the
 public  sector  within  such  and  such  a
 period.

 Shri  K.  K.  Basu:  Naturally  he  lost
 his  job.

 Shri  G.  D.  Somani;  I  have  no  inten-
 tion  to  enter  into  any  controversy.  My
 only  submission  is  that  the  only
 criterion  for  determining  the  roles  of
 the  public  and  the  private  sectors  is
 to  find  out  who  can  deliver  the  goods.
 We  have  to  fulfil  certain  objectives.  Our
 objective  is  to  promote  the  economic
 development  of  the  country,  fight
 poverty  and  unemployment.  In  the
 present  circumstances,  the  only  issue
 before  this  country  is  to  find  out  whe-
 ther  this  controversy  hetween  the  pub- lic  and  private  sectors  is  doizg  any
 good  o:  whether  it  will  be  better  to
 just  allow  both  the  sectors  to  play
 their  roles  to  their  utmost  possible
 capacity  and  to  pave  the  way  for  the
 immediate  realisation  of  our  objec- tives.  It  has  been  recognised  both  by the  Government  as  well  as  by  the

 +Planning  Commission  that  the  private
 sector  has  to  continue  to  play  a  very
 important  role  during  the  Second  Five
 Year  Plan.  That  being  so,  I  think  that

 this  controversy  should  cease  and  the
 Ministry  of  Commerce  and  Industry, which  controls  private  industry  should
 now  engage  itself  in  setting  out  the
 targets  for  various  industries  during the  Second  Five  Year  Plan  and  point out  how  these  various  targets  have  to
 be  fulfilled  by  the  private  sector.  The
 hon.  Minister  himself  has  got  a  very bold  and  ambitious  vision  of  indus-
 trialisation  of  this  country.  I  remem-
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 ber  it  was  he  who  first  indicated  the
 targets  of  6  million  tons  for  steel  and
 0  million  tons  for  cement.  Most  of  us
 were  bewildered  at  that  statement  at
 that  time  and  there  was  a  general  im-
 pression  in  the  country  that  these
 targets  were  simply  imaginary  and  far
 beyond  the  scope  of  practical  realisa-
 tion.  But,  the  country,  the  Planning
 Commission  and  the  Government  have
 now  taken  definite  steps  to  ensure  that
 fhese  targets  will  be  implemented  in
 the  Second  Five  Year  Plan.

 Taking  the  question  of  steel,  I  have
 No  quarrel  with  the  decision  which  the
 Government  have  taken  that  the
 establishment  of  new  units  in  the  steel
 industry  will  be  in  the  public  sector.
 I  cannot  however  understand  the  vacil-
 lating  policy  of  the  Government,  about
 which  certain  desquieting  reports  have
 also  appeared  in  the  press,  towards
 the  expansion  of  the  existing  steel
 units.  It  is  learnt  that  the  Tatas  have
 already  submitted  their  plans  for  the
 expansion  of  their  units,  but  the  Gov-
 ernment  are  still  unable  to  make  up
 their  mind  and  they  have  not  been
 able  to  decide  the  matter  and  have
 left  the  matter  to  negotiation  and  time
 is  being  allowed  to  drift  longer  and
 longer,  and  no  definite  answer  has  been
 given  to  them.  There  cannot  be  any
 difference  of  opinion  on  the  point  that
 the  expansion  of  the  existing  units  is
 the  most  economic  and  is  in  the
 interests  of  our  nation.  That  being  so,
 There  cannot  be  the  slightest  justifica-
 tion  for  any  indecision  on  the  part  of
 the  Government  in  promptly  sanction-
 ing  whatever  proposals  the  Tatas  may
 have  placed  before  the  Government,
 for  expansion  of  their  capacity  and
 in  giving  them  the  utmost  possible
 facilities  for  implementing  their
 schemes  of  expansion.  I  would  there-
 fore  expect  the  hon.  Minister  to  indi-
 cate  in  his  reply  the  definite  policy
 which  the  Government  have  towards
 the  expansion  of  the  existing  steel
 units  because  there  still  seems  to  be
 some  apprehension,  as  is  evident  from
 certain  reports  in  the  press,  that  the
 Government  and  the  Cabinet  have  &
 vacillating  mind  on  this  question  and
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 have  not  been  able  to  make  up  their
 mind  as  to  the  manner  in  which  the
 existing  units  should  be  allowed  to
 expand.

 Similarly,  the  Government  have  not
 yet  announced  their  decision  about
 the  new  steel  retention  prices  which
 have  expired  on  the  3lst  March,  last.
 I  hope,  in  announcing  their  new  prices,
 the  Government  of  India  and  the
 Ministry  of  Commerce  and  Industry
 will  take  a  realistic  view  as  to  the
 adequate  return  which  should  be  ai-
 lowed  to  private  enterprises  in  the
 controlled  industries,  which  might  en-
 able  them  to  plough  back  their  re-
 sources  for  their  needs  of  expansion.  I
 hope  this  time,  the  Ministry  will  take
 a  more  practical  and  reasonable  atti-
 tude  in  fixing  the  prices  of  controlled
 commodities  than  what  they  have  been
 able  to  do  in  the  past,  although  recom-
 mended  by  such  a  high-powered  body
 as  the  Tariff  Commission.

 I  would  like  to  say  a  few  words
 about  the  textile  industry.  I  know  the
 hon.  Minister  himself  takes  a  personal
 interest  and  is  therefore  fully  aware  of
 the  problems  with  which  this  industry
 is  faced.  I  need  not  go  into  a  very  de-
 tailed  explanation  af  the  various  prob-
 lems  with  which  the  textile  industry  is
 confronted  today.  Mention  has  been
 made  about  the  Kanungo  Committee’s
 report.  We  have  still  to  know  what
 decision  Government  will  take  on  the
 recommendations.  But,  I  think  it  is
 wrong  to  suggest  that  the  Kanungo
 Committee’s  recommendations  are  in
 any  way  favourable  to  the  future  de-
 velopment  of  the  textile  industry.
 They  have  suggested  that  the  textile
 industry’s  production  should  be  frozen
 at  the  present  limit.  In  view  of  the
 fact  that  there  is  bound  to  be  a  sub-
 stantial  increase  in  consumption  of
 cloth  during  the  period  of  the  Second
 Five  Year  Plan,  I  do  not  understand
 how  this  recommendation  of  the
 Kanungo  Committee  to  freeze  the  pro-
 duction  of  the  textile  industry  at  the
 present  level  can  in  any  way  be  re-
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 garded  as  practical,  or  realistic  or  in
 the  best  interests  of  the  country.  If
 our  people  have  to  get  the  best  quality
 of  cloth  at  the  cheapest  possible  price,
 this  very  important:  industry  should
 continue  to  be  allowed  to  expand  and
 to  get  all  other  facilities,  so  that  it
 might  be  in  a  position  to  produce  cloth
 at  the  most  economic  level.

 The  recent  reclassification  of  textile
 varieties  has  again  created  some  diffi-
 culty  for  promotion  of  exports  of  cer-
 tain  varieties.  Certain  psuedo-medium
 varieties  have  been  classed  under
 coarse,  and-therefore  they  are  subject-
 ed  now  to  a  6३  per  cent.  export  duty,
 and  to  that  extent,  the  small  relief  in
 the  export  duty  that  was  given  at  the
 time  of  the  last  Budget  has  been
 neutralised.  At  a  time  when  every-
 thing  possible  should  be  done  to  en-
 courage  exports,  I  think  this  step  of
 placing  certain  varieties  from  medium
 under  coarse,  and  thereby  subjecting
 them  to  export  duty,  will  adversely
 affect  our  textile  exports;  and  there-
 fore  this  step  is  not  in  the  right  direc-
 tion.

 Shri  T.  T.  Krishnamachari:  May  I
 ask  the  hon.  Member  whether  the
 psuedo-medium  was  not  devised  in
 order  to  get  over  this  question  of
 paying  export  duty?

 Shri  G.  D,  Somani;  In  whatever
 way  it  was  devised,  it  helped  the
 exports  of  textiles  from  this  country
 and  thereby  add  to  the  total  quantity  | of  exports  from  our  country,  yet  to
 the  extent  there  has  been  this  reclas-
 sification,  it  has  adversely  affected
 exports.  and  thereby  harmed  our
 country’s  national  economy.

 Reference  has  been  made  in  the  Re-
 port  of  the  Ministry  to  the  fact  that
 some  enquiry  is  going  to  be  instituted,
 which  will  be  undertaken  by  both
 technical  and  economic  personnel  about
 the  rehabilitation  needs  of  the  indus-
 try.  I  would  like  to  know  something
 more  definite  from  the  hon.  Minister
 as  to  the  nature  of  this  enquiry,  when
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 it  is  going  to  be  started,  ang  whether
 the  necessary  steps  have  already  been
 taken  to  recruit  the  personnel  which
 will  discharge  the  functions  that  have
 been  allotted  to  this  enquiry  com-
 mittee.  I  need  not  say  much  about  the
 needs  of  rehabilitation  and  moderni-
 sation  and  rationalisation  in  the  tex-
 tile  Industry  because  it  is  quite
 obvious  that  in  these  days  of  growing
 competition  both  here  and  abroad  if
 the  industry  is  to  function  smoothly,
 then  these  problems  of  rehabilitation
 and  modernisation  must  be  looked
 into.  Now  ‘that  the  Ministry  has
 taken  some  initiative  in  starting  an
 enquiry,  I  hope  no  time  will  be  lost

 in  taking  active  measures  to  ensure
 that  the  enquiry  is  made,  and  any
 recommendations  that  follow  from  that
 enquiry  are  implemented  in  a  practi-
 cal  manner.

 Now  I  would  like  to  say  something
 about  the  question  of  small-scale
 industries.  The  Ford  Foundation
 Team  reported,  I  think,  about  a  year
 back,  and  suggested  many  ways  by
 which  our  ‘small-scale  industries
 could  be  developed.  Indeed,  as  they
 themselves  bave  pointed  out  in  their
 report,  there  is  an  almost  unlimited
 scope  for  the  establishment  ang  de-
 velopment  of  small-scale  industries
 throughout  the  country.  The  Ministry
 has  taken  certain  sfeps  in  this  regard
 and  established  four  regional  institutes.
 But  I  am  sorry  to  poimt  out  that  so
 far  as  I  am  aware  these  regional
 institutes  have  been  established  only
 on  paper.  I  had  something  to  do  re-
 cently  with  the  regional  institute  estab-

 .‘sheq  ४  Delhi,  and  I  found  that
 ueither  have  they  got  an  office  nor
 have  they  got  the  technical  staff  which
 can  enable  them  to  discharge  the  res-
 Ponsibilities  which  have  been  allocat-
 ed  to  them,

 Shri  Sinhasan
 drawing  their  pay?

 Singh:  They  are

 Dr,  Lanka  Sundaram:  No  office  at
 2

 Shri  G.  D.  Somani:  They  have  just
 been  grouped  into  one  room  and  in  a
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 certain  section  of  the  Ministry  whose
 work  it  was  performing;  and  from
 what  I  could  gather,  they  are  not  at
 all  functioning  properly.  So,  if  these
 recommendations  in  regard  to  the
 development  of  small-scale  industries
 have  to  prove  really  useful  to  our
 economy,  it  is  essential  that  the  Minis-
 try  should  give  the  topmost  priority
 to  ensure  that  the  necessary  technical
 personnel  is  recruited,  and  the  neces-
 sary  facilities  and  assistance  which  the
 Ministry.  wants  to  give  for  the  deve-
 lopment  of  these  industries  are  really
 made  available  to  them.

 There  are  various  suggestions  in  this
 connection.  The  first  thing  that
 strikes  my  mind  is  this.  So  far  as
 the  big  industries  are  concerned,  they
 can  take  care  of  themselves  and  avail
 themselves  of  the  facilities  that  are
 available;  and  an  individual  industria-
 list  in  a  big  industry  can  also  fing  out
 the  ways  and  the  procedure  which
 will  make  him  entitled  to  those  bene-
 fits.  But  so  far  as  others  who  may
 be  expected  to  interest  themselves  in
 small-scale  industries  are  concerned,  I
 think  it  is  really  a  very  difficult  task
 for  them  to  be  able  to  complete  the
 various  formalities  and  get  the  full
 benefit  of  whatever  facilities  Govern-
 ment  make  available  to  them.

 I  would  therefore  make  this  sugges-
 tion  to  the  hon.  Minister  that  the
 various  regional  Chambers  of  Com.
 merce  which  are  functioning  in  this
 country  should  be  alloweg  to  act  as
 liasion  between  Government  and  the
 small  traders,  so  that  these  Chambers
 might  be  in  a  position  to  let  the
 various  sections  of  the  small  traders
 in  their  region  know  about  these  faci-
 lities  ang  then  assist  those  societies
 ur  those  individuals  who  may  be  in-
 terested  in  the  small-scale  industries
 to  complete  those  formalities.  I
 think  the  Federation  itself  can  play  a
 useful  role  in  this  connection,  and  I
 woulg  therefore  suggest  that  the
 hon.  Minister  should  utilise  the  Fede-
 ration  or  its  various  member-bodies
 so  that  through  them  the  necessary
 particulars  and  information  coulg  be
 made  available  throughout  the  coun-
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 try,  and  those  who  may  be  interested
 in  the  development  of  these  industries
 may  really  take  advantage  of  the
 benefit  or  facilities  that  are  made
 available  to  them.

 In  conclusion,  I  would  like  to  say
 a  few  words  about  Rajasthan,  I  am
 very  giad  indeed  that  the  hon,  Minis-
 ter  could  find  time  to  pay  a  flying
 visit  last  week  to  Jaipur,  when  I
 think  to  some  extent  he  has  been
 able  to  understand  the  problems  of
 industrialisation  in  Rajasthan,  As
 you  know,‘Rajasthan  is  very  much
 backward  both  industrially  and  econo-
 mically,  and  therefore  deserves  pre-
 ferential  treatment.

 A  suggestion  was  made  about  the
 location  of  the  fertiliser  factory  in
 Bombay.  Bombay  4s  a  highly  indus-
 trialised  State,  but  I  think  the  best
 State  which  can  be  recommended  for
 the  establishment  of  any  additional  fer-
 tiliser  factory  is  the  Rajasthan  State.
 Rajasthan  has  the  biggest  area  so  fat
 as  gypsum  deposits  are  concerned,
 and  the  gypsum  available  there  is  of
 the  best  quality.  Gypsum  is  the  main
 raw  material  for  these  fertiliser  fac-
 tories.  When  we  find  hundreds  of
 wagons  of  gypsum  going  every  day
 from  Rajasthan  to  Sindri,  ang  when
 Rajasthan  itself  is  suffering  so  much
 economically,  I  think  justification  de-
 mands  that  any  further  ferfiliser  fac-
 tory  that  may  be  decided  upon  by
 Government  to  be  established  must
 be  located  in  Rajasthan.  On  grounds

 of  merit,  on  grounds  of  the  back-
 wardness  of  the  economy  of  ang  also
 from  the  point  of  view  of  whatever
 technical  or  commercia]  standards  are

 there  to  be  fulfilled,  I  beg  to  submit
 that  Mt  deserves  to  be  located  in  Rajas-
 than.  Similarly,  in  regard  to  small-
 scale  industries  also,  Rajasthan  deserv-
 es  special  consideration,  and  I  hope

 *he  hon.  Minister  will  be  able  to  do
 something  in  that  matter.

 Lastly,  I  would  say  a  word  about
 the  Hindi  magazine  Vyaapar  Udyog
 Patrika  which  is  being  published  by
 this  Ministry.  I  think  it  would  be

 4  APRIL  955  for  (1955-56  572

 better  if  this  magazine  is  published
 originally  in  Hindi,  because  ag  it  is
 there  are  only  translations  of  a  few
 articles  from  the  English  version  here
 and  there  and  that  does  not  do  full
 justice  to  the  case.  So  I  would  sug-
 gest  that,  this  magazime  is  published
 vriginally  in  the  Hind#  version  and
 then  transiateq  into  English,  so  that
 full  justice  will  be  done  to  the  case
 of  Hindi.

 Shri  Bhagwat  Jha  Azad  (Purnea
 cum  Santal  Parganas):  The  success
 of  the  Government’s  industrial  policy
 can  be  measured  by  the  positive
 achievements  that  we  can  go  through
 in  the  Report  of  the  Ministry  that  has
 been  supplied  to  us.  That  the  policy
 has  been  successful  in  the  year  under
 review  is  evident  from  the  fact  that
 there  has  been  industrial  progress  in
 the  country,  that  there  is  a  general
 improvement  i  the  economic  condi-
 tion  of  the  country  and  that  it  has
 been  stabilised  in  the  year  1954.

 The  year  954  is  a  Jandmark  in  the
 industrial  fields,  because  industrial
 production  has  gone  up,  as  compared
 with  that  in  the  years  952  ard  953

 In  1954,  the  index  of  industrial  pro-
 duction  had  gone  up  to  45  as  com-
 Pared  to  35°3  in  953  and  ३4287  in
 1952,  In  this  year,  the  doubt,  appre-
 hension  and  depression  in  the  mind

 -of  industrialists  in  general  and  the
 public  at  large  have  been  dispelled,
 and  the  index  of  prices  has  dropped
 from  399°6  in  January  954  to  367°8  , in  December  1954,  Therefore,  we
 can  say  from  this  that  it  has  not  only
 stabiliseq  the  economy,  but  has  also
 created  a  good  atmosphere  for  further
 development  in  the  country.  The  cli-
 mate  for  further  development  in  954
 has  been  favourable;  though  nothing
 spectacular  is  visible,  yet  we  feel
 that  there  are  signs  of  an  increased
 tempo  in  the  industrial  field.  By  the
 establishment  of  the  National  Indus-
 trial  Development  Corporation,  it  is
 expected  that  there  will  be  harmonious
 development  of  industries  both  in  the
 public  and  private  sectors.
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 While  going  through  data  regarding
 increase  of  development  in  the  various
 industires—into  the  details  of  which  I
 need  not  go—like  cloth,  cement  and
 jute,  we  find  that  there  are  still
 other  industries  which  have  not  caught

 the  attention  of  the  hon.  Minister.  4
 will  not  mention  about  the  sad  plight
 of  sugar,  but  I  will  certainly  draw  the
 attention  of  the  Ministry  to  the  step-
 motherly  treatment  given  to  the  mica
 industry.  We  know  very  weil  that
 nearly  75  per  cent.  of  the  total  world’s
 production  of  mica  comes  from  India,
 and  about  80  per  cent.  of  the  mica
 produced  in  India  is  from  the  Bihar
 mica  belt.  As  such,  the  prospects  of
 the  industry  are  naturally  very  bright
 and  it  is  reasonable  for  us  to  expect
 that  Bihar  may  have  a  modern
 micanite  factory  installed  at  a  sui-

 table  place  in  the  mica  belt,  which
 will  thereby  serve  the  nation  by
 making  all  sorts  of  micanite  goods
 easily  available  at  considerably
 cheaper  prices,  instead  of  exporting
 all  that  we  have  to  foreign  countries.

 In  answer  to  a  question,  the  other
 day,  the  Commerce  Minister  said  that
 he  had  no  information  that  there  was
 a  depression  in  the  mica  _  industry.
 We  are  simply  surprised  at  this  be-
 cause  we  who  come  from  that  area
 know  that  it  is  a  different  story.  Pro-
 bably  the  files  in  this  connection  must
 have  been  prepared  from  an_  aerial
 survey  and  not  by  a  survey  of  the

 mica  belt  that  is  in  Bihar.  If  I  go  on
 describing  what  is  being  done  by  the
 Ministry  regarding  mica,  it  will  take
 hours,  But  we  simply  appeal  to  the
 Ministry  once  more  to  see  things  in
 proper  perspective  and  go  to  the
 mica  belt  and  find  out  if  the  foreign
 interests  are  not  interfering,  whether  it
 is  not  a  buyer’s  market,  whether  the
 consignment  export  system  is  not  hitt-
 ing  the  mica  industry  hard,  and  whe-
 ther  the  Mica  Inquiry  Committee  of
 945  had  not  said  that  it  was  injurious
 for  the  industry  to  have  the  consign-
 ment  export  system.  Therefore,  it  is
 but  natural  for  us  to  expect  that  such
 an  ‘important  thing,  of  which  75  per
 cent.  of  the  world’s  supply  is  produc-
 €d  .n  India,  out  of  whicn  60  per  cent.
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 is  produced  from  the  Bihar  mica  belt,
 should  be  properly  looked  into.

 As  I  said,  the  report  says  that  there
 is  a  reduction  im  the  price  index  from
 399°6  to  367°8.  But  I  am  sorry  to
 say  that  industrial  production  in  the
 country  has  failed  to  take  note  of
 the  other  price  system  in  ihe  country.
 We  know  very  well  that  it  has  been
 agitating  the  mind  of  the  country  at
 large  that  there  has  been  a  25  to  30
 per  cent  fall  in  the  prices  of  food-
 stuffs,  whereas  the  fall  in  the  price  of
 manufactureg  goods,  as_  indicated
 in  the  report  itself,  is  very  small—I
 may  say,  neglibile.  On  the  other
 hand,  we  feel  that  it  is  either  static—
 the  same  where  it  was—or  there  is
 a  slight  increase  of  2  per  cent.  There-

 fore,  the  industrial  production  that
 we  are  having  is  at  a  great  cost.
 Whereas  prices  of  foodstuffs  have
 gone  down  by  25  to  30  per  cent.,  the
 industrial  sector  has  failed  to  take

 note  of  this  difficulty  of  the  popula-
 tion,  and  therefore,  whatever  fall  in
 the  price  index  is  shown  by  this  report
 though  taken  apart  may  be  very  good,
 taken  in  the  context  of  the  country’s
 economy  is  not  heartening,  rather  it
 is  discouraging.

 Coming  to  the  industrial  policy  of
 the  Government  of  Ind?ta,  we  know
 that  the  first  policy  in  this  regard
 was  laid  down  in  1948,  and  it  was  but
 natural  that  this  country  was  cast  op
 the  pattern  of  a  mixed  economy.  We
 still  adhere  to  the  policy  that  this
 country  to  progress  industrially  will
 have  the  private  and  public  sectors
 side  by  side.  The  Five  Year  Plan  has
 given  due  consideration  anq  allotted
 a  certain  quota  to  be  invested  by  the
 private  sector.  If  we  go  through  the
 Progress  Report  of  the  Five  Year  Plan,
 we  find  that  out  of  Rs.  333  crores
 allotted  only  Rs.  96  crores  were  invest-
 ed  by  the  private  sector,  and  that  also
 with  all  possible  encouragement  given
 by  Government  in  the  form  of
 stoppage  of  labour  legislation.  Stil
 complaints  have  been  registered  in
 Chambers  of  Commerce,  federation
 meetings  and  at  other  places  that  in-
 dustrial  tribunals  are  coming  in  the
 way  of  employers  and  employees.  They
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 are  complaining  that  sufficient  en-
 couragement  is  not  being  given.
 With  all  this  encouragement  and  suffi-
 cient  fielqg  left  to  the  private  sector,
 it  is  most  discouraging  that  out  of
 Rs.  333  crores,  only  Rs.  96  crores  have

 *  been  invested.  Therefore,  we  natu-
 rally  feel  that  though  we  are  committed
 to  the  policy  of  a  mixed  economy  in
 which  the  private  sector  and  the  pub-
 lic  sector  will  go  side  by  side,  from
 what  we  have  seen  of  the  achieve-
 ments,  we  are  not  satisfied,  There-
 fore,  we  feel  that  there  is  a  case  for
 a  change  in  the  industrial  policy  of
 the  Government  enunciated  in  1948.

 Very  often  in  this  House,  the  ques-
 tion  of  foreign  capital  has  been  re-
 ferred  to  by  our  friends  in  the  Oppo-
 sition.  On  this  question,  it  has  been
 stateq  more  than  once  by  the  Com-
 merce  and  Industry  Minister,  and
 more  so  by  the  Prime  Minister,  that
 they  cannot  understand  what  is  the
 basis  of  the  demand  for  confiscation
 or  driving  out  of  foreign  capital  from
 this  country.  Only  the  other  day,
 our  Prime  Minister  said  that  not  even
 one  country  in  this  world  exists—be
 it  communist,  totalitarian,  sociatist  or
 eny  other  system  with  a  different  type
 of  economy—which  can  drive  out
 foreign  capital  from  its  soil.  I  per-
 sonally  feel  that  it  will  be  to  the  dis-
 credit  of  the  country  to  drive  out
 foreign  capital.  It  is  but  natural  for
 us,  for  a  country  with  a  backward  eco-
 nomy,  to  encourage  the  inflow  of
 foreign  capital,  surely  with  all  possi-
 ble  control  over  it.  We  do  not  allow
 foreign  capital  coming  into  this  coun-
 try  to  have  a  predomimance  over  our
 indigenous  capital  and  to  come  in  its
 way.  But  certainly  we  want  to  know
 whether  as  a  result  of  foreign  invest-
 ments  in  the  country,  any  huge  sums
 of  money  are  being  remitted  from  this
 country.  We  would  like  to  know
 whether  Government  have  told  these
 foreign  investors  that  they  should
 reinvest  a  part  of  their  profits  in  the
 country’s  economy.  Now  that  we  are
 entering  into  trade  with  Chima,  Hun-
 gary,  Poland,  East  Germany,  USSR,
 Czechoslovakia,  and  Bulgaria—and  we
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 are  expecting  a  steel  plant  also  from
 an  ‘Iron  curtain’  country-~I  hope  our
 friends  will  keep  their  mouths  shut
 and  will  not  henceforth  say  that  there
 should  be  confiscation  of  foreign  capi-
 tal,  because  it  will  go  against  their
 interests.

 Speaking  a  word  about  small-scale
 and  large-scale  industries,  a  large
 number  of  cut  motions  have  been
 tabled  on  this  subject.  Whereas  we
 neither  challenge  nor  disbelieve  the
 intentions  of  the  hon.  Minister  about
 encouragement  to  be  given  to  the
 cottage  industry,  let  us  see  what  hag
 practically  happened.  Up  to  1953,
 Rs.  50  lakhs  were  given,  In  1953-84,
 Rs.  584  lakhs  were  allotted  for  it  and
 in  1954-55  a  provision  of  Rs.  972  lakhs
 has  been  made  which  will  be  disbursed
 through  the  All  India  Khadi  and
 Village  Industries  Board,  the  Hand.
 loom  Board,  the  Handicrafts  Board
 ang  the  Small  Scaie  Industries  Board.
 We  appreciate  all  the  actions  taken
 by  the  Government  but  we  certainly
 would  like  to  know  what  has  been  the
 result  of  this  expenditure  with  regard
 to  unemployment  in  the  country.  We
 know  in  Japan  they  weave  the  thread
 if  their  nation’s  wealth  in  the  cottages
 and  still  they  are  competing  in  the
 world  market.  But,  in  India  with  all
 its  industrial  improvement,  large-
 scale  and  small-scale  we  cannot  solve
 our  unemployment  problem,  My
 argument  is  that  even  though
 the  intention  is  there  and  we
 profess  it  and  stand  by  it  there
 is  something  wrong  either  in  the
 approach  or  in  the  policy,—I  won't
 say  the  intention,—which  is  not  bear-
 ing  fruit  in  employing  a  large  number
 of  unemployed  in  this  country  in  the
 cottage  industries.  And,  I  can  quote
 Shri  Shriman  Narayan  Agarwal  when
 he  says  that  wherever  he  goes  he
 finds  the  cottage  industry  being  starv-
 ed.  We  find  that  an  Emporium  has
 been  opened  in  Delhi  and  that
 another  Emporium  has  also  been
 opened  in  Bombay.  But  let  us
 not  forget  the  actual  facts  by  what
 we  see  in  Delhi.  In  Delhi  people
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 revel  in  drink  and  they  are  clad  in
 silk.  In  one  word,  the  Delhi  culture
 is  drink  and  silk  culture  and  I  do  not
 think  it  is  a  measure  of  what  is  in
 the  country.  Let  us  not  measure  it
 by  what  we  see  in  Delhi  but  let  us  de-
 cide  it  by  what  we  see  outside.  We,
 therefore,  feel  that  there  is  a  case
 for  puiting  the  cottage  and  _  large-
 scale  industry  on  proper  footing.

 Shri  Achuthan  (Crangannur):  Mr.
 Chairman,  while  I  was  coming  into  the
 House,  Mr.  Bansal  was  referring  to
 second  rate  trade  delegations  and  coun-
 cils.  I  do  not  know  the  context  in
 which  he  was  referring  to  that.  But,
 it  was  unbecoming  of  a  Member  who
 was  himself  a  member  of  the  regular
 trade  delegations  to  an  important
 centre  in  Europe.  We  know  that
 Government  might  have  occasionally
 had  to  select  and  to  send  &  number
 of  delegations  to  different  parts  of
 the  world  and  as  such  as  much  care
 as  is  required  might  not  have  been
 bestowed  in  the  selection.  But  to
 say  that  might  have  its  own  implica-
 tions.  It  may  imply  that  there  was
 some  wire-pulling  and  Government
 was  not  as  carefu'  as  it  ought  to
 have  been.  According  to  me,  at  this
 stage,  when  we  are  expanding  and
 when  we  want  to  have  a  world  market
 and  industrial  and  commercial  expan-
 sion,  to  say  plainly  that  second-rafe
 people  are  included  in  delegations  and
 committees  is  not  fair,  That  is  by
 the  way.

 Shri  Bansal:  May  I  say  a  word  of
 explanation?  What  I  intendeg  to
 convey  was  that  Government  were  not
 attaching  adequate  importance  to
 those  conferences  which  were  being
 held  in  this  region  for  trade  promo-
 tion  with  the  result  that  the  delega-
 tions  were  not  well  chosen.

 Shri  Achuthan:  Coming  to  my  sub-
 ject,  Commerce  and  Industry,  in  an
 agricultural  country  like  India,  accord-
 ing  to  me,  commerce  and  industry
 play  a  ver  important  part  and  occupy
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 a  key  position,  According  to  tie
 Pianning  Commission,  economic  ex-
 perts,  Members  of  Parliament  and
 others,  industrialisation  is  the  need
 of  the  hour.  Moreover,  we  find  from
 statistics  also  in  calculating  the
 national  #ncome,  we  find  that  the
 income  from  commerce  and  industry
 taken  together  comes  to  about  20
 per  cent.—l5  to  20  per  cent.  So,  it
 has  got  its  own  advantages  and  im-
 portance.  Everybody  knows  that  the
 Second  Five  Year  Plan  attaches  more
 importance  to  industrialisation—tuo
 large-scale  and  small-scale  industries
 —to  see  that  our  unemployment  prob-
 lem  is  reduced  to  the  minimum  as
 far  as  possible.  (Interruption).
 Moreover,  we  understand  from  the  re-
 ports  that  during  last  year  there  was
 improvement  in  the  industrial  pro-
 duction.  It  has  got  its  own  causes.
 It  is  not  a  question  that  there  was
 not  sufficient  increase.  But,  I  would
 say,  compared  to  our  neighbouring
 countries,  we  were  in  a  far  better
 position.  The  second  cause  may  be
 our  financial  position  the  first  being
 stable  Government.  After  the  Korean
 War  and  the  Armistice  and  the  peace
 which  has  come  to  stay,  our  financial
 Position  #s  sound  and  stable.  We  can
 have  sufficient  assurance  for  further
 schemes.  Thirdly,  there  was  our
 satisfactory  balance  of  payment  posi-
 tion,  Moreover,  we  are  trying  to  have
 amity  and  co-operation  between  the
 public  sector  and  the  Somani-Kila-
 chand  sector—I  mean  the  private  sec-
 tor—so  that  all  these  have  to  be  taken
 together.  Apart  from  all  these  things,
 even  though  the  communist  party
 may,  in  season  and  out  of  season,
 criticise  the  Commonwealth  Mem-
 bership  and  the  policy  of  taking  finan-
 cia]  and  technical  assistance,  I  have
 to  say  that  it  has  played  its  due  part
 in  the  last  three  years  in  regarg  to
 financial  assistance,  in  bringing  forth
 the  necessary  industrial  development
 to  an  under-developed  country  like
 India,

 An  Hon,  Member:  What  sort  of
 assistance?
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 Shri  Achuthan:  Financial  assistan-
 ce,  technical  assistance,  capital  goods
 etc,

 Dr.  Rama  Rao:  What  capiial  goods?

 Shri  Achuthan:  Without  knowing
 these  things  you  need  not  say  any-
 thing.  Have  we  not  got  basic  ma-
 chines  and  goods  from  foreign  coun-
 tries?

 But  one  disturbing  factor  in  my
 ming  is  that  there  has  been  a  sudden
 fall  in  the  prices  of  agricultural  com-
 modities.  I  know  that  Government
 is  taking  adequate  steps  either  by
 purchasing  surplus  stocks  or  by  re-
 sorting  to  control  of  prices.  But
 unless  the  agriculturists  are  in  a
 position  to  have  more  _  purchasing
 power  to  employ  their  surpluses  in  our
 schemes  of  industrial  development
 either  in  the  private  sector  or  the
 public  sector—large-scale  or  small-
 scale—we  will  not  prcfit.  I  know  our
 Commerce  and  Industry  Minister  is
 also  aware  of  it  and  is  taking  steps.
 But  the  utmost  care  must  be  taken
 in  formulating  the  policies  in  this
 Ministry  in  regard  to  the  #mport  and
 export  of  goods.  It  plays  an  impor-
 tant  part.  If  there  is  a  slight  mistake
 or  slight  careleseness  or  want  cf
 foresight  it  will  tell  upon  our  people
 to  a  very  large  extent.  And,  we  are
 experiencing  them  already.

 There  is  the  role  of  the  private
 industry.  Consistant  with  our  socia-
 listic  pattern  of  society,  we  want  to
 give  full  scope  and  latitude  te  the
 private  sector.  There  is  nothing  to
 argue  out  in  it,  There  is  nothing  to
 fight  between  the  private  sector  and
 the  public  sector,  The  Government
 have  stated  it  more  than  once  in  all
 platforms,  in  this  House  and  outside
 also  that  the  private  sector  has  got
 its  own  part  to  play.  In  the  Second
 Five  Year  Plan,  according  to  me,
 there  will  be  their  due  share  to  be
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 fulfilled.  We  have  got  our  Industrial
 Finance  Corporation,  our  National
 Industrial  Development  Corporation,
 the  Industrial  Credit  and  Investment
 Corporation  etc.  all  these  for  financ-
 ing  them.  It  is  mainly  for  encourag-
 ing  the  private  sector  that  these
 bodies  have  been  established.  From
 the  pamphlet  you  will  see  that  these
 Corporations  will  give  even  equity
 capital  to  the  Somani-Kilachand  in
 dustries  and  more  money  to  invest,
 so  that  what  is  wanted  in  this  coun-
 try  is  rapid  industrialisation  and  there
 may  not  be  any  set-back  to  i#t  for  want
 of  capital.  I  think  that  in  the  Second
 Five  Year  Plan  the  Kilachandian
 sector  which  will  surely  benefit  will
 take  care  of  the  situation  and  deliver
 the  goods  that  is  expected  c.f  them.  I
 am  sure  it  will  be  so  before  the  Plan
 is  out.  According  to  me,  larfe-scale
 industries  alone  will  not  solve  the
 problem,  Unless  we  see  that  small-
 scale  anq'  village  industries  like  handi-
 crafts,  khadi,  handloom  etc.  are  well
 developed  throughout  our  country  and
 sufficient  financial  and  technical  assis-
 tance  is  given  to  them,  our  unemploy-
 ment  problem  is  not  going  to  be
 solved,  I  am  glad  that  the  Commerce
 and  Industry  Minister  is  also  alive

 to  the  situation.  I  have  gone  through
 the  amounts  given  to  the  States  and
 I  find  no  fault  with  the  Central  Gov-
 ernment.  There  can  be  no  charge
 against  the  Central  Government
 and  only  a  very  weak  charge
 against  the  State  Governments.  For
 example,  in  my  State  the  amount  is
 granted,  but  they  have  no  scheme  on
 hang  and  they  are  not  spending  the
 money.  So,  I  have  nothing  to  say
 in  regard  to  the  Central  Government.
 It  has  been  well-planned  and  _  the
 plang  are  working  well.  As  regards
 sale  of  khadi  handlooms  and  _handi-
 crafts,  the  position  is  improving  and
 really  the  Commerce  and  Industry
 Minister  deserves  credit.

 2  PM,

 There  was  much  talk  about  this
 foreign  capital  and  people  are  asking,
 “Is  there  any  place  for  foreign  cap



 ‘$181  ‘Demands  for  Grants

 tal?”  Everybody  knows  that  India
 is  an  under-developeg  country  without
 sufficient  capital  and  our  financial  re-
 sources  are  not  very  much.  Prac-
 tically  I  do  not  find  anything  wrong  in
 having  foreign  capital  coming  over
 here  and  aiding  to  the  prosperity  of
 the  country.  We  know  a  number  of
 basic  industries  are  coming  from  all
 blocks—Eastern  Bloc  and  Western
 Bloc.  So  also,  our  country  as  a  whole
 must  welcome  foreign  capital  and  we
 must  have  the  confidence  to  say  that
 if  they  come  over  here  and  establish
 industries,  they  will  not  be  the
 losers.

 Before  coming  to  my  State,  I  would
 like  to  say  something  about  the  coir
 industry.  The  Coir  Board  was  inau-
 gurated  last  August  and  I  attended
 the  last  meeting.  Excepting  for  a
 few  large-scale  manufacturing  con-
 cerns,  it  is  run  on  a  cottage  industry
 basis,  This  industry  has  to  be  orga-
 nised  on  a  co-operative  basis  and  for
 this  purpose,  money  has  to  be  ad-
 vanced  by  the  Centra]  Government  or
 the  State  Government  concerned.
 We  have  appointed  a  number  of  ad
 hoc  Committees  with  experts  to  study
 all  the  aspects  of  the  industry  as  a
 whole  and  suggest  measures  which
 can  be  put  into  practice.  For  the
 time  being,  we  are  going  to  open  a
 number  of  showrooms  in  Bombay,
 Calcutta  and  other  places,  But  my
 point  is  that  we  are  handicapped  by
 some  other  minor  factors  like  sales-
 tax.  We  should  see  that  as  far  as
 the  State  Government  is  concerned,
 sales-tax  is  not  collected.  There  is
 one  other  point.  For  the  time  being
 there  is  only  a  temporary  Chairman
 for  the  Board.  After  the  death  of

 the  previous  Chairman,  only  a  tem-
 porary  Chairman  was  appointed.  It

 is  very  necessary  that  a  permanent
 Chairman  should  be  appointed.

 Coming  to  my  State,  the  most  im-
 portant  problem  is  that  of  tapioca.
 Recently  after  decontivl,  a  good  num-
 ber  of  middleclass  persons  have  taken
 to  this  industry;  but,  prices  have
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 fallen  down  to  a  very  very  deplorable
 level.  I  do  not  know  how  the  indus-
 try  ¥s  going  to  survive  unless  the  Gov-
 ernment  of  India  comes  to  our  aid.
 Lakhs  of  people  are  depending  on
 this  industry  and  according  to  the
 statistics  collected  by  a  committee  ap-
 pointed  by  the  Travancore-Cochin
 Government,  iis  worth  per  year
 comes  to  Rs.  20  to  Rs.  25  crores,
 This  is  not  a  small  industry.  The
 Travancore-Cochin  Government  is

 going  to  constitute  a  Tapioca  Board
 to  study  this  problem  and  suggest
 measures  by  which  it  would  be  possi-
 ble  to  manufacture  so  many  products
 like  sago  starch  etc.  The  Central  Gov-
 ernment  must  come  to  our  aid  by
 giving  us  a  loan  or  grant  and  some
 foreign  markets  shoulg  also  be  found
 for  this  sago.  Moreover,  in  India  it-
 self,  the  Government  must  use  _  its
 good  offices  to  see  that  this  thing  is
 used  by  our  Textile  Mills.

 Another  problem  is  with  regard  to
 cashew-nuts.  It  is  high  time  that
 the  Government  consider  constituting
 a  Cashew-nut  Board,  like  the  Coir
 Board,  so  that.  the  problem  can  be
 studied  thoroughly  and  suitable
 measures  taken.  You  know  it  is  a
 very  serious  problem  and  we  are
 getting  more  than  5@  per  cent.  of
 raw  cashew-nuts  from  Africa.  It
 has  been  cornered  by  some  Bombay
 merchants.  Moreover,  fresh  planta-
 tions  quality  control,  labour,  wel-
 fare  etc.  cre  all  #mportant  factors  in
 this  matter.  So,  just  like  the  Coir
 Board,  there  should  also  be  a  Cashew-
 nut  Board.

 Mr.  Chairman:  I  have  rung  the
 bell  thrice.  The  record  has  been
 broken  for  today  so  far  as  ringing  the
 bell  is  concerned  in  the  hon,  Mem.
 ber’s  case,

 Shri  Achuthan:  I  have  got  only  one
 more  point  ang  that  is  about  copra.
 As  we  all  know,  this  is  a  serious
 problem  and  prices  have  been  falling.
 T  think  the  Commerce  and  Industry
 Ministry  must  be  very  careful  in  this
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 regard.  Unless  there  is  some  _  res-
 triclion  with  regard  to  the  import  of
 copra  from  Ceylon  and  by  raising  the
 import  duty  in  our  country,  I  think
 the  prices  will  fall  still  further  and
 not  only  the  State  Governments,
 but  also  the  Central  Government,  will
 suffer,  I  hope  proper  steps  will  be
 taken  to  remedy  all  these  defects.

 Shri  N.  BE.  Muniswamy  (Wandi-
 wash):  Sir,  along  with  the  other
 Members,  I  have  to  congratulate  the
 Commerce  and  Industry  Ministry  for
 the  achievements  so  far  made  with  its
 administrative  set-up.  I  have  to
 congratulate  the  Ministry  for  this
 reason  that  I  am  convinced  of  their
 aghievements;  but  the  thing  which
 concerns  me  is,  what  they  ought  to
 have  achieved  by  this  time  with  this
 set-up  and  not  what  they  have
 achieved.  The  country’s  progress  and
 its  prosperity  can  be  very  well  gaug-
 eq  by  the  import  and  export  business
 that  it  does.  I  should  say  that  with
 regarg  to  the  import  and  export  busi-
 ness,  they  have  been  following  very
 carefully  the  policy  as  regards  the
 removal  of  certain  restrictions,  there-
 by  improving  imports  and  also  ex-
 ports,  and  they  have  been  getting  a
 good  deal  of  sterling  balance  in  our
 favour.  To  that  extent  they  deserve
 our  congratulations.

 But,  I  wish  to  concentrate  my  atten-
 tion  only  with  regard  to  one  aspect
 and  that  is  about  the  leather  industry
 of  South  India.  The  leather  industry
 consists  of  four  or  five  sections;  I
 shall  deal  with  only  one  aspect  of  it;
 what  is  called  in  trade  ‘Country  tan-
 ning’  or  E.  I.  Kips  and  E,  I.  tanned
 skins,  We  are  all  aware  that  in
 South  India  there  are  five  hundred  to
 six  hundred  tanneries  which  deal
 with  this  fanning  process.  But  un-
 fortunately,  after  the  last  war,  and
 especially  in  the  last  two  or  three
 years  there  bas  been  a  steady  fall
 in  prices.  So  far  as  the  exports  of
 hides  and  skins.are  concerned,  I  find
 from  a  statement  which  is  with  me
 that  in  954-fhere  has  been  consider-
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 able  increase  as  compared  to  1948.
 The  export  of  tanned  hides  and  skins
 im  948  was  about  9,36l  tons,  but  it
 gradually  rose  up  to  18,187  tons  in
 ‘1954,  So  far  as  skins  are  concerned,
 I  find  that  there  has  been  an  increase
 from  5,240  tons  to  849  tons.  The
 foreign  exchange  that  we  earned,  from
 this  business  was  about  Rs.  3  crores
 to  Rs.  i4  crores.

 The  South  Indian  tanneries  have
 not  been  able  to  make  much  profit,
 because  the  export  trade  happens  to
 be  somewhat  of  an  unsteady  type.
 There  are  some  big  merchants  who
 purchase  the  tanned  hides  and  skins  and
 dressed  hides  ang  skins  from  the
 small  businessmen  and  they  export
 them  mostly  to  the  United  Kingdom
 and  America.  But  unfortunately
 these  dressed  skins  are  not  able  to
 fulfil  the  specifications  expected  by
 the  foreign  markets.  What  happens
 to  be  our  finished  product  happens  to
 be  the  raw  material  for  the  U.K.  and
 American  markets.  With  a  view  to
 seeing  that  these  small  tanners  get

 a  fair  and  reasonable  price  for  their
 labours,  we  should  see  that  there  #
 some  marketing  organisation  at
 London  and  Washington,  as  we  have
 in  the  case  of  our  textile  products.  If
 these  organisations  in  London  and
 America  purchase  the  dressed
 hides  and  skins  from  _  co-operative
 organisations  here  and  market  them
 at  reasonable  prices,  the  tanners  can
 be  assured  of  a  fair  price.  I  un-
 derstand  that  about  80  per  cent,  of
 the  500  tanneries  working  in  South
 India  have  already  been  wiped  out
 because  of  unsteady  prices  and  their
 business  has  gone  into  the  hands  of
 the  other  20  per  cent.  of  big  business,
 which  has  made  some  _  headway.
 These  small  businessmen  have  been
 ruined  because  of  their  not  getting
 proper  prices  in  other  countries.  I,
 therefore,  suggest  that  Government
 should  establish  some  _  co-operative
 marketing  organisation  in  London
 and  Washington,  which  should  obtain
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 the  specifications  and  standards  _  re-
 quired  in  the  foreign  markets,  so  that
 the  small  tanners  may  dress  the  skins
 accordingly.  Thereby  the  tanned  and
 dressed  hides  and  skins  will  be  in
 consonance  with  the  specifications  ex-
 pected  in  the  foreign  markets,  and
 Indian  tanners,  especially  the  small
 businessmen,  can  be  assured  of  a
 good  market  abroad.  The  hides  and
 skins  industry  is  a  good  foreign  ex-
 change  earner  and  I  know  that  not

 less  than  Rs.  25  crores  worth  of  tanned
 hides  and.  skins  are  being  exported.
 If  they  are  not  able  to  get  a  fair  price,
 the  small  business  has  to  close  down.
 These  businessmen  have  to  be  at  the
 mercy  of  the  big  dealers  in  Madras.

 I  am  sure  the  Commerce  and  In-
 dustry  Minister  is  aware  that  this
 was  one  of  the  flourshing  industries
 of  Madras  but  in  recent  years  the
 industry  has  received  a  set  back.  I
 would,  therefore,  suggest  the  estab-
 lishment  of  a  statutory  board  to
 contro]  the  prices  of  hides  800  skins,
 The  Board  will  see  ‘that  organisa-
 tions  are  set  up  im  big  cities  like
 Calcutta  where  hides  and  skins  are
 sold  at  a  fair  price.  At  present  the
 disparity  between  the  price  of  raw
 skin  and  finished  skin  is  very  great.
 Government  should  see  to  it  that  at
 least  a  good  part  of  it  goes  to  the
 small  tanner.  The  main  centre  of
 this  industry  in  South  India  is  the
 districts  of  North  Arcot,  South  Arcot,
 Salem  and  Chengleput.  Government
 should  establish  a  training  schoo}  in
 this  area,  so  that  the  tanners  may
 be  taught  improved  methods  of  pro-
 cessing,  Scholarships  in  tanning
 should  also  be  instituted,  so  that  the
 tanners  may  go  to  other  countries

 and  study  the  advanced  processes
 in  tanning.  Again,  the  venue  of  the
 auctions  which  are  at  present  held
 in  London  should  be  shifted  to  India.
 This  will  ensure  a  fai  price  for  the
 Indian  tanners,

 I  find  that  panels  and  development
 councils  have  been  established  for
 many  industries,  but  so  far  as  this
 industry  is  concerned,  up  till  now
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 not  even  an  enquiry  committee  has
 been  appointed  with  a  view  to  seeing
 why  this  busihess  is  not  able  to
 thrive.  It  is  therefore  time  that  a
 enquiry  committee  is  appointed  to  go
 into  the  problems  which  confront
 this  vital  industry.  In  the  mean-
 while,  the  hon.  Minister  should—as
 he  assured  us  in  953  or  954—set
 up  a  Board  to  see  that  the  leather
 industry  gets  a  fair  deal.  Govern-
 ment  have  started—I  am  _  speaking
 subject  to  correciion—four  or  five
 Regional  Institutes  of  Technology  for
 small  scale  industries.  I  would  urge
 upon  the  Minister  to  start  at  least
 one  technological  institute  for  the
 tanning  industry  in  South  India,
 which  shoul  preferably  be  located  in
 North  Arcot  or  South  Arcot,  which
 has  20  scientific  or  industrial  ins-
 titute.

 Along  with  the  tanning  industry,
 the  ancillary  and  auxiliary  industries
 should  also  receive  encouragement.
 I  would  therefore  suggest  the  starting

 of  a  wool  processing  factory  near  about
 Walajaho  Town  in  North  Arcot  be-
 cause  there  are  about  three  hundred
 tor  four  hundred  tanneries  in  that
 area.  This  will  provide  employment
 for  about  ten  thousand  persons.  I
 understand  that  there  was  a  proposal

 to  start  a  wool  processing  factory  in
 South  Arcot,  but  it  was  shelved.  i
 would  request  the  hon,  Minister  09
 reopen  this  question  and_  establish
 the  factory.

 So  far  as  the  encouragement  of
 cottage  industry  is  concerned,  I  was
 told  that  recently  they  have  introduc-
 ed  an  Ambar  Charka.  The  Ambar
 Charka  seems  to  be  of  a_  different
 type.  A  wheel  is  attached  to  the
 handloom  and  it  draws  threads  with
 evenness  as  well  as  durability.  If  the
 Ambar  Charka  is  introduced,  to  some
 extent  it  may  work  havoc  with  re-
 gard  to  the  khadi  industry  and  khadi
 production,  but  in  spite  of  that,  I
 assure  this  House  that  if  the  Ambar
 Charka,  which  has  been  recently  in-
 troduceq  in  Orissa,  is  introduced
 throughout  India,  it  will  certainly,
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 though  to  some  extent  displace  the
 present  khadi  industry,  supplement
 the  mill  industry  and  be  in  conso-
 nance  with  it,  for  this  reason  that
 whatever  thread  ¥  produced  out  of
 it,  it  is  on  equal  footing  with  the  mill
 thread  so  far  as  evenness  and  durabi-
 lity  go.  I  hope  the  Ministry  will  take
 steps  to  introduce  this  all  over  the
 country.

 Shri  Damotara  Menon  (Kozhi-
 kode):  This  morning,  Shri  V.  V.  Giri,
 who  opened  the  debate,  spoke  of  the
 industrial  policy  of  the  Goverament
 and  of  the  socialistic  pattern  of  socie-
 ty  which  is  now  the  aim  of  the  Gov-
 ernment.  He  also  spoke  of  the  pri-
 vate  sector  and  the  public  sector  of
 our  economy.  I  do  not  want  to  go
 irtc  the  question  of  public  sector  and
 private  sector  im  our  industry,  but  '
 would  say  a  few  words  on  our  trade
 as  to  whether  it  is  not  time  for  us,
 in  view  of  our  declared  policy  of
 having  a  sccialistic  pattern  of  society,
 to  think  of  having  a  big  sector  of  cur
 trade  nationalised.  I  have  always
 been  of  the  view  that  our  foreign
 trade  must  be  nationalised.  There
 was  a  committee  appointed  in  1952-53
 which  submitted  its  report.  The  re-
 commendations  of  that  committee
 have  not  been  implemented  so  far.

 That  committee  itself  had  its  delibe-
 rations  at  a  time  when  the  Govern-
 ment  had  not  declared  its  aim  as  the
 creation  of  a  socialistic  pattern  of
 society.  Now,  I  think  if  a  committee
 is  appointed  to  go  into  the  question
 of  foreign  trade  and  the  possibility
 of  nationalising  foreign  trade,  we

 would  have  a  recommendation  which
 will  be  wider  in  its  scope.  There  is
 a  short  paragraph  in  the  Report  of
 the  Commerce  anq  Jadustry  Ministry
 about  State  trading.  In  that  it  is
 said  that  there  is  no  more  any  neces-
 sity  to  nationalise  or  have  a  corpo-
 ration  for  foreign  trade  in  respect  of
 the  handloom  industry,  because  tne
 Handloom  Board  is  undertaking  that
 work..  Government  say  that  they  sre
 considering  the  adversability  of  having
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 9  State-owned  corporation  in  respect
 of  small-scale  and  cottage  industries
 and  their  trade  abroad.  I  am  sorry
 to  point  out  that  this  matter,  which
 has  been  before  the  Government  for
 the  last  two  years,  has  not  yet  mate-
 rialised.  It  is  not  enough  for  us  to
 confine  our  attention  to  *hese  small
 items  of  our  foreign  trade,  I  mean
 the  small-scale  and  cottage  industrres
 or  even  handloom  industry.  We  must
 expand  the  scope  of  Government  ccn-
 trol  in  respect  of  other  items  oi  our
 foreign  trade,  and  there  are  many
 which  should,  if  undertaken  by  Gov-
 ernment,  bring  a  lot  of  income  to  the
 State.  I  find  that  the  products  of
 our  plantation  industry  and  jute  and
 other  items  of  our  foreign  trade,  are
 mostly  in  fore#gn  hands.  There  is
 ro  harm—I  am  speaking  of  ‘oreign
 trade  in  the  case  of  some  of  the  prc-
 ducts  of  the  plantation  industry,
 which  are  mostly  in  foreign  hands
 in  our  trying  to  nationalise  it.  Simce
 ve  are  having  the  public  sector  and
 the  private  sector  in  industry,  it  is
 time  that  we  think  of  the  public  sec-
 tor  and  the  private  sector  in  tred2

 also.  To  begin  with,  let  us  have  a
 public  sector  in  the  foreign  trade,  I
 hope  the  hon.  Commerce  Minister
 will  give  this  matter  his  sympathetic
 sonsideration.

 I  wish  to  say  a  few  werds  about
 small-scale  and  cottage  industries.  I
 do  not  endorse  the  view  expressed  by
 an  hon.  Member  over  here  that  noth-
 ing  has  been  done  so  far  in  the
 matter  of  handloom  industry.  I  find
 from  the  Report  and  I  also  find  from
 experience  in  my  own  district  that

 a  good  deal  has  been  done  by  the
 Government  in  the  matter  of  en-
 couragement  to  the  handloom  industry
 and  I  congratulate  the  hon.  Minister
 for  that.  There  was  a  view  expres-
 sed  here  by  some  hon.  Member  that
 the  concessions  now  given  by  way  of
 rebate  and  also  freight  reduction
 should  go  not  only  to  co-operative
 societies  but  also  to  private  indivi-
 duals.
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 Shri  A,  M.  Thomas  (Ernakulam):
 That  is  extended  now.

 Shri  Damodara  Menon:  I  have  no
 objection.  I  think  this  extension
 may  be  given  to  ordinary  weavers
 also,  but  I  have  strong  views  in  this
 matters  that  so  far  as  possible,  we
 must  encourage  co-operative  enter-
 prise  ang  co-operative  functioning  of
 all  these  handloom  weavers.  I,  is
 good  for  them  and  also  for  the  eco-
 nomy  of  the  country  if  by  way  of  show-
 ing  some  concessions  to  co-operative
 societies,  we  bring  all  the  weavers
 into  co-operative  societies.  That
 step  is  welcome  also  from  the  aspect
 of  the  wider  interest  of  the  nation.
 Not  only  in  respect  of  the  handloom
 industry  but  also  in  respect  of  cther
 small-scale  and  cottage  industries,  it
 should  be  our  endeavour  to  see  that
 they  function  on  the  basis  of  co-
 operative  societies.

 I  am  also  glag  that  a  lot  has  been
 done  by  the  Khadi  Board,  and  as  a
 result  of  their  work,  more  khadi  has
 been  produced.  I  was  amused  to
 read  in  the  Report  of  the  Commerce
 and  Industry  Ministry  on  cottage
 industry—I  am  referring  to  page  33;
 the  hon.  Minister  has  a  copy  of  it
 ang  I  would  request  him  to  refer  to
 it—a  sentence  like  this.  I  am  sure
 {t  is  a  mistake,  but  #  is  rather  amus-
 ing  to  read  it.

 “This,  it  may  be  presumed,
 will  make  substantial  additions
 in  the  number  of  sinners......  id

 Shri  A,  M,  Thomas.  That  is  spin-
 ners

 Shri  Damodara  Menon:  I  hope  the
 Commerce  and  Industry  Ministry  do
 uot  consider  spinners  as  sinners,  In
 any  case,  it  may  not  be  a  deliberate
 mistake,  but,  I  mention  it  because  it
 was  amusing  to  read.  I  do  not  know
 whether  the  number  of  sitners  has
 alsu  increased.  Any  way,  it  is  not
 our  concern

 Some  of  the  suggestisns  made  by
 the  Khadi  Board  are  good,  especially
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 the  suggestion  that  spinniig  must  be
 introduced  in  jails.  I  hope  this  will
 receive  the  attention  of  Government.

 One  of  the  most  important  aspects
 of  small-scale  and  cottage  industries
 is  that  of  solving  our  unemployment
 problem,  When  we  view  this  prob-
 Jem  from  that  aspect,  I  would  re-
 quest  the  Minister  to  consider  whe-
 ther  it  is  not  necessary  for  us  to
 see  that  small-scale  industries  and
 cottage  industries  are  started  in
 places)  where  the  unemployment
 problem  is  acute—I  am  referring  to
 Malabar  and  the  West  Coast.  So
 far  as  Malabar  is  concerned,  very
 little  has  been  done.

 Shri  A.  M.  Thomas:  Travancore
 Cochin  State  also,

 Shri  Damodara  Menon:  Yes.  Very
 little  has  been  done  in  respect  of.
 cottage  industries  though  in  Malabar
 the  density  of  population  is  very

 high  and  the  pressure  on  land  is  also
 unbearable.  There  is  also  the  neces-
 sity  of  relieving  some  of  the  pressure
 hy  introducing  a  number  of  cottage
 industries  there,  In  this  covnection  I
 wuld  like  to  mention  here  that  there
 35  seope  for  a  great  deal  of  expan-
 sion  of  the  cottage  industry  of  mats
 that  are  made  in  the  coasts.  These
 mats  are  used  for  packing  also.
 There  is  also  scope  for  increasing  the
 production  of  umbrella  handles
 which  is  also  a  cottage  industry.  1
 can  say  about  jeveral  other  things
 and  if  the  Director  who  is  now  ap-
 pointed  at  Madura  to  Icok  into  these
 thrrgs,  would  conduct  a  survey  in
 that  area,  I  am  sure  several  new  in-
 dustries  can  be  starteg  there.

 Tv  want  to  make  special  mention  of
 ore  industry  and  ‘hat  is  the  manu-
 facture  of  countre  craft  ai  Bepur.
 Bepur  is  an  ancies*  vort  and  that  has
 been  neglected  now.  Country  craft
 making  is  an  ancient  industry  and  a
 number  of  craftsmen  are  employed
 tnere.  But,  now  that  industrv  is
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 more  or  less  dead.  I  hope  it  will  be
 possible  for  the  Minister  to  enquire
 into  the  State  of  that  industry  and
 see  that  if  is  revived  so  that  a  num-
 ber  of  craftsmen  who  are  there  even
 now  can  continue  their  job.

 I  do  not  want  to  take  much
 time  of  the  House  but  I  would  like
 to  add  a  word  or  two  to  what  has  al-
 ready  been  stated  by  my  hon,  friend
 Shri  Achuthan  about  the  export  of
 prawns  from  Malabar  and  Travan-
 core-Cochin.

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Kanungo):  Eat
 More  prawns,

 Shri  K.  K.  Basu:  Let  us  be  enter.
 tained  first.

 Shri  Damodara  Menon:  The  diffi-
 culty  is  that  in  North  India  and  some
 other  parts  of  India  people  do  not
 eat  prawns  in  sufficient  quantities,
 If  the  hon.  Minister  would......

 Shri  Mezgimad  Saha  (Calcutta
 North-West):  Does  it  suit  all?

 Shri  Damodara  Menon:  It  does  suit
 my  stomach.  I  do  not  know  about
 other  hon.  friends.  I  find  prawns  to
 be  very  delicious.

 Anyway,  prawns  was  exported  to
 Burma  for  a  long  time.  Burma  has
 been  our  chief  customer  ang  today,
 as  has  been  pointed  out  here  there
 are  restrictions  on  the  import  of
 prawns  in  Burma  and  as  a  result  of
 that  a  number  of  merchants  are  suffer-
 ing  in  Travancore-Cochin  State  and
 Malabar.  I  hope  it  will  be  possible
 for  the  Government  to  carry  on  ne-
 gotiations  with  the  Government  of
 Burma  and  see  that  this  restriction
 is  lifted,

 Finally  I  would  say  a  word  about
 the  Coir  Board  that  has  been  func-
 tioning  for  some  time.  I  must  say
 that  there  has  been  a  lot  of  complaint
 im  Malabar  that  the  representation  of
 Malabar  District  on  the  Coir  Board  is
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 inadequate.  I  do  not  know  whether
 there  is  yet  time  to  remedy  the  mis-
 take,  but,  when  opportunities  come,
 I  hope  the  hon.  Minister  will  see
 that  more  Members  from  Malabar
 are  put  on  the  Coir  Board  because
 Malabar  also  is  a  coir  producing  part
 of  India.

 Dr.  Lanka  Sundaram:  Sir,  I  am
 glad  my  hon.  friend  the  Minister  has
 been  in  charge  of  this  debate  on  the
 Demands  for  Grants  in  respect  of  the
 Ministry  of  Commerce  and  Industry,
 with  the  result,  I  do  sincerely  trust
 that  the  ennui,  lassitude,  confusion,
 and  the  lack  of  work  or  _  progress
 which  my  hon.  friend  Shri  Bansal
 has  referred  to  earlier  as  having
 characterised  this  Ministry  for  the
 past  few  months,  will  no  longer  be
 there.  I  do  hope,  Sir,  agai,  that
 this  controversy  of  the  sectors  to
 which  I  had  made  a  reference  with
 reference  to  the  Demands  for  Grants
 for  the  Production  Ministry  will  not
 be  revived  again,  for  the  rea8én  that
 the  greatest  amount  of  damage  has
 been  done  to  the  credit  of  this  country,
 particularly  as  a  result  of  lack  of  what
 you  call  conclusive  evidence  as  to
 the  manner  in  which  our  industrial

 and  commercial  policy  is  being  shaped
 or  is  being  sought  to  be  shaped.
 Shri  G.  0.  Somani  made  a  reference
 to  the  lack  of  decision  with  reference
 to  the  steel  question  in  the  private
 sectbr,  and  I  do  hope  that  at  the
 eng  of  the  debate  when  the  Minister
 intervenes—perhaps  tomorrow—he
 will  make  a  categorical  statement
 giving  the  final  decisions  of  the  Gov-
 ernment  on  this  very  important  ques-
 tion.

 I  am  sorry  my  friend  Shri  my  T.
 Krishnamachari  is  not  here  at  the
 moment,  but  I  would  like  to  draw
 the  attention  of  the  House  to  what
 might  eventually  develop  into  another
 controversy  of  equal  significance  to
 the  controversy  relating  to  the  public
 ang  private  sectors  which  has  rocked
 this  country  for  the  past  few  months
 The  other  day  Shri  T.  T.  Krishna-
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 machari  was  in  Jaipur  and  made  a
 reference  to  the  Finance  Corporation
 of  Rajasthan.  In  fact  he  was  inau-
 gurating  the  Corporation  there,  and
 he  said—I  am  sure  I  am  not  making
 any  violence  to  the  statement  as  ap-
 peared  in  the  papers—that  the  taxa-
 tion  policy  of  the  Government  of
 {India  iis  responsible  fpr  the  non-
 development  of  industry  in  this  coun-
 try.  That  will  be  a  fair  summary  of
 what  he  said,  because  I  do  not  want
 to  quote  the  whole  speech.  In  other
 words,  he  foung  fault  with  the  tax
 struciure  of  this  land,  and  I  hope,
 Mr.  Chairman,  that  the  hon,  Minis-
 ter  will  not  start  another  controversy
 of  equal  measure  to  the  one  we  had
 seen  earlier  in  this  land  during  the
 past  few  months.  I  am  saying  this,
 because,  if  there  are  any,  whrt  you
 call,  differences  of  opinion  between
 one  Ministry  and  another  Ministry,
 they  must  be  sorted  out  in  the  Cabi-
 net  and  not  heralded  or  paraded  in
 Public,  for  the  reason  that  a  state-
 ment  made  by  a  _  Cabinet  Minister
 touching  the  activities  or  policy  of
 another  Ministry  is  bound......

 Shri  Meghnad  Saha:  Principle  of
 co-existence.

 Dr.  Lanka  Sundaram:  But  the  prin-
 ciple  of  co-existence  must  depend  or
 existence.  Here  is  a  question  of  con-
 tradiction.

 Sardar  Hukam  Singh  (Kapurthala—
 Bhatinda):  Principle  of  non-interfe-
 rence  also.

 Shri  Mohiuddin  (Hyderabad  City):
 The  hon,  Member  has  given  only  the
 summary  of  what  the  Minister  sala.
 Will  he  k'mdiy  quote  the  full  sentence?

 Dr.  Lanka  Sundaram:  It  appearea
 in  the  papers  a  few  days  ago.  my
 hon,  friend’s  memory  will  be  fresh  on
 that.  I  have  got  so  many  things  to
 say.  [  am  only  trying  to  draw  the
 attention  of  the  House  to  the  likeli-
 heod  of  another  controversy  arising
 about  the  taxation  policy.  It  may  be
 said  that  the  Finance  Ministry  is
 sought  to  be  criticised  by  the  Com-
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 merce  and  Industry  Minister  at  Jaipur
 the  other  day  while  inaugurating  tne
 Rajasthan  Finance  Corporation,

 Having  said  this,  I  would  like  to
 make  one  or  two  particular  observa-
 tions  on  the  report  of  the  activities  of
 the  Ministry.  I  wish  this  report  gave
 us  a  sort  of  a  balance-sheet  or  a  sort
 of  audit  performance,  so  to  speak,  of
 the  manner  in  which  the  Ministry  has
 fostered  the  sector  of  industry  and
 commerce  in  this  country  with  which
 it  is  entrusted,  in  the  sense,  the
 manner  in  which  the  planning  for
 private  sector  has  been  carried  out,
 the  finance  made  available  for  the
 planning  of  private  sector  in  the  past
 twelve  months  for  example,  the  prog-
 ress  made,  the  results  achieved  and
 the  actual  quantum  of  additional  pro-
 duction  which  has  been  brought  about
 by  the  activities  of  the  Ministry.  I
 do  hope  that  at  least  in  the  coming
 years  the  Ministry  would  try  to  assess
 and  tabulate  information  of  this
 character  without  which  it  is  rather
 difficult  to  assess  the  working  of  the
 Ministry  in  terms  of  the  report
 presented  to  us  so  far.

 I  had  said  some  more  than  two  and
 a  half  years  ago  in  this  House,  while
 opening  the  debate  on  the  report  of
 the  Planning  Commission,  that  the
 Private  sector  is  the  Achilles’  heel  of
 the  First  Plan.  Only  targets  have
 peen  laid  down  but  no.hing  has  been
 done  towards  enabling  the  country  to
 reach  those  targets.  If  the  policy  is
 to  abolish  the  private  sector  comp.e-
 tely,  I  am  with  it.  Since  that  was  not
 supposed  to  be  the  case—even  as  the
 Prime  Minister  said  two  days  ago  in
 this  House  while  replying  to  the  de-
 bate  on  the  Constitution  Amendment
 Bill—and  because  the  private  sector
 is  existing,  what  is  exactly  the
 manner  in  which  the  Ministry  is
 fostering  ‘t,  or  looking  after  its  inte-
 rests?  I  would  go  a  step  further  ana
 say:  has  the  Ministry  been  in  a  posi-
 tion  to  lift  the  crisis  of  confidence  in
 the  private  sector?  That  is  a  matter  of
 a  great  importance  to  this  country,  if
 I  am  not  mistaken.  I  regret  to  say
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 that  this  House  has  no  information  as
 to  the  manner  in  which  the  Ministry
 has  actively  assisted,  in  a  manner
 which  is  capable  of  measurement  for
 demonsiration  to  the  country  ang  to
 the  outside  world,  the  private  sector,
 the  extent  to  which  it  is  fostered  and
 protected.  I  do  hope  the  Minister
 would  have  something  to  say  on  this
 matier.

 Since  the  private  sector  was  the
 Achilles’  heel  of  the  Frst  Five  Year
 Plan,  the  crisis  of  confidence,  which  I
 Tepeat  again  was  in  evidence  for  the
 past  two  years,  will  repeat  in  the
 Second  Five  Year  Plan  unless  it  makes
 adequate  provision  not  only  for  targets
 but  for  the  manner  in  which  those
 targets  are  to  be  reached.  Otherwise
 there  #  no  need  for  shouting  from
 house-tops  that  the  Plan  will  have
 5,600  crores  and  so  on.  What  does  it
 mean?  It  means  mere  _  statements
 which  have  no  substance  at  all  behind
 it.

 A  number  of  claims  has  been  made
 in  this  report  about  the  manner  in
 which  the  trade  of  this  country  has
 been  fostered,  both  import  and  ex-
 port.  I  do  not  have  the  time  to  go
 into  the  aciual  details  of  each  indi-
 vidual  country  with  which  we  are
 trading,  or  of  each  individual  commo-
 dity  im  which  our  trade  is  done,  both
 import  and  export,  But,  I  would  like
 to  put  a  few  questions  to  the  Minis-
 ter  and  I  hope  he  will  be  able  to  cla-
 rify  them  when  the  time  comes  to-
 morrow  morning  while  replying  to
 the  debate.  Today  the  basic  trade
 treaty  of  India  is  the  Indo-British
 Trade  Treaty  of  1936,  We  are  still
 working  in  that  framework  of  1936.
 The  House  will  remember  that  on  a
 number  of  occasions  I  had  adverted
 to  the  question  of  the  operation  of  the
 Imperial  Preference.  You  woul!  also
 recall,  Sir,  I  got  an  assurance  from
 the  hon.  Minister  that  an  enquiry
 would  be  ordered.  An  enquiry  was
 ordered  into  the  operation  of  the
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 Imperial  Preference  and  a  report  was
 obtained.  The  report  was  submitted
 to  the  Government,  if  I  am  not  mis-
 taken,  more  than  one  and  a  half  years
 ago.  He  said  that  after  examining
 the  report,  he  would  make  it  available
 to  this  House.  I  repeat  fhe  demand
 I  made  earlier  a  year  and  a  half  ago
 that  this  House  is  entitled  to  get

 the  report  of  the  expert  enquiry  com-
 mittee  which  had  been  instituted  in
 response  to  a  number  of  demands
 made  in  this  House  during  the  past
 three  years  to  find  out  whether  Im-
 perial  Preference  is  operating  to  our
 benefit  or  is  not  cperating  to  our
 benefit.  I  think  this  is  a  very  im-
 portant  question  to  which  this  House
 should  address  itself  in  this  debate.
 Otherwise,  it  will  not  be  possible  for
 us  to  know  as  to  the  manner  in
 which  additional,  further  and  subse-
 quent  obligations  were  taken,  for  ex-
 ample,  GATT.  In  fact,  I  am  quite  sure
 that  the  House  will  have  an  opportu-
 nity,  as  I  am  given  to  understand,  that
 it  can  not  only  discuss  the  GATT  but
 the  Imperial  Preference  also  in  a  fuli-
 dress  debate.  But  in  this  debate  this
 point  has  got  to  be  answered  and  the
 report  made  available  to  the  House  by
 the  Ministry  so  that  the  claims  made
 in  this  annual  report  that  everything
 has  been  done  to  foster  India’s  ex-
 ternal  trade—both  import  and  export
 —are  justified  or  substantiated.

 Having  said  this,  because  I  know
 that  I  will  not  have  much  time  to  deal
 with  the  multitude  of  questions  en-
 trusteq  to  the  care  of  the  Ministry,  4
 would  straightway  go  to  the  problem
 of  tea.  Here  is  a  statement  made  by
 Sir  John  Kotelawala,  the  Prime
 Minister  of  Ceylon  at  the  time  of  the
 Commonwealth  Prime  Minister’s  Con-
 ference  in  London  in  February  this
 year.  He  said  that  the  British  tea
 prices  were  ‘damn  _  ridiculous’.  I
 am  sorry  for  the  word;  I  hope  the
 House  will  aceept  my  apology  for
 using  it  by  quoting  it.  which,  you,  in
 your  discretion,  Mr,  Chairman,  woula
 not  permit  me  to  use  in  this  debate—
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 the  point  being  the  unconscionably
 high  price  charged  for  Indian  and
 Ceylon  tea  in  the  London  market  and
 the  manner  im  which  India  is  deprived
 of  its  legitimate  lawful  profits.  I
 have  worked  out  the  figures  here
 showing  the  behaviour  of  tea  prices.
 I  will  only  give  two  samples  for  the
 sake  of  argument.  In  January  1954,
 the  tea  auction  prices  at  Calcutta  was
 Rs.  2-5-U;  in  Cochin  it  was  Rs,  2-9-6
 and  in  London  #  was  Rs.  4-l-l,  Ih
 June  last  year,  at  Calcutta,  it  was
 Rs,  2-9-10;  at  Cochin  Rs.  2-7-  and
 at  London  Rs.  5-8-0.  This  is  per  Ib.
 Where  ig  thig  margin  going?  The
 margin  is  going  into  the  coffers  of
 the  monopoly  fea  industry  which  is
 predominantly  controlled  by  the
 British.  ’

 Here  at  page  59,  there  ‘is  a  very
 amusing  statement  made  by  the  Minis-
 try:—

 “A  Committee  was  set  up  dur-
 ang  95l  to  consider  the  question
 of  gradual:y  shifting  tea  auctions
 from  London  to  India  in  order  to
 ensure  that,  within  a  reasonable
 time,  the  bulk  of  the  Indian  tea
 crop  is  auctioned  in  the  coun-
 try.  The  Committee  has  complet-
 ed  its  enquiry  and  has  submitted
 its  report.”

 You  will  see  that  the  Committee  was
 appointed  in  95i.  It  submitted  its
 report.  I  would  like  to  Know  from

 ‘the  hon,  Minister  when  the  reporf
 ‘will  be  published  and  what  action
 Government  will  take  to  ensure  that
 the  tea  auctions  are  removed  back  to
 Calcutta.  This  is  a  very  important
 question  because  from  the  report  it-
 self—from  the  figures  given  at  page  2
 of  the  report—it  is  evident  that  the
 Quantum  of  tea  exports  have  declined
 by  about  5l  miXion  tons  last  year.

 I  now  come  to  the  cut  motion  which
 ‘you  were  good  enough  to  permit  me
 to  move  the  other  day  about  the  very
 extra-ordinary  business  of  Rauwolfia
 serpentina.  _Here  is  a  letter  and  [
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 crave  your  indulgence  to  read  it.  It
 is  from  the  Deputy  Secretary  of  the
 Cabinet  Secretariat,  New  Delhi.  It

 ¥s  addressed  to  the  Delhi  Chamber  of
 Commerce.  I  crave  the  indulgence  of
 the  House  to  quote  small  excerpts—
 the  original  is  here;  it  is  a  public
 document  and  I  shall  lay  it  on  the
 Table  if  necessary.  It  is  written  on
 5th  March.  It  reads:

 “The  whole  question  regarding
 the  circulation  of  objectionable
 picture  post-cards  by  the  German
 affiliate  of  CIBA  Ltd.  was  dis-

 cussed  with  the  Company  and  the
 German  Embassy,  soon  after  it
 came  to  the  notice  of  the  Gov-
 ernment  of  India.  The  Company
 have  explained  that  the  circula-
 tion  of  these  picture  post-cards
 was  not  a  deliberate  attempt  on
 the  part  of  their  German  affiliate
 to  lower  the  prestige  of  India  or
 to  bring  into  disrepute  the  Indian
 medical  profession.  They  have,
 however,  stopped  all  further  mail-
 ings  of  these  post-cards  ang!  have
 also  offered  their  regrets  for  having
 unwittingly  given  entirely  uninten-
 tional  offence  to  the  In@ian  medi-
 cal  profession  and  to  Indian  sen-
 timents,  The  Government  have,
 on  consideration  of  their  exp!a-
 nation,  decided  to  treat  the  matter
 as  closed.”

 Then  this  letter  goes  on  to  make  an
 amusing  statement,

 I  am  quoting  again:

 “The  post-cards  were  meant  for
 circulation  0  the  German  med¥-
 cal  profession  only  and  not  out-
 side  the  country.  It  appears  that
 some  of  them  found  their  way  to
 India......  a

 I  cannot  understand  how  this  question
 which  has  injured  our  national  senti-
 ments,  honour  and  self-respect  could
 be  disposed  of  in  this  manner,  If
 would  also  ask  the  hon,  Minister  par-
 ticularly,  because  I  am  unable  to
 ynderstand  the  sequence  of  it,  as  to
 why  this  Press  Note  was  issued  by
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 the  Government  of  India,  Ministry  of
 Commerce  and  Industry,  Export
 Trade  Control  Policy—Public  Notice,
 dated  December  l6th.  It  says:

 “Several  representations  have
 been  made  to  the  Government
 that  consequent  upon  the  ban  on
 export  of  Rauwolfia  serpentina
 and  other  species  of  Rauwolfia
 there  has  been  accumulation  of
 these  roots  in  the  country  and
 Government  should  therefore
 relax  the  ban  on  exports.”
 It  wanted  the  stockists  of  this  par-

 ticular  raw  material  to  inform  the
 Government  about  the  quantity  of  the
 stocks  so  that  they  can  decide  on  the
 policy  whether  to  permit  export  or  not.
 I  think  this  is  a  matter  in  which  a
 total  ban  on  export  is  completely
 justified.  I  would  go  a  step  further
 and  ask  after  having  been  through
 this  mire—I  think  most  hon.  Members
 know  and  most  of  the  picture  post-
 cards  are  here—how  could  we  !egi-

 timately  do  this?  I  would  even  sug-
 gest  not  only  stopping  of  exports  but
 ask  them  to  start  a  factory  in  India
 for  the  manufacture  of  the  necessary
 drugs  which  are  likely  to  be  produced
 from  this  raw  material.  I  quoteg’  the
 extract  from  the  letter  of  the  Cabinet
 Secretariat  only  to  show  that  simply
 because  they  said  those  cards  were
 intended  for  circulation  in  Germany
 and  not  outside,  the  decision  has  been
 taken  to  drop  the  matter.  That  is  a
 supercilious  attitude,  not  in  confor-
 mity  wich  the  self-respect  of  this  coun-
 try.

 श्री  एस०  सी०  सिंघल  (जिला  अलीगढ़:
 सभापति  जी,  में  अलीगढ़  से  चुन  कर  आया

 हूं  ।  में  अपना  कर्तव्य  समझता  हूं  कि  अलीगढ़
 के  लोगों  के  दुखों  को  आप  के  सामने  रखूं
 अलीगढ़  में  लाक  और  मैटल  इन्डस्ट्री  बहुत
 दिनों  से  चल  रही  है।  उस  के  सही  आंकड़े
 तो  मेरे  पास  नहीं  हैं  लेकिन  कहा  जाता  है  कि
 उस  में  ५०,०००  झ्रादमी  काम  कर  रहे  हैं  ।
 यह  उद्योग  देहात  में  भी  हें  और  शहर  में  भी  है  ।
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 देहात  के  लोग  तालें  और  धातु  के  दूसरे  सामान
 बना  कर  शहर  में  लाते  हें  और  बेच  जाते  हैं
 लेकिन  अफसोस  की  बात  है  कि तीन  चार  साल
 से  इस  रोजगार  में  बहुत  गिरावट  श्र  गई  है  ,
 कारीगरों  की  एक  बड़ी  संख्या  बेरोजगार  हो
 गई  है  i  उन  का  रोजगार  चल  नहीं  रहा  है  v
 हमारे  जिले  की  माली  हालत  इस  रोजगार  पर
 निर्भर  करती  है  भ्रमर  यह  रोजगार  अच्छा
 चलता  है  तो  लोगों  की  खरीदने  की  शक्ति
 बढ़  जातीं  है  और  इंस  के  साथ  सीध  और  रोजगार
 भी  तरक्की  करते  हें  ।  जब  कभी  हम  प्रान्तीय
 सरकार  से  इस  के  बारे  में  कहते हैं  तो  वह  यह

 |  जबाब  देती  है  कि  इस  के  लिये  केन्द्रीय  सरकार
 कार्रवाई  करेगी,  लेकिन  जब  केन्द्रीय  सरकार
 के  पास  जाते  हैं  तो  वहां  भी  कोई  सुनवाई  नहीं
 होती  है  में  अपने  मंत्री  महोदय  से  प्रार्थना
 करूंगा  कि  अलीगढ़  बहुत  दूर  नहीं  है  ।  यहां
 से  करीब  ८०  मील  है।  मगर  वह  एक  दिन  वहां
 पर  जाकर  वहां  के  लोगों  को  बुला  कर  उन  के

 दुःख  की  बातें  सुन  लें  कौर  उन  के  लिये  कुछ  करें
 तो  इस  से  में  समझता  हुं,  न  केवल  एक  जिले
 का  ही  फायदा  होगा  बल्कि  सारे  देश  का  फायदा
 होगा  if  यहां  कें  ताले  और  धातु  का  सामान  हिन्दु-
 स्तान  में  ही  नहीं  बिकता  है  बल्कि  बाहर  भी
 जाता  है,  जसे  मलाया  में,  सिंगापुर  में,  सीलोन
 में,  परशिया  में  और  अफ्रीका  में  ।  में  तो कहता
 हूं  कि  जिस  तरह  से  आप  और  इंडस्ट्रीज  का
 प्रोडक्शन  बढ़ाने  के  लिये  और  उन  का  एक्सपोर्ट
 बढ़ाने  के  लिये  कोशिश  कर  रहे  हैँ  उसी  तरह  से
 इस  इंडस्ट्री  के लिये  मी  करें  मुझ  उम्मीद  है  कि
 हमारे  माननीय  मंत्री  इस  पर  ध्यान  देंगे

 दूसरे  हमारे  यहां  हाथरस  एक  बड़ा  कस्बा
 है।  वहां  पर  तीन  स्पिनिंग  मिल्स  काम  करती  थीं
 और  उन  मे  से  हर  एक  में  दो  दो  हजार  आदमी
 काम  करते  थे  1  लेकिन  श्राज  दो  दो  साल  से  वहां
 की  दो  मिलें  बन्द  हें  कौर  चार  हजार  आदमी
 बेरोजगार  फिर  रहे  हें,  जिस  से  वहां  पर
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 क्राइम्स  बढ़  रहे  हें  1  प्रान्तीय  सरकार  से  कहते
 हैँ  तो  वह  कहते  हैं  कि  केन्द्रीय  सरकार  ठीक
 करेगी  |  यहां  पर  जाते  हें  तो  कह  दरिया  जाता  है
 कि  वह  इकानामिक  यूनिट  नहीं  है  1  लेकिन
 आपको  यह  तो  देखना  चाहिये  कि  इन  मिलों
 के  न  चलने  की  वजह  से  चार  हजार  आदमी
 बेकार  मारे  मारे  फिर  रहे  हें  गौर  इस  वजह  से
 जिले  में  क्राइम्स  बढ़  रहे  हें  उनके  लिये  आपने
 क्या  सोचा  है  :  मेरा  कहना  है  कि  अगर  मिलें
 खराब  हो  गई  है  उन  के  खराब  होने  का  कण
 यह  है  कि  मिलों  के  मालिकों  में  आपस  में
 झगड़ा  है  और  उन्होंने  तमाम  रुपया  बिगाड़
 दिया  हैं  और  उन  के  पास  अब  मिल  चलाने  को
 रूपया  नहीं  है।  में  तो  चाहता  हूं  कि सरकार
 कोई  कमेटी  मुकरंर  करे  या  कोई  साहब  वहां
 जायें  और  हालत  को  देखें  |  अगर  वह  मिलें
 चल  सकती  हों  तो  उन  को  चलाने  की  कोशिश  की
 जाय  और  अगर  वह  न  चल  सक  तो  वहां  पर
 दूसरी  मिलें  चलाई  जायें  ताकि  जो  लोग
 मारे  मारे  फिर  रहे  हैं  वह  काम  पर  लग  सके।

 दो  तीन  दनि  हुए  जिस  वक्‍त  कि  इंडस्ट्रीज
 के  मसले  पर  बहस  हुई  थी  तो  इस  विषय  पर
 हमारे  मोहन  लाल  जी  सक्सेना  बोले  थे  |
 नहों  ने  काटेज  इंडस्ट्रीज  पर  बहुत  जो  र  दिया  था
 और  में  समझता  हूं  कि  हम  सब  को  उन  पर
 जोर  देना  चाहिये  |  अंडर  डंबेलप्ड  कंट्रीस  में,
 जहां  रोजगार  ज्यादा  नहीं  है,  पूंजी  की  कमी  है,
 वहां  पर  काटेज  इंडस्ट्रीज़  काम  दे  सकती  हें
 लेकिन  मेरा  कहना  यह  है  कि  इस  में  देखभाल
 कर  आगे  कदम  बढ़ाना  चाहिये  ।  जो  इंडस्ट्रीज
 आगे  डेवलप  हो  सकती  हें,  जिन  में  काम  करने
 वालों  की  आगे  तरक्की  हो  सकती,है  और  उन  की
 माली  हालत  सुधर  सकती  होरमन  को  बढ़ाने
 की  तो  कोशिश  करनी  चाहिये,  लेकिन  जो
 काटेज-  इंडस्ट्रीज  ऐसी  हें  जिस  से  कार्यकर्ता  की
 माली  हालत  नहीं  सुधर  सके  उन  पर  ज्यादा
 जोर  नहीं:  देवा  चाहिये  ।  मेंने  हेंडलूम  इंडस्ट्री

 4  APRIL  955  for  1955-56  5202

 की  रिपोर्ट  पढ़ी  है  i  उस  से  मालूम  होता  है  कि

 हेंडलूम  पर  एक  आदमी  एक  दिन  में  ६  गज

 कपड़ा  बुन  सकता  है  जब  कि  वह  पावर

 तुमपर  ६०  गज  कपड़ा  बुन  सकता  है  i  में
 समझता  हूं  कि  अगर  कोई  मजदूर  ६  गज  कपड़ा
 बनाता  है  तो  वह  हमेशा  गरीब  रहेगा.  |  ६  गज

 कपड़ा  बुनकर  कोई  आदमी  अपने  रहन  सहन  के
 स्तर को  ऊंचा  नहीं  कर  सकता  है।  जब  देश  का
 उद्योगीकरण  होगा  रोजगार  बढ़ेगा  तो  हाथ
 के  लूम  से  हटा  कर  यह  लोग  पावरलूम  पर
 काम  से  लगाने  पडेंगे  जिस  से  कार्यकर्ता  अपनी
 आमदनी  बढ़ाये  और  अपने  रहन  सहन
 को  ऊंचा  करें  ।

 एक  बात  के  लिय  में  मिनिस्ट्री  को  धन्यवाद
 देता  हूं  ‘ जब  से  हमारी  पंचवर्षीय  योजना  शुरू
 हुई  है  उन्होंने  इंडस्ट्रियल  डेवेलप्मेंट  अच्छा
 किया  है।।  उन्हों  ने करीब  ३५  परसेंट  प्रोडक्शन

 बढ़ा  दिया  है  1  लेकिन  साथ  साथ  मुझे  इस
 बात  का  अफसोस  है  कि  हमारे  यहां  के  लोगों
 की  पर चेज़िंग  पावर  वह  नहीं  बढ़ा  सके  ।  आप  ने
 जो  प्रोडक्शन  बढ़ाया  है  वह  ज्यादातर  बाहर
 जाता  है  ।  ज॑से  कपड़े  का  प्रोडक्शन  बढ़ा  है  ।
 लेकिन  हमारे  यहां  कपड़े  की खपत  बहुत  कम

 है।  लड़ाई  से  पहले,  सन्‌  १६३६  में  हमारे
 यहां  फी  आदमी  औसतन  १६  गज  कपड़ा
 इस्तेमाल  करता  था  ।  और  उस  समय  हम
 कपड़ा  विलातय  से  मंगाते  थे.  लेकिन  आज  जब
 हम  अपने  घर  पर  ही  कपड़ा  तैयार  करते  हें
 तो  भी  हमारी  कपड़े  का  औसतन  खच  पौने
 १५  गज  फी  आदमी  है:  बारीक  कपड़ा  ज्यादातर
 बाहर  जाता  है।  तो  मुझे  गवनंमेंटसे  यह  कहना
 है  कि  वह  एक  ओर  जहां  पर  प्रोडक्शन  बढ़ाती
 है  वहां  पर  दूसरी  और  जनता  की  परचेश्िंग
 पावर  भी  बढ़ाव  ताकि  यहां  का  ज्यादातर
 माल  यहां  की  जनता  इस्तेमाल  कर  सके  ।
 अगर  आपने  प्रोडक्शन  बढ़ाया  और  उसे  बाहर

 भेज  दिया  तो  वह  जनता  के  क्‍या  काम  का

 रहा  ।
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 [  श्री  एस०  सी०  सिंघल  ]
 दूसरे  में  यह  भी  चाहता  हूं  कि  इस

 सोशलिस्ट  इकानामी  में  हमारा  प्रोडक्शन

 हमारी  जरूरत  के  मुताबिक  बढ़े,  मांग  के

 अनुसार  नहीं  ।

 में  तो  कहता  हूं  कि  आपने  जो  प्रोडक्शन
 बढ़ाया  है  तो  प  एक  ऐसी  योजना  भी  बनायें
 कि  वह  हिन्दुस्तान  में  खप  सके  ।  लेकिन  आप
 सोचते  हैं  कि हम  को  एक्सचेंज  के  लिये  चीजें
 बाहर  भेजनी  चाहिये  1  में  भी  समझता  हूं
 कि  ऐसा  करना  ठीक  है  ।  लेकिन  जो  चीजें  यहां
 मस्त  माल  हो  सकती  हूँ,  जिन  की  यहां  पर  कमी  है,
 उन  के  लिये  तो  यह  किया  हनी,  च्हियेवि  वे
 यहां  बिके,  और  जिन  चीजों  की  हम  को
 ज़रूरत  नहीं  है,  जेसे  टी  है,  काफी  है,  जिन
 को  यहां  पीने  की इतनी  आवश्यकता  नहीं  है
 उन  को  आप  जितना  चाहें  एक्सपोर्ट  कर  सकते
 और  उन  के  द्वारा  एक्सचेंज  कमा  सकते

 a
 ह।

 दूसरे जो  सरकार  की  एक्सपोर्ट  और  इम्पोर्ट
 की  नीति  है  उस  का  में  समर्थन  नहीं  कर  सकता  ।
 पहले  तो  सरकार  ने  केवल  पुराने  लोगों  को  ही
 कोटा  दिया  था।  अब  सरकार  ने  कुछ  सहूलियतें
 दूसरों  को  भी  दी  हैं।  लेकिन  ज्यादातर
 सहूलियत  उन  लोगों  को  ही  मिली  हें  जो  पुराने
 जमाने  से  काम  कर  रहे  हैं  ।  आगे  नये  आदमियों
 के  लिये  कोई  सहूलियत  नहीं  है  ।  मे  मिनिस्टर
 साहब  से  प्रार्थना  करूंगा  कि इस  सोशलिस्टिक
 पैटर्न  का  सोसाइटी  में  तो  गवर्नमेंट  को
 चाहिये  कि  वह  एक्सपोर्ट  और  इम्पोर्ट  का काम
 दरपन  हाथ  में  ले  ले  और  अपनी  तरफ  से
 इम्पोर्ट  भी  करे  और  एक्सपोर्ट  भी  करे  V

 तीसरे  में  यह  कहना  चाहता  हूं  कि  अगर
 आप  सोशलिस्टिकप बनें  की सोसाइटी  बनाना
 चाहते  हें  तो  कम  से  कम  एक  काम  करे।  वह  यह
 कि  बेकस  और  इंश्योरेंस  कम्पनीज  को  नेशनलाइज
 कर  दें।  इनका  नेशनलाइज़  होना  निहायत
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 जरूरी  है।  ये  बैंक जो  चल  रहे  हैं  वह  अपने
 फायदे  की  नीयत  से  चल  रहे  हें,  अगर  इनको
 नेशनलाइज़  कर  के  जनता  की  भलाई  के  लिये
 काम  में  लाया  जाय  तो  मे  समझता  हूं  कि
 इस  से  देश  की  बहुत  भलाई  हो  सकती  है।
 ऐसा  करने  से  देश  आगे  बहुत  तरक्की  करेगा  |

 इन  दादों  के  साथ  में  उम्मीद  करता  हूं
 कि  मिनिस्टर  साहब  मेरी  बातों  पर  ध्यान  देंगे,
 और  कम  से  कम  अलीगढ़  के  लिये  जरूर  कुछ
 न  कुछ  करेंगे  ताकि  वहां  की  माली  हालत  जो
 गिरी  हुई  है  वह  ठीक  हो  सके  ।

 Shri  Kanungo:  Judging  from  the
 number  of  Cut  Motions  tableg  and
 comparing  the  same  with  the  number
 in  the  previous  years,  it  is  clear  that
 the  interest  of  the  House  in  small-
 scale  and  cottage  industries  has  in-
 creaseq  considerably.  Many  speakers
 have  referred  to  this  matter,  and
 perhaps  the  most  severe  criticism  was
 made  by  one  of  the  early  speakers,
 Shri  Mohanlal  Saksena.  I  only  wish
 that  the  speaker  had  cared  to  read
 some  of  the  reports  which  have  been
 supplied  to  the  Members  of  the  House.
 There  was  strong  rhetoric  no  doubt,
 but  facts  belie  it,  It  has  to  be  realis-
 eq  and  realised  clearly  that  the  sub-
 ject  of  small-scale  and  cottage  indus-
 tries  is  under  our  Constitution  the
 special  responsibility  of  the  State
 Governments.  The  Central  Govern-
 ment  can  only  aid  and  help,  but  il
 the  aid  and  help  has  got  to  be  chan-
 nelled  through  the  State  Governments,
 and  the  actual  admimistration  and  the
 actual  work  connected  with  it  has  to

 be  done  by  the  States.  This  explains
 why  some  States  have  made  remark-
 able  progress  while  others  may  be
 lagging  behind  somewhat.

 3  PLM,

 Since  1953,  the  Central  Government
 have  launched  upon  a  programme  of
 extensive  and  intensive  development

 of  small-scale  and  cottage  industries.
 Government  have  set  up  several  spe-
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 cialiseg  Boards  to  initiate  programme
 of  development  and  in  some  cases,  to
 implement  the  same  im  co-ordination
 with  the  States.  Such  Boards  take
 care  of  the  handloom  industry,  the
 khadi  industry,  village  industries,  silk
 industry,  handicrafts.  Very  recently,
 a  Board  has  been  set  up  to  look  after
 eoir  and  _  small-scale  industries.  It

 is  yet  too  early  to  assess  the  results
 of  the  programmes  which  have  been
 put  into  operation  only  a  short  time
 ago.  Only  im  the  sphere  of  handloom
 and  kKhadi  have  we  got  some  assess-
 ment,  and  that  assessment,  I  humbly
 beg  to  submit,  is  certainly  creditable.
 Production  of  handloom  has  gone  up
 from  1,100,  million  yards  in  4952  to
 1,330  million  yards  in  1954.  Sales
 have  improved.  In  the  Madras
 Assembly,  it  was  recently  stated  that
 the  sale  of  handloom  cloth  by  co-
 operatives  alone  has  gone  up  from  an
 average  of  Rs.  2l  lakhs  per  month  to
 Rs.  27  lakhs  a  month,  Progress  has
 been  even  better  in  the  mean  time.
 This  indicates  that  the  total  sales  of
 handloom  cloth  must  have  been  in-
 creased  considerably  throughout  the
 country  because  today,  a  large  num-
 ber  of  the  weavers  are  still  out  of
 the  co-overative  fold.

 Incidentally,  some  remarks  were
 Made  earlier  in  this  debate  as  to  what
 has  been  done  by  the  Government  for
 the  weavers  who  are  outside  the  co-
 operative  fold,  Shri  Damodara  Menon
 has  made  #  clear  that  the  small
 producers  must  be  organiseg  into  co-
 operatives  for  their  own  benefit.
 Therefore,  the  Government’s  declared
 and  consistent  policy  has  been  to  give
 them  faciiities  and  inducements  so
 that  the  largest  number  of  weavers
 may  come  into  co-operative  societies.
 To  bridge  the  gap  between  the  time
 when  the  bulk  of  them  come  into  the
 co-operative  fold  and  now,  a  revision
 of  the  policy  has  been  made  that  fair
 price  shops  and  consumers  co-opera- tives  can  give  a  rebate  of  one  anna
 in  the  rupee  on  handloom  cloth  which
 they  sell  which  means  that  when  they
 purchase  the  cloth  from  anybody,  whe-
 ther  it  be  co-operatives  or  indepen-
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 dent  weavers,  the  rebate  which  is
 offered  to  the  consumer  results  in  larger
 sales  which  are  procured  from  inde-
 pendent  weavers  also.

 Shri  S.  V.  Ramaswamy  (Salem):
 How  much?

 Shri  Kanungo:  It  is  only  the  consu-
 Mers  co-operatives  and  fair  price
 shops.  The  rebate  goes  to  the  con-
 sumer  and  by  implication,  because
 there  is  a  larger  turn-over,  the  inde-
 pendent  weaver  is  also  able  to  sel]  a
 larger  amount  of  his  production.

 In  the  khadi  imdustry,  production
 has  gone  up  to  goods  worth  Rs.  3
 crores  in  954  as  compared  to  Rs.  14
 crores  in  1953,  That,  I  claim,  is  also
 considerable  progress.  These  figures
 indicate  increaseq  employment  follow-
 ing  Central  Government  assistance.
 It  has  not  been  possible  to  evaluate
 such  figures  in  a  wide  range  of  other
 cottage  industries,  But,  an  attempt  is
 being  made  by  carrying  out  sample
 surveys.

 The  policy  of  the  Government  is  at
 present  to  help  cottage  industries  to
 improve  the  technique  of  production,
 supply  them  with  better  equipment  and
 encourage  them  _  to  use  power
 to  organise  such  Mmdustries  into
 co-operative  as  far  as  possible,  and
 provide  them  with  a  suitable  market-
 ing  organisation,  The  pamphlet  on
 cottage  industries  gives  an  idea  of  the
 assistance  given  in  all  these  directions
 to  the  various  types  of  industries.
 Since  954  the  Central  Government
 have  disbursed  Rs.  70  lakhs  by  way
 of  loans  to  small  scale  industries
 through  the  State  Governments,  The
 State  Governments  have  been  asked  to
 give  these  loans  on  Iberal  terms.
 The  Central  Government  have  promis- ed  to  meet  a  portion  of  ‘any  loss  on
 this  outlay.  In  this  matter  even,  some
 of  the  States  have  gone  ahead  more
 quickly  than  other  States  depending upon  their  organisation  ang  capacity. To  expand!  this  aspect  of  financing, small  industries,  a  Corporation  has
 been  set  up  early  this  year  which
 will  also  provide  technical  assistance
 for  “production  methods.  Government will  shortly  set  up  a  marketing  ser-



 §207  Demands  for  Grants

 [Shri  Kanungo]
 vice  corporation  for  smali  industries
 according  to  the  recommendations  of
 tne  Ford  Foundation  team.  I  may
 mention  that  for  the  handloom  indus-
 try,  a  marketing  organisaiion  with
 nearly  90  sales  6९००७  and  6  mobile
 vans  on  roads  has  been  working,  A
 net  work  of  chain  stores  supplemented
 by  mobile  sale  vans  is  being  planned
 for  other  cottage  industries.  Our  ex-
 perience  in  running  these  90  depots
 for  handlooms  wil!  come  in  useful  to
 organise  sales  of  other  commodities  as
 well.

 Groups  of  small  industrial  units  will
 be  assisted  by  a  central  organisation
 which  woulq  do  the  bulk  purchase  of
 raw  materials,  set  up  a  central  work-
 shop  for  certain  processes  and  organise
 marketing  of  the  finished  products.
 In  Howrah,  such  a  programme  has
 taken  shape  and  the  Central  Govern-
 ment  have  given  financial  assistance
 to  the  extent  of  Rs.  4  lakhs,  Similar
 organisations  have  been  given  funds  in
 the  Punjab  for  the  cycle  parts  indus-
 try,  in  Agra  for  the  footwear  industry.
 This  principle  will  be  extended  fur-
 ther.

 Another  interesting  project  is  to
 set  up  industrial  co-operatives,  where
 the  workers  would  be  members  of  the
 co-operatives  and  share  in  the  profits.
 Three  such  experimental  industrial
 co-operatives  have  been  started  in
 Madras  recently  for  the  handloom  im-
 dustry,  Here,  I  must  submit  that  all
 these  three  are  in  Malabar.  Certain
 comments  were  made  that  special
 attention  must  be  paid!  to  MaJabar  and
 Travancore-Cochin  in  the  matter  of
 cottage  industries.  We  hope  that  the
 present  pilot  plan  of  these  three  co-
 operatives  wil  succeed  and  it  will  en-
 courage  the  State  Governments  to  go
 in  for  more  such  co-operatives.

 In  Hyderabad,  the  Central  Govern-
 <‘ment  have  sanctioned  a  sum  of  Rs.  5

 Khs  for  the  starting  of  various  in-
 “*@ustrial  co-operatives  A  ©  similar

 “stheme  has  been  put  in  operation  in
 Travancore-Cochin.  An  industrial  co-
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 operative  to  run  a  match  factory  has
 recently  been  set  up  in  Delhi  and  it
 has  gone  into  production.  A  special
 feature  of  this  co-operative  is  that  a
 portion  of  the  work  is  done  in  homes
 while  there  is  a  centrai  factory  for  a
 certain  process,  This  is  an  interesting
 experiment  and  when  it  succeeds,  I
 hope  it  will  be  multiplied  in  other
 industries  and  in  other  parts  of  the
 country  as  well.

 The  Small  Industries  Board  have
 programmed  for  five  Industrial  estates
 in  1955-56,  These  will  be  organised
 either  by  the  State  Governments  de-
 partmentally  or  through  co-operatives
 which  would  collect  suitable  land,
 construct  buildings,  lay  out  roads,
 provide  water  supply  and  power  etc.,
 and  rent  out  the  buildings  for  small
 industries.  The  Saurashtra  Govern-
 ment  have  already  planned  such  indus-
 trial  estates  costing  more  than  Rs.  20
 lakhs.  Similar  industrial  estates  are
 planned  by  the  State  Governments  like
 the  Punjab  and  Madras.  With  the
 success  of  the  venture  in  Saurashtra,
 Punjab  anq  Madras,  it  is  natural  that
 they  will  be  multiplied  in  other  parts
 of  the  country,

 A  remark  has  been  made  that  ample
 progress  has  not  been  made  in  the
 organisation  of  the  small  industries
 institutes  about  which  information  was
 given  to  the  House.  I  might  mention
 that  it  is  not  easy  to  recru#  suitable
 staff  to  man  the  institutes.  Fortunate-
 ly  we  have  been  able  to  get  the  Direc-
 tors  of  the  four  institutes  and  some
 subordinate  staff.  As  soon  as  suitable
 housing  and  land  are  available,  the
 institutes  will  be  set  in  motion,  and
 when  the  branch  institutes  like  the
 one  which  is  planned  im  Travancore
 goes  into  operation,  I  believe  the
 momentum  of  progress  in  this  sector
 of  industry  will  be  better  and  more
 pronounced,

 ‘Where  industrial  groups  are  brought
 together,  the  Centra]  Government  pro-
 pose  to  give  assistance  for  suitable
 housing  colories.  A  ‘beginning  ‘has
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 already  been  made  in  the  handloom  in-
 dustry,  where  the  Centre  are  propos-
 ing  to  give  25  per  cent.  of  the  cost  of
 each  house  as  an  outright  grant  and
 50  per  cent.  as  long  term  loan.  This
 is  a  significant  project,  because  once
 it  succeeds,  as  it  has  succeeded  in
 the  one  place  where  we  are  planning
 to  help,  it  will  solve  a  great  deal  of
 the  difficulties  in  regard  to  the  colonies
 where  the  artisans  live.  Though  this
 is  not  a  small  progress  to  report  within
 the  short  period  of  two  years,  yet
 considering  the  size  of  our  country
 and  the  number  of  people  engaged  in
 cottage  crafts  and  its  proportion  to  the
 total  population,  efforts  have  to  be
 increased  by  hundred  times  to  regis-
 ter  any  impact  on  the  lives  of  the
 craftsmen  or  the  economy  of  the
 nation,

 We  have  to  realise  that  the  survival
 of  a  craft  will  depend  upon  its  capa-
 city  to  satisfy  the  demands  of  the
 consumer  both  im  quality  and  in  price;
 and  the  craftsman  can  survive  only  if
 he  is  able  to  earn  enough  to  provide
 for  himself  not  only  the  bare  neces-
 sities  of  life  but  also  have  the  pros-
 pects  of  a  better  earning  for  a  fuller
 life.  ‘This  he  can  achieve  only  iff  he  is
 able  to  improve  his  technique  of  pro-
 duction,  by  using  better  tools,  better
 processes  of  manufacture,  cheaper
 raw  materials,  and  on  the  whole  by
 reducing  the  cost  of  his  product.  Dur-
 ing  the  past  half  a  century  and  more,
 enterprising  craftsmen  in  different
 parts  of  the  country  have  been  making
 efforts  in  these  directions  with  more
 or  less  success.  For  example,  the
 weavers  of  Madanpura  in  the  State  of
 Bombay,  the.  metal  workers  of  Howrah,
 the  cycle  parts  and  sewing  machine
 parts  manufacturers  of  Punjab  and
 PEPSU  have  been  able  to  face  success-
 fully  fierce  competition  in  their  own
 lines,

 Here,  I  would  like  to  refer  to
 certain  criticisms  of  the  Textile  En-
 quiry  Committee  with  which  I  had  the
 honour  to  be  associated.  I  wish  Dr.
 Rama  Rao  had  taken  the  trouble  to
 read  the  report  more  carefully,  and
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 also  waited  to  see  the  appendices.  I
 would  ask  the  House  to  make  up  its
 mind  whether  it  wants  the  bulk  of
 the  population  who  are  engaged  in  the
 handloom  industry  to  be  satisfied  with
 a  pittance  of  wages  of  about  2  annas
 a  day  or  to  improve  their  condition.

 I  was  talking  about  the  weavers  of
 Madanpura.  It  is  a  splendid  sight  to
 see  these  men.  They  have  improved
 their  technique  out  of  their  own  imtel-
 ligence.  They  have  developed  some-
 thing  like  what  you  call  today  the
 automatic  loom,  or  the  take-up-motion
 loom  as  we  call  it.  And  they  are
 able  to  work  in  the  city  of  Bombay
 in  competition  with  the  most  advanced
 mills  of  the  country,

 When  we  talk  of  handlooms,  let  us
 not  forget  that  the  handloom  is  not  a
 standardised  tool.  There  are  looms
 which  cam  produce  three  yards  a  day;
 there  are  looms  which  can  produce
 ten  yards  a  day,  There  are  also  fly-
 shuttle  looms  and  there  are  various
 other  kinds  of  good  tools,  some  very
 primitive,  and  some  a  little  advanced.
 All  these  advancements  have  been
 made  by  the  craftsmen  themselves.

 If  the  intention  of  the  House  is  that
 the  man  behind  the  loom  should  im-
 prove  himself,  you  must  give  him  en
 efficient  tool.  You  must  give  him
 facilities  for  producing  more  and
 cheaply  too.  To  tie  him  down  to  an
 imefficient  total  is  to  tie  him  down  to
 perpetual  slavery.  When  the  Com-
 mittee  recommends  that  the  powerloom
 should  be  substituted  where  power  is
 available—and  power  is  not  going  to
 be  savailable  all  over  the  country—it
 is  not  saying  anything  new.

 My  hon.  friend  Shri  6.  H.  Desh-
 bande  has  told  you  what  has  happen-
 ed  in  Malegaon  and  in  many  other
 parts  of  the  Bombay  State,  There  the
 weaver  himself  has  gone  in  for  the
 powerloom.  The  trouble  about  power-
 loom  is  this,  namely  whether  Govern-
 ment  are  going  to  help  the  weaver  to
 own  the  tool  ‘himself  and  operate  it,
 or  whether  an  organisation  #  going
 to  be  set  up  where  there  will  be  a
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 factory  and  he  will  be  merely  a  wage-
 earner  there.  The  Committee  has  re-
 commended  that  to  prevent  the  type
 of  development  where  the  self-
 employed  labourer  will  not  degenerate
 into  a  wage-slave,  he  must  be  given
 facilities  to  provide  himself  with  better
 tools  which  he  is  doing  by  himself.

 When  you  talk  of  unemployment,  as
 my  hon.  friend  Shri  G.  H.  Deshpande
 has  said,  the  visual  proof  is  there,
 In  Malegaon,  in  Jalgaon,  near  Nasik
 and  various  other  places  where  the
 weaver  has  taken  to  better  looms,
 fly-shuttle  or  take-up-motion  looms  or
 powerlooms,  their  production  has  in-
 creased.  Their  earnings  have  increas-
 ed.  And  employment  has  increased  by
 leaps  and  bounds.  This  is  a  visual
 demonstration.  It  does  not  require
 figures.  It  does  not  require  arithmetic;
 it  does  not  require  paper,

 Insteag  of  this  operation  going  on
 in  an  unplanned  way,  the  Committee
 has  recommended  that  it  should  be
 done  in  a  planned  way  and  with  ade-
 quate  help,  so  that  the  weaver  can
 better  his  lot  and  shall  not  be  con-
 demned  to  live  a  poor  life  with  2  annas
 a  day.

 Dr,  Rama  Rao:  May  I  point  out  to
 the  hon.  Minister  that  the  Report  it-
 self  says  that  about  1,25,000,  people
 woulg  be  unemployed  in  the  first  five
 years?

 Shri  Kanungo:  Yes,  exactly.  This
 is  of  course  a  guess,  but  assuming  that
 125,000  people  will  be  unemployed—
 and  the  Committee  has  put  the  worst
 case—it  has  merely  calculated  arith-
 metically  on  the  basis  of  a  production
 of  1,300,  million  yards  that  you  are
 having  the  present  number  of  people
 engaged  for  only  200  days  im  a  year.
 Now,  the  Committee  recommends

 Shri  S.  V_  Ramaswamy:  This  is
 wrong.  People  are  not  finding  work
 even  for  ten  days  in  a  month,  and
 you'have  calculated  200  days.
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 Shri  Kanungo:  That  is  on  an  ave-
 tage;  ten  days  is  worse,  and  there  are:
 many  who  are  without  work  even  for
 ten  days.  But  the  general  average  of
 the  Committee  is  that  no  one  has  got
 work  for  more  than  200  days,  And
 the  Committee  has  suggested  that
 steady  work  should  be  provided  for
 300  days  ang  with  a  reasonable  liv-
 ing  wage.  And  when  you  see  the
 other  recommendation  of  the  Committee
 that  the  entire  expansion  of  the  tex-
 tile  production  should  be  reserved  to
 decentralised  units,  ultimately  for  the
 additional  production  which  is  requir-
 ed  over  and  above  the  present  produc-
 tion,  i.e.  1,600  uillion  yards,  not  only
 will  those  displaced  +1,25,000  people
 will  be  employed  but  double  that
 number  will  be  required  to  produce
 that,  apart  from  the  question  of  em-
 ployment  in  the  other  sectors,  or
 other  aspects  of  trading,  transport  and
 cotton  growing.  That  is  a  point  which
 can  be  discussed.  I  would  like  to
 discuss  it  in  another  opportunity  if  I
 get  #  but  I  wish  that  Dr.  Rama  Rao
 will  read  the  report  carefully  and  work
 out  the  arithmetic,

 Shri  S,  V.  Ramaswamy:  Have  a  two
 hours’  debate  on  that.

 Shri  Meghnag  Saha:  You  are  talking
 of  the  use  of  modern  tools  by  the  wea-
 vers.  May  I  know  whether  you  have
 organised  a  hire  purchase  system  for
 giving  the  weaver  modern  machinery?

 Shri  Kanungo:  That  is  one  of  the
 suggestions  of  the  hon.  Member.  If
 the  House  adopts  the  sueggestions  of
 the  Committee,  then  certainly  that  is  a
 way  by  which  it  can  be  accelerated,

 Now,  I  just  digressed  into  it  only
 because  I  did  not  want  to  discuss  the
 details  of  the  report  of  the  Committee
 @s  such.  But  the  basic  fact  I  wanted
 to  point  out  is  this,  that  not  only  in
 weaving,  but  in  all  other  industries,
 unless  the  workman  is  provided  with
 better  tools,  unless  he  acquires  better
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 tools  and  better  methods  of  productioa,
 he  cannot  progress.  During  the  past
 half  a  century  and  more,  enterprising
 craftsmen  in  different  parts  of  the
 country  have  been  making  efforts  in
 this  direction  with,  more  or  less,  suc-
 cess,  It  is  curious  to  find  in  the
 weaving  sector  how  many  improve-
 ments  have  been  made  in  the  course
 of  the  last  half  a  century.  Unfortu-
 nately,  such  achievements  are  few  and
 far  between,  which  only  proves  that
 if  adequate  facilities  are  available  in
 all  parts  of  the  country,  the  craftsmen
 and  the  small  producers  can  hold  thelr
 own  under  any  circumstances,  And
 that  is  exactly  what  the  Government
 want  to  provide.

 The  Ford  Foundation  team  in  their
 teport  have  said:

 “The  challenge  for  rationalisa-
 tion  must  be  met  as  a  part  of  a
 forward-looking  industrial  prog-
 ramme  that  will  encourage  and
 accelerate  evolutionary  growth.
 Without  rationalisation,  the  natural
 talents  of  the  Indian  workers  and
 craftsmen  are  being  wasted  in  a
 hopeless  race  against  modern  tech-
 nology.  Unless  and  until  these
 workers  are  helped  to  produce
 more  goods  and  more  wealth,
 neither  wages  nor  living  standards
 can  be  raised.  To  prevent  rationali-
 sation,  to  stop  the  process  of
 modernisation  is  not  only  illogical
 but  it  will  force  stagnation  and
 retrogression  of  small  industry.”

 Products  of  cottage  crafts  ang  small
 industries  not  only  face  competition
 from  the  products  of  capital-intensive
 factories  using  methods  of  mass  pro-
 duction  but  also  competition  inter  se.
 For  example,  the  weaver  of  Orissa
 complains  against  the  weaver  of
 Andhra  who  is  able  to  offer  better
 quality  at  cheaper  rates.  The  lock-
 maker  in  Bihar  complains  about  com-
 petition  from  the  lock-maker  in  Ali-
 garh.  And  yet,  it  has  been  demons-
 trated  that  with  improvements  in  the
 methods  of  management.  and  produc-
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 tion,  it  has  been  possible:  for  a  co-
 operative  society  in  South  India  to  sell
 grey  goods  in  competition.  with.  textile
 mills  during  a  period  of.  recession  in.
 early  1953,  By  judicious  management
 over  years,  the  society  has  been  able
 to  provide  not  only  steady.  earnings  to
 its  members  but  such  amenities  as
 water-supply,  education  and  substan-
 tial  stone-built  houses  for  some  of  its
 members,

 Examples  can  be  quoted  for  other
 industries.  But  it  has  to  be  frankly-
 admitted  that  such  instances  are  rare.
 Here  I  would  like  to  digress  a  bit  and
 refer  to  the  lock  manufacture  of
 Aligarh,  which  the  hon.  Member  from
 Aligarh  mentioned.  Aligarh  today
 enjoys  a  pre-eminent  reputation  in  the-
 manufacture  of  locks,  and  the  U.P,
 Government  is  doing  the  best  it  can
 te  stabilise  and  improve  pro-
 duction  and  sale.  The  trouble,  how-.
 ever,  with  the  industry  is  that.  it  is
 run  by  very  small  men  who  cannot
 afford  to  buy  raw  materials  at  the-
 cheapest  price  and  have  not  got  hold-
 ing  power,  And  worst  of  all,  there
 are  unscrupulous:  producers  who  pass
 off  inferior  goods  labelled  as  superior.
 These  aspects  are  being  taken  care  of
 by  a  scheme  of  voluntary  quality
 marking  organised  by  the  U.P.  Gov-
 ernment,  and  once  it  gathers  momen-
 tum,  I  believe  the  lock  industry  of
 Aligarh  will  fing  its  place,  as  it  did
 before.

 This  again  proves  that  by  adopting
 efficient  methods  of  management  and
 production,  it  is  possible  for  cottage
 and  small-scale  industry  products  to
 face  any  competition.  The  nature  of
 such  improvements  will  vary  from  in-
 dustry  to  industry  and  from  area  to
 area,  according  to  the  needs  of  each
 case,  ang  will  be  governed  largely  by
 the  existing  economic  and  sociological
 conditions.  In  the  search  for  right
 methods,  there  may  be  mistakes  and
 errors,  but  if  we  continue  our  efforts
 with  determination  and  purpose,  we
 are  sure  to  achieve  success.  We  have
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 ‘to  realise  that  ultimately  no  method
 of  production  can  survive  #  it  does
 not  offer  the  consumer  competitive
 ‘quality  and  price.  The  common  con-
 ssumer  is  interested  in  the  product  and
 ‘not  in  the  methog  of  ifs  production.
 ‘To  him,  it  is  immaterial  whether  a
 match  box  is  produced  in  a  factory  or
 in  a  cottage,  unless  he  has  developed
 a  particular  social  and  economic  out-

 ‘look  and  attitude—which  in  any  case
 will  be  uncommon,

 Shri  Meghnad  Saha:  Are  _  these
 ‘maxims  agreed  to  by  the  Congress,
 ‘because  they  believe  in  vedic  instru-
 ments?

 Shri  Kanungo:  As  long  as  Shri  Saha
 agrees,  I  am  happy.

 Acharya  Kripalani  (Bhagalpur  cum
 Purnea):  He  is  speaking  im  the  House.
 It  is  unt  a  Congress  meeting.

 Shri  Kanungo:  To  reach  a  stage
 where  the  products  of  small  indus-
 tries  and  crafts  can  hold  their  own
 against.  any  competition,  in  other

 -words,  when  the  individual  and  cottage
 craftsman  and  the  small  producer  have
 attained  that  degree  of  efficient
 management  in  production,  much  -sup-

 ‘port  and  many  props  have  to  be  pro-
 vided  and  the  consumer  has  to  accept

 ‘a  certain  amount  of  self-denial  in  the
 interest  of  national  economy  and  well
 ‘being  of  a  large  number  of  the  popula-
 ‘tion.  Some  of  the  devices  for  provid-
 ing  this  support  are  the  positive  steps
 ‘which  I  have  enumerated  earlier,  like
 ‘help  to  cottage  industries  to  improve
 their  technique  and  production,  supply
 ‘to  them  of  better  equipment,  encoura-
 gement  to  them  to  use  power  and  to
 organise  such  industries  into  co-opera-

 ‘tives  as  far  as  possible  and  provision
 -of  suitable  marketing  facilities.  There
 ‘are  steps  of  another  nature  like  reser-
 vation  of  certain  varieties  of  textiles,
 ‘prevention  of  installation  of  new  looms
 in  mills,  refusal  of  permission  to  open
 “new  large-scale  leather  tanning  estab-
 ‘lishments  or  units  for  the  manufacture
 -of  footwear  without  assessing  their
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 effects  on  the  cottage  industry,  refusal
 of  permission  for  opening  new  large-
 scale  manufacturing  establishments  and
 establishments  for  the  manufacture
 of  agricultural  implements  of  certain
 types.  Differential  excise  duties  have
 also  given  an  advantage  to  handloom
 cloth,  soap,  footwear,  matches  and
 paper  manufactured  in  cottages  and
 small  establishments.  Personally,  I
 believe  that  if  we  can  adapt
 the  fundamentals  of  technological
 advance  to  the  methods  of  pro-
 duction  in  decentralised  units  of  self-
 employed  craftsmen  or  small  establish-
 ments  for  different  process  and  evolve
 methods  of  efficient  management,  we
 will  not  only  be  able  to  do  without
 the  props  and  supports  in  course  of
 time,  ultimately,  but  our  production
 can  expand  without  limit  with  less
 intensive  investment  and!  they  will  then
 provide  the  base  for  a  better  life  to
 the  bulk  of  our  population.  In  the
 process,  there  will  be  certain  changes
 or  shifts  in  the  pattern  of  employment.
 but  on  the  whole,  the  prospect  of
 larger  and  still  larger  employment
 will  always  be  there  only  if  we  reso-
 lutely  turn  our  face  against  stagna-
 tion,  which  will  mean  certain  retro-
 gression,

 Finally,  I  would  submit  that  during
 the  last  two  years  the  efforts  of  the
 Government  have  been  intensified
 many-fold.  I  can  say  that  while  upto
 1953,  the  total  expenditure  incurred  in
 these  matters  was  only  Rs,  50  lakhs,
 the  expenditure  incurred  in  1953-54
 and  1954-55  has  been  Rs,  584  lakhs  and
 Rs.  972  lakhs  respectively.  The  ex-
 Penditure  by  the  Central  Government
 since  953  #s  more  than  Rs.  5  crores,
 which  is  appreciably  more  than  the
 total  expenditure  by  all  the  States
 put  together  since  the  commencement
 of  the  first  Five  Year  Plan,  viz.,

 ‘Rs.  6;3  crores.  Therefore,  I  submit
 that  the  Central  Government  has
 -played  more  than  its  part......

 Dr.  Lanka  Sundaram:  More  than  its
 part!  You  pat  yourself  on  your  back.

 Shri  Kanungo:  because  as  I
 have  said  earlier,  the  State  Govern-
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 ments  are  primarily  responsible  for
 these  items  and  their  total  expenditure
 is  less  than  half  of  that  of  the  Gov-
 ernment  of  India  in  the  last  two
 years,

 Kumari  Annie  Mascarene  (Trivan-
 drum):  I  have  been  listening  with
 great  care  to  the  arguments  put  for-
 ward  by  the  hon,  Deputy  Minister  in
 support  of  the  Government’s  policy
 regarding  industrial  progress.  I  ap-
 preciate  the  sentiments  as  regards  im-
 provement  done  by  this  Government,
 but  at  the  same  time,  I  wish  to  put
 the  overall  picture  of  trade  and
 commerce  during  the  last  8  years  as
 managed  by  the  Minisiry  of  Com-
 merce  and  Industry  on  behalf  of  the
 nation,  There  may  be—in  fact,  there
 are—many  industries  started.  I  am
 not  now  interested  in  the  nature  of
 the  principle  we  follow,  whether  it
 is  mixed  economy,  whether  the  private
 sector  overwhelming  the  public  sector,
 whether  the  public  sector  is  working
 efficiently,  all  these,  I  am  not  concern.
 ed  with  now.  What  I  am  concerned
 with  is  whether  our  industry  and  com-
 merce  policy  followed  during  the  last
 8  years  has  been  in  any  way  helping
 to  increase  the  treasure  resources  of
 the  country  or  whether  industry  and
 commerce  have  bled  the  country  white
 in  spite  of  the  foreign  aids  we  are
 getting.  To  understand  the  picture
 correctly  with  facts  and  figures  pre-
 sented  by  the  Government,  I  wish  to
 recall  the  accounts  given  by  the  Gov-
 ernment  in  this  book  of  955  on
 Foreign  Trade  and  navigation  in  India
 to  point  cut  to  the  Government  that
 the  export  and  import  trade  followed
 by  the  government  is  not  in  favour
 of  increasing  the  wealth  of  the  country.
 The  figures  given  in  that  book  tell  us
 that  we  have  been  on  the  decrease  in
 exports  from  953  to  954  by  Rs.  ‘1,947
 lakhs  and  in  955  by  Rs.  1,114  lakhs.
 Ths  shows  that  we  are  on  the  decrease
 in  exports.  The  account  shows  that
 there  is  more  of  import  than  of
 export  which  is  detrimental  to  the
 national  wealth  of  the  country.  Page  )
 shows  that  the  ultimate  result  of  our
 industry  and  commerce  is  this.  It  is
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 for  this  Mimistry  to  scrutinise  the
 factors  that  have  brought  about  these
 results  which,  in  the  bong  run,  would
 react  with  dangerous  consequences
 on  our  economic  structure,  financial.
 stability  and  in  maintaining  the  eco-
 nomic  resources  of  the  country.

 Let  us  have  a  cursory  glance  at  the
 foreign  aids  we  are  receiving,  The
 nature  of  the  foreign  aid  as  reflected
 by  the  import  and  export  of  treasure
 is  detrimental  to  our  treasure  re-
 sources,  Whatever  be  the  nature  of
 the  loans,  no.withstanding  the  fact
 that  we  have  received  technical  aid,
 notwithstanding  the  fact  that  our  in-
 dustrial  resources  are  developed  and
 that  our  food  problems  are  get.ing.
 settled,  I  wish  to  remind  the  Govern-
 ment  that  foreign  aid,  the  more  we
 get,  works  in  8  vicious  circle  of
 bleeding  the  country  white  of  our  re-
 sources,

 At  this  juncture  I  wish  to  recall  to
 memory  the  reaction  that  this  coun-
 try  has  been  showing  during  the  last.
 few  years,  in  fact  for  ages  from  the
 Moghal  period  onwards,  to  the  British.
 period,  when  the  treasure  of  our
 couniry  was  exploited  and  has  con--
 tinued  in  a  more  settled  measure  by
 the  so-called  foreign  aid  as  proved  by
 the  accounts  given  in  Foreign  Trade
 page  ll,  introduction.  I,  therefore,
 request  Government  that  proper  mea-
 sures  should  be  envisaged  to  direct
 the  channels  of  trade  and  commerce:
 in  such  a  manner  as  to  prevent  the
 flow  of  our  treasures  through  subter-
 Tanean  channels  into  the  coffers  of
 international  funds,

 The  next  is  with  regard  to  foreign
 aid  as  we  envisage  it.  What  is  the
 balance  of  foreign  aid  so  generously
 given,  balance  of  the  import  and  ex-
 port  in  the  international  field  of  trade
 and  commerce?  In  other  words,  do
 the  countries  that  help  us  with  tech-
 nica]  advice,  patronise  us  by  encourag-
 ing  export  into  their  countries?  That
 is  the  question.  The  figures  given  im
 this  book  show  that  they  do  now
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 The  imports  from  Commonwealth  Travancore-Cochin,  What  do  we  get?
 countries  do  give  us  some  encourage-
 ment,  At  page  18,  the  accounts  show
 ‘that  imports  are  in  no  way  decreased.
 It  is  congratulatory  to  think  today
 that  our  relationship  with  the  Com-
 monwealth  countries  has  given  us
 sufficient  export  to  enter  into  the  trade
 ‘and  commerce  of  those  countries,  On
 page  20,  the  account  shows  that  dur-
 ing  the  last  few  years  the  imports  from
 U.S.A.  has  been  on  the  increase.  I
 ‘wish  to  ask  the  Government  why
 ‘measures  have  not  been  taken  to
 -equalise  the  balance  of  trade  relations
 ‘so  as  to  find  a  market  for  our  goods
 in  fhe  Commonwealth  and  U.S.A.
 countries  which  are  trying  to  keep
 up  the  best  of  relations  with  their
 «aids  and  plans.  Nor  are  we  wiser  in
 ‘our  export  with  other  countries,

 a  am  new  coming  to  exports.
 Hitherto  it  was  imports.  With  regard
 to  exports,  the  account  given  on  page

 4  shows  that  the  total  export  to  the
 Commonwealth  countries  has  given  us
 encouragement  no  doubt.  But  the
 same  page  shows  that  the  U.S.A.  which
 dis  showing  generosity  with  so  many
 ‘aids  does  not  show  the  sincerity  of
 ‘dts  aid  by  encouraging  or  patronising
 eour  exports,  On  page  26,  the  results
 show  that  in  952  we  had  93  crores
 as  exports  to  U.S.A.  but  in  the  end
 of  954  it  has  fallen  to  l  crores  of
 dollars.  Page  23  of  the  account  shows
 ‘hat  the  Asian  African  countries  have
 ‘taken  to  encourage  our  export  steadily
 eduring  the  last  3  years,  From  the
 vabove  figures,  the  Government  would
 -do  well  to  open  their  eyes  to  scruti-
 ‘mise  who  are  our  real  well-wishers  and
 ‘try  to  encourage  and  concentrate  our
 trade  relations  with  them  and  also
 ‘other  relations  and  enrich  not  only  our
 trade  and  commerce  but  also  our
 Linternational  wealth.

 Then.  coming  to  my  own  State,
 "Travancore-Cochin,  we  contribute
 ‘Rs.  50  crores  to  the  treasury,  and  that
 is,  as  the  account  shows  here.  Fifty
 erores  of  rupees  are  contributed  by

 We  get  absolutely  nothing  except  un-
 employment  and  that  is  increasing
 almost  every  day.

 With  regard  to  the  prawn  fisheries,
 the  hon.  Deputy  Minister  said  consume
 more  within  the  country,  Here  is  a
 trade  that  has  been  bringing  into  the
 country  Rs  34  crores  from  Burma.
 Simply  because  the  foreign  exchange
 rate  is  not  settled,  the  Burma  Govern-
 ment  have  suspended  the  trade  rela-
 tion  for  an  indefinite  period.  It  is
 left  to  the  Ministry  of  Commerce  and
 Industry,  it  is  left  to  the  Ministry
 of  Finance  and  it  is  left  to  the  Foreign
 Minister  to  settle  that  as  soon  as
 possible  so  that  we  may  have  this
 question  settled,  which  will  be  giving
 employment  to  more  than  42  lakhs  of
 people.  Otherwise,  l2  lakhs  of  people
 are  going  to  be  confronted  with  un-
 employment  and  the  Government  has
 to  reckon  with  that  fact  very  seriously,

 The  hon.  Minister  has  been  referring
 to  other  cottage  industries  supported
 In  our  country.  I  wish  to  tell  the
 hon.  Minister  that  the  balance  of  pay-
 ment  has  been  decreasing  on  account  of
 encouraging  foreign  imports  like  paint
 and  the  policy  of  importing  deliberate-
 ly  these  things  which  can  be  made  in
 this  country.  Similarly,  we  have  in
 Travancore-Cochin  a  number  of  indus-
 tries  which  are  being  run  as_  losing
 concerns.  There  are  so  many  indus-
 tries  like  that  a  list  of  which  I  have
 given  to  the  Planning  Minister  and
 asked  him  to  include  these  in  our
 next  Five  Year  Plan.  The  reply  I
 got  was  that  it  did  not  come  from  the
 Sarkar.  I  have  come  here  as  the
 accredited  representative  of  the  people
 and  their  voice  does  not  count  for
 including  those  imdustries  in  the  next
 Five  Year  Plan.  It  must  come  from
 the  Government  which  is  not  steady
 in  Travancore-Cochin  and  which  falls
 from  one  pinnacle  to  another!

 Therefore,  I  have  not  much  to  say
 except  that  they  should  take  up  serious-
 ly  the  question  of  developing  the
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 industries  in  Travancore-Cochin  State,
 because  that  State  is  a  deficit  area
 with  a  growing  population  contribut-
 ing  Rs.  50  crores  and  demanding  their

 rights;  and  if  ignored,  we  shall  see  that
 ‘in  our  turn  we  throw  the  Government
 overboard,

 Shri  Jhunjhunwala  (Bhagalpur  Cen-
 tral):  Sir,  it  would  be  unfair  to  our
 ‘Commerce  ang  Industry  Minister  if  I
 db  not  say  that  he  has  literally  follow-

 ‘ed  and  carried  out  successfully  the
 industrial  policy  of  the  Government  so

 ‘far  as  the  private  sector  is  concerned.
 ‘But  only  some  of  the  private—the  so-
 called  private—sectors  who  can  be
 ‘numbered  have  been  attended  to  and
 evidently  there  has  been  more  produc-
 ‘tion:  while  other  private  sectors  where
 ‘millions  and  millions  are  working  have
 een  ignored.  When  I  heard  the
 ‘Deputy  Commerce  Minister,  I  was
 ‘simply  amazed  when  he  gave  the  ex-
 ‘planation  about  the  responsibility  of
 ‘the  Central  Government  to  the  State
 “Government.  I  shall  invite  his  atten-
 ‘tion  to  Constitution  (Third  Amend-
 ‘ment)  Act.  If  he  had  mind  to  do  any-
 ‘thing  in  the  matter  he  could  have  done
 ‘a  lot  in  the  matter.  I  wanted  to  speak
 ‘on  the  Report,  but  the  Deputy  Com-
 merce  Minister  has  provoked  me  to
 dilate  on  the  small  sectors  who  have
 been  working  in  villages  and  who  have
 een  thrown  out  of  employment  by

 tthe  big  industries).  The  Deputy  Com-
 ‘merce  Minister  reminds  us  of  the
 :School-boy  economic  theory  that  it  is
 ‘the  cheap  and  quality  goods  which  will
 ‘find  market  in  the  country.  It  is  in
 the  interests  of  the  consumers  that

 ‘there  shall  be  cheap  and  quality  goods.
 “We  have  heard  of  this  theory  and  have
 ‘been  hearing  of  this  theory  since  we
 ‘read  in  schools  and  colleges,  but  this
 theory  is  unrealistic  so  far  as  the  con-
 dition  of  India  is  concerned.  It  was
 vexploded  so  far  back  as  in  1920.  I
 ‘had  hopeg  that  our  Government  had
 ‘realised  by  now  that  this  theory  does
 ‘not  apply  to  Indian:  conditions.  It
 ‘is  to  be  regretted  that  even  now  our
 ‘Ministry  should  be  sticking  to  that
 -theory.
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 I  shall  give  you  an  example,  The
 Report  of  the  Commerce  Mimistry  has
 shewn  wonderful  results—increased
 production  and  Rs.  3l  crores  more
 export.  How  does  it  affect  the  millions
 of  the  people  in  our  country?  I  have
 not  been  able  to  understand  this,  In-
 creased  production  by  itself  is  no  solu-
 tion  to  remove  the  poverty  of  our
 people.  It  has  been  admitted  on  all
 hands—even  by  our  Finance  Minister—
 that  though  there  has  been  greater
 production,  there  has  not  been  a  simult-
 aneous  and  corresponding  flow  of  pur-
 chasing  power  in  the  country,  Not
 only  has  there  been  no  simultaneous
 and  corresponding  flow  of  purchasing
 power  among  the  people,  but  whatever
 little  purchasing  power  these  poor
 people  had  has  been  exploited  by  the
 overflow  of  these  mill-made  ana
 foreign  goods  in  our  villages,  I  haa
 an  occasion  to  go  to  the  villages  and
 remaining  there  for  about  a  week  in
 January  during  which  period  I  studied
 the  conditions  there.  I  hear  the
 Government  taking  sample  surveys  of
 unemployment,  I  shall  ask  them  not
 to  take  sample  surveys  among  a  few
 workers  here  and  there,  but  to  go
 to  the  villages  and  find  out  how  much.
 unemployment  i's  there,  what  is  their
 daily  earning,  whether  they  are  going
 to  bed  in  the  night  even  without  tak-
 ing  food  or  with  full  bellies  leaving
 aside  overloaded  bellies  as  we  are
 doing  here.

 We  say  that  our  standard  of  living
 should  pe  increased  and  they  take
 pride  in  saying  that  it  has  increased.
 I  also  feel  that  it  has  increased.  In
 our  quarters  I  find  that  our  latrines
 and  bathrooms  have  been  changed  with
 marble-stone  flooring.  This  way  we
 feel  that  our  standarg  of  living  has
 increased.  Sitting  here  in  Delhi  we
 feel  that  our  standard  of  living  has
 increased.  It  is  not  a  matter  to  be
 taken  so  lightly.  It  is  a  very  serious
 thing  and  I  shall  invite  the  attention  of
 Government  that  they  should  think
 over  the  matter  more  seriously.  We
 used  to  say  that  the  British  Govern-
 ment  was  ruling  frorn  Delhi  but  we
 are  still  ruling  from  Delhi,  I  thought
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 it  had  an  allegorical  sense,  but  it  has
 a  literal]  sense,  If  the  Planning  Com-
 mission  wants  to  make  out  a  good  plan
 for  the  amelioration  of  the  poverty
 of  the  people,  they  should  not  sit  here
 in  an  air-conditioned  room,  but  go  to
 the  villages  and  sit  there  day  in  and
 day  out.  Only  then  they  will  be  able
 to  make  out  a  good  plan,  Only  then
 they  will  be  able  to  see  the  truth  or
 otherwise  of  the  theory  which  has
 been  propounded  that  it  is  the  cheap
 and  quality  goods  which  will  go  in
 the  market,

 We  are  always  reminded  of  foreign
 couniries.  We  are  told  again  and
 again  that  they  have  developed  be-
 cause  of  big  industries;  and  we  should
 follow  in  their  footsteps.  Compari-
 sion  is  made  with  foreign  countries.
 This  is  most  misleadmg.  I  was  going
 through  the  Economic  Report  of  the
 President  of  the  U.S.A.  and  I  have
 found  that  there  is  unemployment
 even  in  certain  well-developed  countries
 like  the  U.S.A.  My  hon.  friends  will
 put  forward  an  argument  and  say,
 when  there  is  unemployment  im  such
 a  developed  country  like  America,  why
 should  there  not  be  unemployment  here If  there  is  so  much  unemployment  there,
 proportionately  according  to  population
 if  there  is  so  much  more  unemploy-
 ment  here,  we  are  to  be  excused.  The
 other  day  our  Home  Minister  was
 quoting  the  figure  regarding  crimes
 here  in  India  and  in  other  countries.
 But  as  I  have  said,  such  figures  are
 mist  misleading.  How  many  crimes
 our  policemen  register  here  in  India?
 What  is  the  efficiency  that  our  police-
 men  have  here  in  India?  It  is  quite
 good  0  argue  in  the  Parliament  and
 to  tell  us  “Well,  there  are  so  many  less
 crimes  here”.  This  can  console
 people  who  do  not  look  at  the  actua-
 lities  of  the  thing,  but  critic  like
 Acharya  Kripalani,  find  that  the  crimeg
 are  not  enlisted,  Acharya  Kripalani
 wiil  be  dble  to  contradict  it  but  per-
 haps  he  has  not  got  machinery  where-
 by  he  -tan  gather  the  figure  and  con-
 tradici  the  Home  Minister  “Well,  the
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 figures  given  by  you  are  most  mis-
 leading”.

 Acharya  Kripalani:  And  mislead  the
 public.

 Shri  Jhunjhunwala:  Simiarly,  1
 would  say  about  the  figures  and  the
 hopes  given  by  the  Government  tnat
 the  big  industry  will  solve  our  prob-
 lem,  Shri  Saksena,  the  other  day,
 said  that  it  is  a  question  of  faith  with
 him.  There  is  no  question  of  faith
 or  no  faith.  It  is  a  hard  fact  that  this.
 patern  of  economy  is  not  going  to  solve
 the  problem  of  India.  When  you  talx
 of  the  U.S.A.,  when  you  talk  of  the
 U.S.S.R.,  look  at  the  population  per
 square  mile  there.  In  the  U.S.A.,  tne
 figure  is  52  per  square  mile,
 in  Canada  2:6,  in  China  124:8,
 in  the  U.S.S.R.  23:4  and  in  India  292.
 They  will  say  “Look  at  the  figure  of
 the  U.K.  which  is  532”.  I  shall  tell
 them  that  U.K,  undoubtedly  is  a
 small  island,  but  let  them  look  at  its
 other  colonies  where  they  are  sending
 their  goods.

 Mr,  Chairman:  There  are  quite  a
 number  of  speakers  yet  and  I  would.
 request  the  hon.  Member  not  to  take
 any  more  time,

 Shri  Jhunjhunwala:  |  wanted  to  say
 something  more,  but,  as  per  your
 order,  Madam,  and  as  Acharya  Kripa-
 lani  tells  me  that  I  have  spoken  enough,
 I  shall  sit  down,

 Dr.  Krishnaswami  (Kancheepuram)  -
 I  listened  with  interest  to  my  hon.
 friend,  the  Deputy  Minister  expounding.
 his  theory  of  how  small-scale  industries
 should  be  developed.  I  do  not  have  on
 this  occasion  time  to  enter  into  the  ar-
 guments  that  he  has  propounded
 or  to  rebut  the  case  that  he
 has  put  forward  and  shall  reserve  my
 remarks  for  2  subsequent  occasion.  I
 should  like  to  deal  with  two  facts  which
 have  been  mentioned  frequently  in  the
 press  and  which  come  up  for  debate.  I
 refer  to  the  National  Industrial  De-
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 velopment  Corporation,  which  after  a
 prolonged  period  of  gestation  has  come
 into  being  but  of  which  we  know
 precious  little.  I  believe  that  the
 House  will  agree  that  we  should  have
 as  many  of  these  agencies  as  possible
 provided  we  know  what  their  func-
 tions  are,  provided  we  know  that  their
 functions  do  not  overlap  and  provided
 we  know  that  they  would  be  in  a  posi-
 tion  to  translate  their  objectives  into
 practice.  The  I.F.C.,  the  I.C.F.C,  and
 the  National  Industrial  Development
 Corporation  are  three  bodies  meant  to
 channel  savings  into  investment.  How
 do  their  functions  harmonise  with  one
 another?  Do  they  overlap  one  another
 and  what  is  to  be  their  objective?  In
 these  days  of  high  taxation  of  per-
 sonal  incomes,  it  is  elementary  to  sug-
 gest  that  savings  from  individuals  are
 bound  to  diminish.  Public  savings
 have  necessarily  to  be  channelled  into
 investment  and  this  is  important  from
 the  angle  of  development.  The  economic
 need  today  is  to  have  more  venture
 capital  flowing  into  industries.  I  hope
 it  will  be  possible  for  the  National  In-
 dustrial  Development  Corporation  to
 fulfil  a  positive  role.  The  National
 Industrial  Development  Corporation
 zan  fulfil  a  more  positive  role,  not
 only  by  taking  account  of  commercial
 considerations  but  also  by  recognising
 welfare  considerations,  such  as
 regional  jndustrial  development  of  our
 country.  It  is  sometimes  said  by  my
 hon.  friends  that  it  is  not  necessary
 to  consider  these  problems  of  regional
 industrial  development,  but  I  venture
 to  place......

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 Which  hon.  friend,  may  I  ask?

 Dr.  Krishnaswami:  I  think  some  of
 my  hon.  friends  from  the  Treasury
 Benches  themselves  have  sometimes
 tended  to  pay  lip  homage  to  regional
 industrial  development,  but  when  it
 comes  to  the  translation  of  policies
 into  practice,  they  have  been  inclined
 to  adopt  &  different  attitude.  I
 should  like,  therefore,  to  refer  to  the
 basic  issues  involved  in  this  question
 so  that  I  may  have  a  clear  enuncia-
 78  LS.—4
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 tion  of  policy  from  my  hon.  friend
 over  there.

 At  present,  our  ken  of  economic
 vision  is  fettered  by  considering  only
 Bengal,  Bihar  and  Orissa,  where
 material  resources  exist  in  abundance.
 The  principle  governing  the  location
 of  industries  and  townships  should
 be  gone  into  much  more  thoroughly
 than  in  the  past.  My  hon.  friend,  the
 Commerce  Minister,  once  broached
 the  idea  of  50  to  60  industrial  town-
 ships  in  this  country.  But  how  can
 50  to  60  industrial  townships  come  into
 being  unless  we  revise  our  ideas
 where  an  industry  should  be  located.
 It  is  well  known  and  it  is  a  fact
 which  is  recognised  that  the  distri-
 bution  of  material  resources  is  always
 bound  to  be  uneven.  There  has  been
 unevenness  as  between  different  parts
 of  the  world  but  has  not  prevented
 this  dispersal  of  economic  develop-
 ment.  Japan,  for  instance,  without
 iron  ore  and  coal,  fabricates  steel  and
 competes  with  many  countries  more
 tichly  endowed  by  nature.  Dundee,
 for  instance,  proauces  jute  goods  with-
 out  the  necessary  raw  material  being
 close  to  it.  What  I  would  like  to  point
 out  to  my  hon.  friend  is  that  in  con-
 sidering  the  location  of  industries,  he
 should  not  only  take  account  of
 material  resources  but  human  re-
 sources  as  well,  which  are  as  impor-
 tant  if  not  more  important  from  the
 view-point  of  economic  development.
 It  is  said  that  India  is  one  economic  unit.
 I  agree,  but  at  the  same  time  we  have
 to  take  account  of  the  limitations  of
 and  qualifications  to  this  argument.
 We  have  to  remember  that  the  size
 of  this  country  is  as  great  as  Europe
 excluding  Russia;  it  is  about  4900
 miles  in  length  800  miles,  in  breadth
 and  distances  that  separate  one  region
 from  another  have  to  be  reckoned
 with.  By  all  means  let  us  be  proud  of
 Bhakra-Nangal  or  the  Damodar  Valley

 ones
 or  the  new  industrial  town-

 s  that  may  spring  up  around
 Rourekela.  No  one  denies  that  such
 development  indirectly  helps  the  whole
 country.  But  this  does  not  imply  that
 our  task  is  merely  to  look  for  material
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 resources  and  then  to  gravitate  our
 industries  near  them  as  in  the  case  of
 private  entrepreneur.  What  is  the
 function  of  planning  if  it  does  not  take
 into  account  the  basic  principle  of  eco-
 nomic  statesmanship,  namely  that  the
 material  resources  should  not  be  al-
 lowed,  as  far  as  possible,  to  create
 great  disparities  in  human  welfare?
 It  will  be  recognised  I  hope  that  the  hu-
 man  resources  in  the  South,  in  Maha-
 rashtra  ang  in  Eastern  Uttar  Pradesh
 are  no  worse  than  in  regions  where
 these  new  industries  will  be  started,
 and  it  is,  therefore,  best  to  encourage
 the  development  of  industries  in  these
 backward  areas,  From  another  point  of
 view,  this  would  lead  to  a  levelling  up
 of  economic  opportunities.  Indeed,  in
 one  instance,  the  Government  of  India
 has  made  a  reluctant  concession  to
 this  principle.  Thus  it  has  been  laid
 down  that  new  textile  mills  should  be
 situated  outside  Bombay  and  Ahmed-
 abad  as  far  as  possible,  so  that  there
 might  be  a  greater  dispersal  of  econo-
 mic  development.  Why  should  not  this
 principle  be  extended  further?  Since
 we  are  endowed  more  equally  in
 human  resources  ,the  location  of  in-
 dustries  by  the  public  sector  through
 the  National  Industrial  Development
 Corporation  has  to  take  greater  ac-
 count  of  the  great  economic  opportuni-
 ties  that  would  be  created  by  location
 of  new  units.  I  cannot  understand
 why  a  steel  fabrication  industry,  for
 instance,  cannot  be  started  in  the
 south.  Undoubtedly  the  argument
 agajnst  starting  all  industries  is  that
 simpler,  processing  industries  can  be
 started  near  the  places  where  raw
 materials  are  located.  But  there  is
 no  reason  to  prevent  the  establishment
 of  more  complex  processing  industries
 in  places  far  removed  from  material  re-
 sources.  The  sound  rule  to  follow  would
 be  that  where  the  value  added  in  the
 process  is  much  greater  than  the  raw
 material  and  the  other  incidental
 costs,  industries  should  be  located  in-
 distant  areas,  What  is  the  problem  of
 economic  statesmanship  if  it  is  not  to
 ensure  that  material  disparities  are
 not  fully  reflected  in  differences  in
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 welfare?  No,  one  disagrees  with  the
 proposition  that  we  should  exploit
 our  resources  to  the  full.  No  one  for
 a  moment  suggests  that  this  should
 not  be  done  but  I  should  like  to  point
 out  that  this  problem  of  human  re-
 sources  cannot  be  ignored  and  we
 must  realise  that,  if  other  countries
 have  progressed  satisfactorily  without
 the  bulk  of  the  raw  materials  in  their
 countries,  We  in  this  country  can  also
 progress  by  adjusting  our  economic
 vision  by  equalising  the  economic  op-
 portunities  in  different  parts  of  the
 country.  This  problem  cannot  be  ap-
 proached  only  by  the  Ministry  of  Com-
 merce  and  Industry  and  that  other  de-
 partments  notably  the  Planning  de-
 partment  has  to  adjust  its  vision.  I
 hope  that  the  Minister  for  Commerce
 and  Industry  will  educate  himself  and
 convince  his  colleagues  in  the  Cabinet,
 the  Planning  Commission  and  the
 other  bodies  who  up  till  now  have  not
 given  sufficient  thought  to  this  aspect
 of  the  question.

 4  P.M,
 Sometimes  hon.  Members  suggest

 that  it  is  parochial  to  think  of  the
 advances  that  have  to  be  made  jin
 backward  areas.  But  may  I  affirm
 strongly  that  when  we  are  considering
 the  development  of  a  big  country  like
 ours,  where  we  have  wide  disparities
 existing  in  different  regions,  We  can-
 not  have  the  unity  of  India  established
 on  a  solid  and  durable  foundation  un-
 less  we  have  a  positive  policy  for
 rectifying  the  economic  inequalities  of
 different  regions.  I  realise  that  pub-
 lic  savings  channelled  through  the
 National  Development  Corporation
 while  playing  a  positive  role  would  at
 best  be  a  minor  role.  In  more  senses
 than  one,  it  is  bound  to  be  a  marginal
 role.  As  far  as  the  growth  of  private
 sector  is  concerned,  the  limitation  to
 this  argument  is  that  today  personal
 incomes  are  taxed  so  heavily  that  it
 might  be  difficult  to  find  enough  re-
 sources  for  large  amounts  being  di-
 verted  into  industries.  I  trust  that  the
 Minister  of  Commerce  and  Industry
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 when  he  considers  some  of  these  as-
 pects,  when  he  is  more  definite  on  the
 role  which  the  National  Industrial  De-

 _velopment  Corporation  should  perform
 will  take  into  account  the  economic
 needs  of  the  regionally  backward
 areas  and  sponsor  such  measures  aS
 will  lead  to  a  progressive  increase  in
 welfare.  What  the  advocates  of
 regional  development  affirm  is  that
 while,  there  may  be  diversity  let  there
 be  diversity  of  economic  development
 on  the  same  plane  instead  of  diversity
 on  different  planes,  as  is  the  case  now.

 Shri  S.  C.  Deb  (Cachar-Lushai
 Hills):  I  thank  you  for  giving  me  this
 opportunity  of  taking  part  in  this  de-
 bate.  I  offer  my  thanks  to  our  hon.
 Minister  for  the  favourable  balance  of
 trade  and  for  the  steady  increase  in
 production  in  1954.  Just  as  the  In-
 dustrial  Development  Corporation  is
 contemplated  to  step  up  production
 both  in  the  private  and  public  sectors,
 may  I  draw  the  attention  of  the  hon.
 Minister  to  the  smal!  scale  industries
 ard  suggest  that  some  specific  assign-
 ment  should  be  made  for  them  so  that
 they  could  be  developed  in  such  a
 way  that  they  could  not  be  competed
 with  by  the  bigger  industries.

 I  would  ‘like  to  draw  the  pointed
 attention  of  the  hon.  Minister  to  tea
 estates  in  Assam.  I  would  like  to  speak
 on  the  plantation  industry  in  my  State
 of  Assam—that  is,  tea.  Though  Gov-
 ernment  is  getting  a  sizeable  income
 from  tea,  the  actual  position  is  not
 good  in  my  State.  The  actual  position
 is  this.  The  foreign  companies  are  sel-
 ling  tea  gardens  to  our  Indians,  who
 are  unaware  of  the  true  position,  at
 exorbitant  prices.  I  would  like  to
 draw  the  special  attention  of  the  hon.
 Minister  to  my  district  of  Cachar.
 There  the  position  is  still  worse.  I
 am  giving  some  figures  which  are  sub-
 ject  to  correction.  In  my  district,  the
 tea  plantation  area  covers  about  75,000
 acres  of  land;  out  of  this,  5  thousand
 are  already  dying  out—that  is,  giving no  yield.  Of  the  remaining  60
 thousand  acres.  45  thousand  acres  of
 plantation  area  i=  ~£  60  years  old.  That
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 is  the  state  of  affairs.  It  “requires
 special  replacements  and  rehabilita-
 tion  and  other  improvements  in  that
 direction.  But  the  planters  who  are
 running  the  show  are  indifferent  and
 that  way  the  whole  industry  is  fast
 deteriorating.  Out  of  75  thousand  acres,
 only  5  thousand  acres  are  economical;
 four-fifths  of  the  whole  plantation  had
 become  un-economical.  If  this  position
 is  allowed  to  continue,  the  industry

 ‘will  have  a  very  bad  shock.  I  am  giv-
 ing  a  warning  to  our  Government  if
 their  special  attention  is  not  drawn  to
 this  industry,  the  position  will  not  last
 long.

 Another  thing  is  this.  Europeans
 are  very  much  busy  selling  their  tea
 estates  at  25  times  their  share  value
 in  the  markets.  In  that  way,  they  earn
 25  times  more  money  than  their  real
 share  value.  That  is  a  loss  to  the
 coutnry  and  that  should  be  borne  in
 mind.  The  Indian  buyers  who  purchase
 the  gardens  at  such  exorbitant  price
 will  suffer  when  there  is  a  fall  of  price
 in  the  tea  market.  After  some  time,
 the  prices  will  normally  come  down
 and  then  the  tea  industry  will  face  a
 very  unhappy  situation.  We  know  of
 the  crisis  of  1952.  In  my  district  alone,
 15,000,  labourers  are  already  surplus.
 There  are  60  thousand  labourers  and
 if  these  things  continue,  most  of  this
 labour  force  will  become  surplus  and
 there  will  be  an  unemployment  crisis.
 That  thing  should  be  borne  in  mind.
 So,  the  industry  should  be  controlled.
 What  I  suggest  is  this.  Government
 should  control  the  price;  when  a  tea
 estate  is  going  to  be  sold,  the  reason-
 able  price  should  be  the  market  price
 according  to  the  share  value.

 What  I  would  like  to  suggest  is  that
 Government  may  purchase  all  the

 share  capital.  They  may  purchase  it  at
 a  very  low  price,  and  in  that  way
 that  industry  can  be  saved.

 Mr.  Chairman:  His  time  is  up.
 Shri  S.  C.  Deb:  I  have  very  many

 things  to  mention.
 Mr.  Chairman:  I  would  ask  him  to

 finish  now.
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 Shri  S.  C.  Deb:  But  I  am  drawing
 the  special  attention  of  the  Govern-
 ment  to  this,  and  if  the  industry  is  to
 be  saved:  some  special  care  and  atten-
 tion  should  be  given  to  that  industry.

 Shri  A.  M.  Thomas:  At  this  late
 hour  I  do  not  want  to  indulge  in  any
 superlatives.  But  it  is  only  fair  to  join
 with  those  persons  who  have  paid  a
 tribute  to  the  work  of  the  Ministry,
 and  it  has  to  be  fairly  admitted  that
 the  Ministry  has  done  good  work  dur-
 ing  the  current  year.

 In  the  matter  of  production  there
 has  been  a  marked  advance  in  the  uti-
 lisation  of  idle  capacity  in  the  country’s
 manufacturing  plants.  There  is  a
 reference  to  the  low  volume  of  motor
 car  demand  which  stunts  the  in-
 dustry’s  growth.  Greater  mobility  can
 introduce  new  forces  in  our  economy,
 and  a  narrow  approach  to  the  pro-
 tection  of  a  few  people  should  not
 blind  the  Government  to  the  need  for
 an  expanding  motor  car  industry  with
 an  increasing  number  of  users.

 It  has  to  be  admitted  that  real
 dynamism  has  been  exhibited  in  the
 matter  of  promotion  of  exports  from
 our  country.  I  want  to  know  from  the
 hon.  the  Commerce  Minister  what  has
 happened  to  the  Export  Credit
 Guarantee  Scheme  that  the  Ministry
 had  ir*view  for  some  time.  Fears
 have  been  expressed,  while  welcoming
 this  measure  of  the  Export  Credit
 Guarantee  Scheme,  that  the  draft
 framed  by  the  Commerce  Ministry
 has  not  been  so  helpful  to  the  Indian
 exporter  as  it  ig  to  the  foreign  im-
 porter.  I  would  ask  the  Commerce
 Ministry  to  devote  its  attention  to  the
 many  aspects  of  the  scheme,  and  it
 would  be  worthwhile  to  copy  the  Ex-
 port  Credit  Guarantee  Scheme  that
 has  been  adopted  by  the  United  King-
 dom  in  this  respect.  That,  I  think,
 will  dispel  many  of  the  doubts  that
 have  been  entertained  on  the  score
 of  this  Export  Credit  Guarantee
 Scheme.

 Small-scale  and  village  industries
 have  received  special  attention.
 Diversification  of  the  pattern  of  in-
 dustry  has  been  given  due  emphasis
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 in  the  year  with  which  we  are  deal-
 ing.  A  little  over  Rs.  8  crores  have
 been  given  by  way  of  loans  and  grants
 for  the  development  of  small-scale
 and  village  industries.  I  do  not  want
 to  detail  the  various  schemes  _  that
 have  been  taken  up  by  the  Govern-
 ment  in  the  matter  of  the  develop-
 ment  of  small-scale  and  village  in-
 dustries.  Many  Members  have  refer-
 red  to  it,  and  the  Deputy  Minister  of
 Commerce  also  has  referred  to  it
 When  going  into  the  catalogue
 of  the  creditable  record  of  the
 Handloom  Board,  some  reservations
 have  been  made  for  which  the  ex-
 planations  given  in  the  report  have
 not  been  satisfactory.  It  has  been
 stated  that  so  far  there  have  not  been
 any  accurate  statistics  in  the  matter
 af  handloom.  I  do  not  understand
 what  exactly  is  the  difficulty  to  have
 accurate  statistics  concerning  ‘hand-
 loom.  There  is  also  the  admission
 that  the  handloom  goods  that  we  ex-
 port  are  not  of  the  standard  quality.
 I  do  not  understand  why  the  scheme
 of  carrying  out  of  research  in  design-
 ing  of  fabrics,  loom  parts  and  other
 implements  has  not  been  pushed
 through  by  the  Ministry.  I  also  want
 to  know  why  standardisation  has  not
 been  made  compulsory  in  the  matter
 of  the  handloom  products  that  we  are
 exporting.  The  hon.  Minister  himself,
 while  addressing  a  meeting  of  the
 Handloom  Board,  has  laid  due
 emphasis  on  the  possibilities  of  pro-
 viding  financial  assistance  from  the
 Cess  Fund  that  we  collect,  to  weavers’
 co-operative  societies  if  they  propose
 to  have  housing  colonies.  I  do  not
 think  that  scheme  has  been  taken  up
 as  yet  by  the  Handloom  Board.  It  is
 an  urgent  problem.  Next  to  food  and
 clothing,  housing  is  the  most  imme-
 diate  problem  that  we  have  to  tackle.
 In  this  connection  I  would  also  re-
 mind  the  hon.  the  Commerce  Minis-
 ter  that  the  Commerce  Ministry  in
 charge  of  the  industrial  sector  of  our
 country  should  also  devote  itself  to
 the  industrial  housing  scheme  that
 has  been  promulgated  by  the  Works,
 Housing  and  Supply  Ministry.  I  grant
 that  this  is  not  within  the  direct  res
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 ponsibility  of  the  Commerce  and  In-
 dustry  Ministry.  But  all  the  same,
 as  the  Ministry  has  succeeded  in  hav-
 ing  gradual  Indianisation  of  the  ser-
 vices  with  regard  to  private  firms  and
 other  concerns  by  a  great  deal  of
 persuasion,  that  course  may  be  adopt-
 ed  in  the  matter  of  the  industrial
 housing  scheme  which  has  been  taken
 up  by  the  Central  Government  in  the
 Works,  Housing  and  Supply  Ministry.
 Only  some  pressure  on  the  employers
 will  enable  the  Government  to  push
 through  the  scheme.  Although  it  has
 been  stated  that  25  per  cent.  of  the
 amount  that  would  be  necessary  for
 the  industrial  housing  scheme  will  be
 given  by  the  Central  Government  by
 way  of  grants,  even  then,  that  scheme
 has  not  been  taken  advantage  of  by
 the  employers  in  the  various  sectors
 of  our  industry.

 I  wish  to  mention  one  more  point.
 When  we  consider  the  reports  that
 have  been  placed  before  us  about  the
 working  of  the  various  Boards,  the
 working  of  the  Handloom  Board  is
 realy  very  creditable.  But  I  can-
 not  say  so  with  regard  to  the  working
 of  the  Village  Industries  Board.  The
 All  India  Khadi  and  Village  Indus-

 tries  Board  has  done  good  work
 with  substantial  government  help
 as  far  as  the  development
 of  the  khadi  industry  is  concerned.
 But  as  far  as  the  other  village  in-
 dustries  are  concerned,  I  must  say
 that  the  activities  of  the  Board  con-
 cerning  them  have  not  been  satis-
 factory  at  all.  There  has  been  the
 constitution  of  a  Khadi  and  Village
 Industries  Economics  Committee.
 That  Committee  consists  of  very  emi-
 nent  persons  in  the  industrial  field.
 But  I  do  not  think  any  substantial
 work  has  been  done  by  the  Khadi  and
 Village  Industries  Economic  Com-
 mittee  in  the  matter  of  the  develop-
 ment  of  village  industries  at  all.  It
 need  not  be  stated  that  having  regard
 to  our  unemployment  problem  of  our
 diversification  of  the  pattern  of  our
 industries  is  absolutely  necessary  and
 due  emphasis  has  to  be  given  to  the
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 development  of  small-scale  and  village
 industries.

 Then  I  would  like  to  refer  to  one
 fact  contained  in  this  report,  and
 that  is  that  these  various
 Boards  that  the  Commerce  and  In-
 dustry  Ministry  has  constituted  have
 programmes  for  wide  publicity  in  the
 matter  of  external  marketing  as  well
 as  in  the  matter  of  the  development  of
 our  internal  markets.  But  I  would
 from  my  personal  experience  wish  to
 point  out  that  some  of
 these  emporia  which  we  have  opened
 within  this  country  are  not  working
 on  Satisfactory  lines.  I  would  refer
 to  one  emporium  which  has  been
 mentioned  in  this  report,  namely  the
 Gram  Udyog  Bhavan  which  has  been
 opened  in  Bombay  and  which  is
 intended  to  serve  as  an  attraction  for
 tourists.  I  must  submit  that  the
 talent,  salesmanship  and  energy  that
 are  necessary  for  efficiently  running
 these  emporia  on  purely  businesslike
 and  commercial  lines  are  lacking  in
 the  personnel  who  are  employed  in
 these  various  emporia.  We  must  in-
 ject  a  little  more  spirit  and  energy,
 and  they  are  not  to  do  mere  mechani-
 cal  work.  They  should  take  real
 interest  in  their  work  and  promote  our
 various  industries.  I  have  done.

 oh  कजरोल्कर  (बम्बई  नगर-उत्तर-
 रक्षित-अनुसूचित  जातियां)  :  सभानेत्री  जी,
 आप  ने  मुझे  जो  टाइम  दिया  है  इस  के  लिये
 में  आप  का  आभारी  हूं  ।

 राज  हमारी  जो  इण्डस्ट्रियल  पालिसी

 है  और  उस  के  अन्तर्गत  हमारे  हरिजनों  की
 चमड़े  की  इन्डस्ट्री  है उस  के  बारे  में  कुछ  में
 बोलना  चाहता  हूं  ।  इस  मिनिस्ट्री  नें  बहुत  से
 बोडर्स  झर  कमेटियां  बनाई  हें,  उन  का  नम्बर
 कम  से  कम  ३५  है,  लेकिन  हमारी  लेदर
 इन्डस्ट्री  के  लिये  अभी  तक  उस  ने  कोई  कमेटी
 या  बोर्ड  नहीं  बनाया  है  1  मुझे  ऐसा  लगता  है
 कि  इस  इन्डस्ट्री  को  बहुत  कम  महत्वपूर्ण
 समझा  जाता  है।  में  कहना  चाहता  हूं  कि
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 [श्री  कजरोल्कर]
 यह  लेदर  इन्डस्ट्री  बड़ी  भारी  इन्डस्ट्री  है और
 जहां  तक  में  समझता  हूं  काटन  इन्डस्ट्री  के
 बाद  ही  इस  का  स्थान  है,  लेकिन  इस  के  ऊपर
 सरकार  का  जैसा  ध्यान  जाना  चाहिये  वह
 नहीं  जाता  है  1  जैसे  हेड  लूम  इन्डस्ट्री  है  और
 जिसके  लिये  खादी  ऐंड  विलेज  इन्डस्ट्रीज  बोर्ड
 हैं,  उसी  तरह  एक  लंदर  इन्डस्ट्रीज  बोर्ड  भी
 बनना  चाहिये  ।  और  उस  बोझ  के  सामने  जो
 हमारी  कठिनाइयां  हें  और  जो  स्माल  -स्केल
 लैदर  इन्डस्ट्रीज  की  कठिना  इयां  हें  उन  को
 रखना  चाहिये  ।

 दूसरी  बात  में  यह  कहना  चाहता  हूं  कि
 आजकल  चमड़े  के  घन  का  बहुत  वेस्ट  हो  रहा
 है।  आप  जानते हूँ  कि  यदि  किसी  के  यहां
 भैंसे  मर  जाती  हे  तो  उन  को  उठाने  के  लिये

 हरिजनों  और  चमारों  को  बुलाया  जाता  है  tv
 उन  लोगों  से  कहा  जाता  है  कि  तुम  इस  को  घसीट
 कर  ले  जाओ  और  चमड़ा  निकालो  ny  इस  से  बहुत
 से  हरिजन  भाइयों  ने  समझा  कि  चूंकि  हम  लोग
 इस  धंधे  को  करते  हें  इसलिये  हम  को  अछत
 समझा  जाता  है  और  उन्होंने  चमड़ा  निकालना
 छोड़  दिया  ।  इस  कारण  से  हमारा  बहुत  सा
 धन  वेस्ट  हो  जाता  है  7  बहुत  से  लोग  जो
 गाय  को  माता  कहते  हें,  देवी  कहते  हैँ,  वह
 उस  के  मरने  के  बाद  उस  का  काम  करने  के  लिये
 तैयार  नहीं  होते  हें  । वह  कहते  हें  यह  हमारा
 काम  नहीं  है,  यह  तो  चमार  का  काम  है,
 भंगी  का  काम  है।  इसलिये  में  कहना  चाहता  हूं
 कि  आप  इस  के  लियें  एक  कमेटी  बनाइये  जो  कि
 यह  देखे  कि  हमारा  धन  वेस्ट  न  होने  पाये  v

 इस  के  अलावा  में  यह  कहना  चाहता  हूं
 कि  जो  स्माल-लेदर  बकस  हें  उन  को  सुविधायें
 मिलनी  चाहियें  ।  उन  के  पास  पैसा  नहीं  है,
 राज  कल  जो  घंटे  हें  वह  बड़े-बड़े  लोगों,  केपी-
 टि लिस्टों  के  हाथ  में  है  ।  में  प्रार्थना  करता  हूं
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 कि  जो  कुछ  में  ने  स्माल  लेदर  इन्डस्ट्री  के  बारे  में

 कहा  है,  उस  पर  सरकार  ध्यान  दे  और  उन  की

 कुछ  मदद  करे  ।  अभी  बम्बई  गवर्नमेंट  और

 यू०  पी०  और  मद्रास  गवनेमेंटों  ने  भी  इस  के
 बारे  में  कुछ  प्रगति  की  है,  लेकिन  बहुत  सी
 और  जगह  भी  हं,  जहां  पर  लेदर  इन्डस्ट्री  है
 और  उन  की  ओर  ध्यान  दिया  जाना  श्रावक

 है  ।  इसलिये  में  प्रार्थना  करूंगा  कि  सरकार
 लेदर  इंडस्ट्री  बोर्ड  जरूर  नियुक्त  करे  ।

 Shri  Tulsidas  (Mehsana  West):  I
 thank  you  for  giving  me  an  oppor-
 tunity  to  say  a  few  words.  I  have  been
 listening  to  the  debate  on  these  De-
 mands  for  Grants  for  the  Commerce
 and  Industry  Ministry,  with  attention.

 As  you  know,  this  Ministry  is  in
 charge  of  more  or  less  the  entire  pri-
 vate  sector  and  it  is  a  tremendous
 responsibility  to  see  that  the  progress
 in  the  private  sector  is  maintained.
 When  we  see  the  index  of  industrial
 production,  it  is  a  commendable  figure
 that  the  Ministry  has  achieved,  parti-
 cularly  when  we  see  that  in  Decem-
 ber,  ‘1954,  the  industrial  production
 was  162:3,  whereas  it  was  144:7,  in
 December,  1953.

 This  morning,  I  heard  an  hon.  Mem-
 ber  say  that  the  Ministry  has  been
 doing  excellent  work  during  the  last
 year,  but  since  December,  it  is  not
 found  that  the  Ministry  is  as  active
 85  before.  There  is  something  in
 what  the  hon.  Member  said.  I  do  not
 know  what  the  reasons  are.

 Shri  K.  K.  Basu:  The  Minister  was
 not  there.

 Shri  Tulsidas:  After  all,  the  Com-
 merce  and  Industry  Ministry  has  to
 function  in  co-ordination  with  other
 Ministries.  It  cannot  function  as  a
 separate  body.  It  must  function  to-
 gether,  Government  as  a  whole.  When
 the  entire  policy  of  the  Government
 is  on  a  particular  basis,  the  Ministry
 has  to  function  on  those  lines.

 Acharya  Kripalani:  They  do  not
 know  the  basis.
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 Shri  Tulsidas:  I  do  not  know.  I
 personally  believe  that  the  basis  has
 been  there.  The  reason  why  I  am
 saying  so  is  this.  During  the  last
 year,  there  had  been  a  certain  atmos-
 phere  created.  There  was  confidence
 growing  in  the  country.  There  were
 certain  people  who  were  thinking  in
 terms  of  increasing  production,  put-
 ting  of  new  industries  and  expanding
 production.  There  was  also  an  at-
 mosphere  of  foreigners  trying  to
 interest  themselves  in  this  country.
 Somehow  or  other,  it  may  be  due  to
 the  following  of  the  pattern  of  society
 of  our  hon.  friend  Acharya  Kripalani
 or  anybody  else,  but  the  unfortunate
 thing  is  since  December,  the  whole
 atmosphere  has  changed.  The  atmos-
 phere  has  so  badly  changed  that
 everybody  is  feeling  frustrated,—not
 only  the  Ministry,  but  everybody,—
 as  to  what  is  to  be  done  in  these  cir-
 cumstances,  as  to  what  is  going  to
 be  the  policy  in  the  future.  I  am  sure
 no  Ministry  can  function  in  this  at-
 mosphere.  That  is  what  I  want  to
 say.

 I  want  to  make  one  or  two  con-
 structive  suggestions.  When  I  was
 speaking  at  the  time  of  the  Budget,  I
 told  the  Finance  Minister  that  since
 the  agricultural  prices  have  gone
 down,  our  industrial  prices  must  also
 come  down.  I  would  like  the  hon.
 Minister  to  go  into  this  and  parti-
 cularly  find  out  why  these  industrial
 prices  are  not  coming  down.  As  he
 knows  very  well,  of  the  total  price
 of  industrial  articles,  50  per  cent.
 consists  of  the  price  of  agricultural
 commodities,  raw  materials,  25  or  30
 per  cent.  consists  of  labour  costs  and
 the  other  30  per  cent.  is  made  up  of
 taxation,  margin  of  profit,  etc.  If  we
 have  to  bring  down  the  cost  of  pro-
 duction,  if  we  have  to  bring  down  the
 prices  of  industria]  manufactured
 goods,  the  only  way  is  to  see  what
 are  the  other  factors  which  are  in-
 cluded  in  the  price  which  have  to  be
 adjusted.  Whenever  any  suggestion
 comes  up  for  rationalisation,  some
 hon.  Members  here  shout  and  say,

 |  mo,  no,  We  cannot  have  rationalisa-

 4  APRIL  955  for  1955-56  §238
 tion.  If  there  is  any  question  of  any
 adjustment  with  regard  to  labour
 charges,  there  again  we  shout.  We
 also  want  the  prices  to  come  down.
 How  is  it  possible?  [  do  not  under-
 stand  it.

 Acharya  Kripalani:  You  have  not
 mentioned  about  the  income-tax.

 Shri  Tulsidas:  J  am  not  talking  as
 a  politician.  I  would  like  you  really
 to  understand  these  aspects  of  the
 cost  position.

 Shri  B.  S.  Murthy  (Eluru):  He  is
 talking  as  a  sun-dried  capitalist.

 Shri  Tulsidas:  Whether  it  is
 capitalist  or  not,  you  understand
 something  of  what  it  is,  and  then  you
 can  say  something  about  it.

 I  was  saying  that  just  as  the  agri-
 cultural  prices  have  gone  down  we
 want  to  bring  down  the  prices  of
 manufactured  goods  also.  Everyone
 here  has  a  good  word  to  say  about
 the  agriculturists,  and  I  do  feel  that
 he  must  get  the  industrial  products
 at  lower  prices.  But  how  are  you

 Boing  to  achieve  it?  If  the  cost
 structure  is  going  up  all  the  time  how
 are  you  going  to  find  out  any  time
 when  the  agriculturist  will  realise  his
 income  at  a  lower  price,  and  possibly
 also  get  the  goods  at  a  lower  price?

 Shri  s.  S.  More  (Sholapur):  Could
 we  not  cut  down  profits?

 Shri  Tulsidas;  [  think  so.  I  have
 already  stated  that  out  of  the  00  per
 cent.  50  per  cent.  is  raw  materials,
 30  per  cent.  is  labour,  and  20  per  cent.
 consists  of  manufacturing  cost,  &  pro-
 fit  margin  and  the  impost  of  taxation.
 If  you  understand  that,  then  you  will
 be  able  to  know  where  it  should  be
 cut  down.

 Dr.  Krishnaswami:
 down  taxes.

 Shri  Tulsidas;  The  next  point
 which  I  would  like  to  make  is  with
 regard  to  the  export  market.  I  am
 sure  the  hon.  Minister  must  be  fully

 You  must  cut
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 [Shri  Tulsidas]
 aware  as  to  how  important  it  is  to
 keep  up  our  export  market  in  order
 to  keep  up  our  industrial  production.
 and  in  order  to  see  that  our  economy
 is  properly  kept.  I  find  that  unless  our
 cost  of  production  is  cut  down,  and
 unless  our  goods  are  sold  at  a  com-
 petitive  price,  it  will  not  be‘  possible
 for  ug  to  majntain  the  present  balance
 of  payments  position.  The  articles
 that  we  export  to  our  export  markets
 in  the  largest  quantities  are  tea,  jute
 goods  and  cotton  textiles.  In  cotton
 textiles,  as  the  hon.  Minister  knows
 fully  well,  the  advantage  so  far  has
 been  on  account  of  the  low  price  of
 cotton.  That  advantage  is  not  going
 to  remain  for  a  long  time,  and  I  do
 not  know  whether  our  textiles  will
 hold  4  competitive  position  in  the
 world  market  in  the  future.  I  would
 like  the  hon.  Minister  to  consider
 what  steps  should  be  taken  to  see
 that  our  commodities  retain  their  com-
 petitive  position  in  the  export  market.

 I  have  a  number  of  other  points  to
 make,  but  as  my  time  is  up,  I  shall
 conclude.

 आ  एस०  एन०  वास  (दरभंगा-मध्य )  8
 सभा नेत्री  जी,  आज  उद्योग  और  वाणिज्य
 मंत्रालय  की  रिपोर्ट  पढ़ने  से  एक  बात  तो
 साफ  जाहिर  होती  है  कि  अब  केन्द्रीय  सरकार
 की  जो  सोचने  की  पद्धति  थी,  उद्योग  के  बारे  में,

 उस  में  परिवर्तन  हुआ  है  इस  परिवर्तन  का  में
 स्वागत  करता  हूं  ।  लेकिन  साथ  ही  साथ
 में  यह  कहना  चाहूंगा  कि  हिन्दुस्तान  की.  जो
 दशा  है  उस  दशा  को  ध्यान  में  रख  कर,  जहां  तक
 मेरा  ख्याल  है,  न  तो  योजना  आयोग  ने  और

 नही  केन्द्रीय  उद्योग  और  वाणिज्य  मंत्रालय  ने
 अपनी  नीति  को  निर्धारित किया  है।  हिन्दुस्तान
 का  सवाल  जैसे  कि  कौर  भी  दूसरे  पिछड़े  हुए
 दूसरे  देश  हें  उन  के  सवाल  जैसा  है  ।  लेकिन
 हिन्दुस्तान  में  जहां  औद्योगिक  विकास  का

 उद्देश्य  यह  होना  चाहिये  कि  हम  अ्रपने  देश  4
 जो  हमारी  भूमि  के  अन्दर  या  भूमि  से  उत्पन्न

 होने  वाले  साधन  हैं  उन  साधनों  का  अच्छे  से
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 अच्छा  और  अधिक  से  अधिक  उपयोग  करें  वहां
 हमारे  लिये  यह  भी  ज़रूरी  है  कि  हम  यह  देखें
 कि  हमारी  औद्योगिक  नीति  ऐसी  हो  जिससे
 हमारे  जो  करोड़ों  की  संख्या  में  लोग  बेकार
 बैठे  हें  उन  को  काम  दिया  जा  सके  ।  बहुत  दिनों
 की  बहस  मुबाहिसे  के  बाद  हिन्दुस्तान  में  जो
 बेकारी  की  समस्या  है  उस  की  तरफ  विशेष
 रूप  से  हमारे  वित्त  मंत्रालय  का  ध्यान  गया
 है  कौर  कुछ  कुछ  ध्यान  उद्योग  और  वाणिज्य
 मंत्रालय  का  भी  गया  है,  यह  स्वागत  करने  की
 चीज़  है।  लेकिन,  सभा नेत्री  जी,  सवाल  यह
 उठता  है  कि  हमारे  यहां  जो  उद्योग  व्यवसाय
 चलते  हैं  उनके  चलने  से  जो  धन  पैदा  होता  है
 उस  धन  का  कौन  सा  हिस्सा  समाज  के  अन्दर
 जाता  है  और  कौन  सा  हिस्सा  व्यक्ति  विशेष
 के  पास  जाता  है  या  एक  समूह  विशेष  के  पास
 जाता  है  1  इस  बात  पर  विचार  करने  की  ज़रूरत
 है  ।  इस  बात  से  किसी  को  इन्कार  नहीं  कि
 आजकल  के  जमाने  में  कोई  भी  देश  बिना  उद्योगों
 की  तरक्की  और  विकास  की  आर्थिक  उन्नति
 नहीं  कर  सकता  है  ।  यह  मानी  हुई  बात  है  ।
 लेकिन  यह  आ्राथिक  उन्नति  केवल  बड़े  बड़े  पैमाने
 पर  बड़े  २  उद्योगों  के  चलाने  से  ही  हो  सकती  है,
 यह  विचार  विवादास्पद  है,  विशेषकर  हिन्दु-
 स्तान  जैसे  देश  के  लिये  जैसे  कि  हमारे  भाई
 डा०  रामा  राव  ने  कहा  कि  हिन्दुस्तान  के  अन्दर
 जो  कपड़ा  उद्योग  है  और  जिसके  ज़रिये  से

 हिन्दुस्तान की  कपड़े  की  जो  मांग  है  उसका  बढ़ा
 हिस्सा  पूरा  हो  गया  है  भौर  हम  कपड़ा  बाहर
 भी  भेजने  लगे  हें  फिर  भी  उसमें  केवल  पांच
 या  सात  लाख  व्यक्ति  ही  लगे  हुए  हैं
 और  उसके  मुकाबिले  में  हमारे  देश  के
 इन्दर  जो  करघा  उद्योग  चलता  है,  चर्खा  व्यव-
 साय  चलता  है,  या  ऐसे  दूसरे  काम  चलते  हैं
 उनमें  करोड़ों  आदमी  काम  कर  के  किसी  न
 किसी  तरह  से  जीवन  निर्वाह  करते  हैं  ।
 इस  लिये  जब  हिन्दुस्तान  में  उद्योग  सम्बन्धी
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 नीति  का  निर्धारण  किया  जाये  उस  समय
 इस  बात  का  ख्याल  रखना  पड़ेगा  कि  जहां  हम
 बड़े  बड़े  उद्योगों  को  बड़े  बड़े  माने  पर  चलाते  है
 हमें  यह  मी  ध्यान  रखना  जाहिये  कि  हमारे  जो
 कपड़ा  और  भोजन  सम्बन्धी  दूसरे  छोटे  छोटे
 व्यवसाय  हें  और जो  बहुत छोट  पैमाने  पर  चला
 जाते  हैं,  जो  गृह  उद्योगों  के  जरिये  से  या
 ग्रामोद्योगों  के  जरिये  से  चल  सकते  हैं  उनका
 क्षेत्र  निर्धारित  कर  देना  चाहिये  ।  यह  बात
 समझ  में  नहीं  आती  है  कि  जब  उपमंत्री  ने
 भाषण  दिया  और  कहा  कि  उनको  संतोष  है
 कि  केन्द्रीय  सरकार  को  जितना  काम  करना
 चाहिये  था  गृह  उद्योगों  के  विकास  के  लिये
 उस  से  ज्यादा  केन्द्रीय  सरकार  कर  रही  हैं
 इस  फे  साथ  ही  साथ  उन्होंने  कहा  कि  यह  जो
 क्षेत्र  ह  यह  राज्य  सरकारों  के  श्रन्तंगत
 कराता  है  और  केन्द्रीय  सरकार  के  अन्दर
 नहीं  आता  है  ।  में  इस  बात  को  नहीं  मानता  ।
 जो  विधान  हमने  बनाया  है  उसमें  हमने
 इस  बात  को  स्वीकार  किया  है  कि  यह  हमारा
 कर्जे  है  कि  हम  यह  देखें  कि  हिन्दुस्तान  का
 एक  एक  आदमी  एसे  काम  में  लग  जाये  कि  जिस
 से  वह  अपना  जीवन  निर्वाह  कर  सके  ।
 यही  निर्देशक  सिद्धान्त  हमारा  है  कि  जिस  को
 सामने  रखकर  ही  हमें  अपनी  राजनीतिक  या
 सामाजिक  या  झौद्योगिक  नीति  निर्घारित
 करनी  चाहिये  राज  जब  हम  अपने  निर्वाचन
 क्षेत्र  में जाते  हें  और  हम  जो  सभायें  करते  हैं
 प्रौढ़  जो  लोग  उत  सवारों  में  आते  हें  वे  हम
 से  पूछते  हें  कि साहब  देश  की  इतनी  तरीको
 हो  रही  है  लेकिन  हमारे  लिए  क्‍या  हुआ  है  ?
 हम  उनके  सामने  पंचवर्षीय  योजना  ,  अनुसंधान
 कार्य  जो  हो  रहे  हें,  सिंचाई  की  जो  सुविधायें
 दी  जा  रही  हैं,  उनका  वर्णन  करते  हैं  लेकिन
 इन  का  वर्णन  करने  के  बाद  भी  उन  के  मुंह  में

 कुछ  अन्न  नहीं  पड़ता  शौर  उन  के  हाथ  में
 कुछ  काम  नहीं  झा  जाता  इस  लिये  जो  भी  नीति
 दम  निर्धारित  करें  हमें  भ्र पनी  ३६  करोड़
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 जो  जनता  है  उनके  ७२  करोड़  हाथों  को  कुछ
 काम  मिले  इस  बात  का  खास  ख्याल  रखना
 चाहिये  ।  वर्षों  समय  बहुत  कम  है  इसलिये  में
 केवल  यह  कहना  चाहता  हूं  कि  जब  तक  हिन्दु-
 स्तान  मे  करोड़ों  की  संख्या  में  जो  जनता  है
 उन  की  क्रय  शक्ति  नहीं  बढ़ती  हम  तरक्की  नहीं
 कर  सकते,  और  जो  बड़े  बड़े  कारखाने  हम
 चलाना  चाहते  हैं  वे  चल  नही  सकते  ।  राजा  कल
 का  जमाना  बड़ा  प्रतियोगिता  का  जमाना  है  1
 कपड़े  के  व्यवसाय  ने  पिछले  दो  तीन  सालों  में

 बड़ो  तरक्की  को  है  1  हम  अपने  देश  की  आव-
 यकताओं  को  पूरा  करने  के  साथ  ही  साथ
 बाहर  भी  भेजने  लग  गये  हैं।  लेकिन  भविष्य  का
 ज़रा  अन्दाज़ा  लगाइये।  इस  व्यवसाय  के  सामने
 कई  कठिनाइयां  जाने  वाली  हें  ।  यह  जो  कभी-
 नाइयां  आने  वाली  हें,  इन  का  मुकाबिला  हम
 कर  सकेंगे--इसमें  हमें  शक  है  ।  जापान  आज

 बड़ी  तेजी  के  साथ  संसार  के  व्यापार के  क्षेत्र  में
 झा  रहा  है।  और  आप  जानते  हैं  कि  जापान  में

 कपड़ा  बनाने  पर  जो  खर्च  भ्राता  है  वह  बहुत
 ही  कम  पड़ता  है।  जापान के  कपड़े  के  मुकाबले
 में  हमारा  कपड़ा  नहीं  ठहर  सकेगा  क्‍योंकि
 जापान  के  कपड़े  का  मूल्य  बहुत  कम  होगा  |
 इसकी  तरफ़  हमें  विशेष  ध्यान  देना  होगा  t

 जो  हमारे  गृह  उद्योग  हें  या  ग्रामोद्योग  हें
 उन  की  तरफ  जो  ब  सरकार  की  नीति  है  वह
 वैसी  ही  है  जैसे  कि एक  चूहे  को  जब  वह  मरने
 लगता  है  उस  को  गोबर  संघा  दिया  जाता  है  t
 इस  नीति  से  काम  चलने  वाला  नहीं  है।  सरकार
 को  साहस  और  हिम्मत  के  साथ  इस  ओर  अपनी
 नीति  निर्धारित  करनी  चाहिये  ।  हिन्दुस्तान
 के  गांवों  में  रहने  वाले  जो  करोड़ों  लोग  हैं
 और  अपने  हाथों  से  या  किसी  छोटे  छोटे  यंत्रों
 को  उपयोग  कर  के  सामान  बनाते  हैं
 उन  उद्योगों  को  किसी  .  बड़े  पैमाने  पर  खोलने
 की  आवश्यकता  नहीं  है  1  इसलिये  में  उपमंत्री
 महोदय  से  कहेगा.  कि  वह  जो  सन्तोष  करके
 बैठ  गये  हैं,  ऐसा  करने  की  आवश्यकता  नहीं  है  a
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 [et  tao  एन०  दास]
 में  समझता  हूं.  कि  यह  सन्तोष  बहुत  खतरनाक

 है।  में  मानता  हूं  कि  देश  में  बहुत  सा  काम

 हो  रहा  है।  लेकिन  आज  केन्द्रीय  सरकार  को

 शौर  राज्य  सरकारों  को  यह  देखना  है  कि

 समूचे  देश  का  सामूहिक  विकास  और  अधिक
 पैमाने  पर  और  ज्यादा  तेजी  से  हो  ।  इसी

 तरह  से  इस  मंत्रालय  को  यह  चाहिये  कि  जब

 औद्योगिक  और  व्यावसायिक  नीति  निर्धारित

 करे  तो  इस  बात  का  ख्याल  रखे  कि  बड़े  पैमाने

 के  उद्योगों  में  से  केवल  उन्हीं  को  प्रश्नय  दे

 जिन  के  लिये  बाहर  भी  बाजार  है,  और  देश  में

 उपभोक्‍ता  का  सामान  छोटे  उद्योगों  के  द्वारा

 बनवाये  ।  और  जो  बड़े  उद्योग  इस  प्रकार  के

 सामान  को  तैयार  कर  रहे  हों  उनको  बन्द

 कर  दे  ।
 इन  शब्दों  के  साथ  में  इस  मंत्रालय  को

 मांग  का  समर्थन  करता  हूं  और  उम्मीद  करता  हूं
 कि  सरकार  इस  दिशा  में  और  तेज़ी  से  कदम

 उठायेगी  |

 Mr.  Chairman:  Shri  S.  V.  Rama-
 swamy.  He  should  conclude  by  4°45.
 There  are  only  four  minutes  left.

 Shri  S.  V.  Ramaswamy:  Can  I  con-
 tinue  tomorrow?

 Mir.  Chairman:  No,  no.  We  have
 to  finish  the  debate  today  and  the
 Minister  will  reply  tomorrow.

 Shri  8S.  झ  Ramaswamy:  In  four
 minutes,  it  ig  difficult  for  me  to  speak.

 Shri  K.  K.  Basu:  Then  he  will  for-
 feit  his  right  to  speak.

 Shri  S.  V.  Ramaswamy:  Can  I  have
 three  m‘nutes  to-morrow?

 Mr.  Chairman;  I  do  not  think  so.

 Shri  S.  V.  Ramaswamy:  I  am  glad
 the  Deputy  Minister  has  spoken.  He
 seems  to  be  in  a  doubt  about  his  own
 Report.  He  was  not  as  confident  as
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 one  would  expect  him  to  be,  because
 he  was  saying  ‘if  the  Report  is  accept-
 ed,  such  and  such  consequences  would
 follow.  I  put  it  to  him—what  is  the
 meaning  of  saying,  ‘if  the  House  ac-
 cepts  it  or  not  accepts  it?’  I  put  it
 to  the  Ministry,  let  the  whole  report
 be  placed  before  the  House,  because
 there  is  no  report  submitted  to  the
 Government  which  has  met  with  such
 universal  opposition  38  the  Kanungo
 Committee  Report,  «  Report  which,
 instead  of  sustaining  and  maintaining
 an  industry,  seeks  the  annihilation  of
 that  industry.

 The  Committee  was  appointed,  as
 you  know,  when  there  was  a  grave
 crisis  in  the  industry.  Thousands  and
 thousands  of  weavers  were  turned  out
 of  work.  People  from  the  south  could
 be  found  as  beggars  in  places  as  re-
 mote  as  Rishikesh.  They  were  spread
 all  over  the  country.  There  was  an
 uproar  and  cry  all  over.  It  was  under
 these  circumstances  that  this  Com-
 mittee  was  appointed.  The  terms  of
 reference  of  the  Committee  said  that
 the  inquiry  was  to  be  into  the  three
 sections  of  the  industry.  It  was  under
 those  peculiar  circumstances—difficult
 circumstances—that  this  Committee

 was  appointed,  and  it  stands  to  reason
 that  what  was  expected  was  a  Report
 which  would  help  the  handloom  jn-
 dustry  to  survive  and  to  live.  But  the
 Report  aims  at  wiping  it  out  over  a
 period  of  5  years.

 The  Minister  of  Commerce  and  In-
 dustry  in  writing  his  foreword  to  a
 booklet  on  the  all-India  handloom
 week  said  like  this:

 “The  Kanungo  Committee  Re-
 port,  which  has  been  criticised  in
 some  quarters,  largely  because  of
 a  lack  of  realistic  appreeiation  of
 its  recommendations,  has  suggested
 the  stabilisation  of  the  handloom
 industry  by  recommending  that
 the  bulk  cf  the  increased  loom-
 age  in  the  country  resulting  from
 the  increase  in  the  consumption
 of  :Joth  should  be  reserved  to  the
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 handloom-cuni-power  loom  weaver.
 This  is  the  most  important  recom-
 mendation  of  the  Kanungo  Com-
 mittee  and  this  will  ensure  that
 the  handloom  weaver  will  not  in
 future  face  the  acute  competition
 that  he  has  had  from  the  mill  in-
 dustry  in  the  past.”

 This  is  very  misleading.  It  is  not  as
 if  the  hon.  Minister  does  not  know
 what  the  Kanungo  Report  contains.
 Rumour  has  it  that  he  is  the  real
 author  of  the  Report.

 Shri  T.  T.  Krishnamachari;  I  must
 take  strong  exception  to  an  imsinua-
 tion  of  that.  character.

 Shri  S.  द  Ramaswamy:  Let  me
 read  from  paragraph  79  of  the  Com-
 mittee’s  Report.

 Mr.  Chairman:  I  do  not  think  there
 is  time  to  read.  He  has  to  finish  in
 lwo  minutes.

 Shri  S.  V.  Ramaswamy:  [  am  just
 developing  an  argument.

 Shri  T.  T.  Krishnamaohari:  It  is  an
 undeveloped  argument.

 Shri  S.  V.  Ramaswamy:  Five
 minutes  will  do.

 Mr,  Chairman:  No.  It  must  be
 finished  today.  The  Speaker  has  al-
 ready  announced  that.

 Shri  K.  K.  Basu:  Let  the  speech  be
 guillotined.

 Shri  S.  V.  Ramaswamy:  Very  well.
 {an  paragraph  9l,  they  say:

 “The  ultimate  idea  is  that  at
 the  end  of  5  to  20  years,  barring,
 say,  50,000  looms  of  the  throw-
 shuttle  or  fly-shuttle  type  manu-
 facturing  special  fabrics  with  an
 intricate  body  design,  the  entire
 nandioom  sector  will  have  been
 converted  into  the  improved
 (semi-automatic)  handloom  or  the
 decentralised  power-loom  indus-
 try.”
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 This  is  in  marked  contrast  to  what
 the  Minister  himself  has  said,  that  it
 is  meant  to  stabilise  the  industry.  On
 the  other  hand,  the  Report  is  intend-
 ed  to  annihilate  it  in  5  or  20  years.
 I  find  that  in  pursuance  of  this  Re-
 port,  in  the  Explanatory  Memorandum
 on  the  General  Budget,  at  page  154,
 the  following  occurs:—

 “The  provision”—the  provision
 of  Rs.  5,00,000—“js  intended  to
 defray  expenses  in  connection  with
 the  conversion  of  handlooms  into
 Puwer-icoms  with  a  view  -.
 establishing  economic  efficiency  of
 the  handloom  industry  in  pursu-
 ance  of  the  recommendations  of
 the  Textile  Enquiry  Committee.”

 I  do  not  know  whether  the  Govern-
 ment  have  already  committed  them-
 selves  to  accepting  this  Committee’s
 Report.  I  do  hope  that  this  does  not
 mean  that  the  Government  have  com-
 mitted  themselves.  I  am  given  some
 assurance  that  the  Government  have
 not  come  to  a  decision  on  this  matter,
 that  it  will  be  duly  considered  and
 then  the  matter  will  be  placed  before
 the  House.  But  if  that  is  so,  I  do
 not  know  why  this  provisjon  has  been
 made  because  it  is  specifically  stated
 that  it  is  in  pursuance  of  the  recom-
 mendations  of  the  Textile  Enquiry
 Committee  that,  the  provision  is  made
 for  the  conversion  of  handloom  into
 power-loom.  If  I  had  the  time,  I
 would  very  severely  criticise  this
 Report  and  I  would  ask  the  House  to
 reject  the  Kanungo  Committee  Re-
 port.  I  would  have  persuaded  the
 House  to  tell  the  Government  not  to
 accept  it  but  to  throw  it  out.  As  I
 have  not  the  time,  I  will  take  my  seat.
 If  the  hon.  Minister  will  be  pleased  to
 agree  to  a  two-hour  discussion  on  It,
 we  shall  be  glad.

 Mr.  Chairman:  The  hon.  Minister
 will  reply  tomorrow.

 The  Lok  Sabha  then  adjourned  tu
 Eleven  of  the  Clock  on  Friday,  the
 8th  April,  1935,


